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RAJYA SABHA 

Tuesday, the 9th June, 2009/19 Jyaistha, 1931 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

_________ 

OBITUARY REFERENCES 

 MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing away of 
Shrimati Vidyawati Chaturvedi and Shri Habib Tanvir, former Members of this House. 

 Shrimati Vidyawati Chaturvedi passed away on the 11th of March, 2009, at the age of 84 
years. 

 Born at village Kulpahar in district Hamirpur, Uttar Pradesh, in December, 1924,  
Shrimati Chaturvedi had her education privately and was conferred ‘Sahitya Ratan’ and ‘Vidya 
Visharad’. 

 An agriculturist and a medical practitioner, Shrimati Chaturvedi was the founder and 
Headmistress of a girl’s school in Garhi Malhera, Chattarpur, Madhya Pradesh. She was 
imprisoned twice in the year 1946 and 1947 for organising Civil Disobedience Movement in 
Bundelkhand. She worked for women’s education and their uplift. She was the Chairman of the 
Council for the Aid of Crippled and Handicapped, New Delhi and Vice-President of Regional 
Cooperative Union, Vindya Pradesh. 

 Shrimati Chaturvedi began her legislative career with the membership of the Madhya 
Pradesh Legislative Assembly from 1957 to 1962, and was a Member of the 7th and 8th Lok 
Sabha. 

 Shrimati Vidyawati Chaturvedi represented the State of Madhya Pradesh in this House for 
two terms from April, 1966 to April, 1972 and April, 1972 to April, 1978. 

 In the passing away of Shrimati Vidyawati Chaturvedi, the country has lost a social worker 
and a distinguished Parliamentarian.  

 Shri Habib Tanvir passed away on the 8th of June, 2009 at the age of 85 years. 

 Born at Raipur in September, 1923, Shri Tanvir had his education at Laurie Municipal High 
School, Morris College, Nagpur; Aligarh Muslim University; Royal Academy of Dramatic Arts, 
London; Bristol Old Vic Theatre School, Bristol; and British Drama League, London. 
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 A journalist, dramatist, producer of plays and writer, Shri Tanvir was a good debater and 
interested in hiking in his student days. He was an Associate of the Drama Board, London and 
was the Editor of “Textile Journal” and “Box Office”. Apart from being a drama critic as well as a 
film critic for many newspapers and magazines, Shri Tanvir also served as the Senior Editor of 
the Soviet Information Department, New Delhi from 1965 to 1972. 

 Shri Tanvir acted in plays, wrote and produced plays for Indian People’s Theatre 
Association, Bombay; founded the first professional theatre in Delhi, ‘The Hindustan Theatre’ in 
1954; and also founded ‘Naya Theatre’ in 1959. Some of his important productions were 
Sudraka’s ‘Mrichchakatika’, Visakhadatta’s ‘Mudra Rakshas’, Agha Hashar’s ‘Rustom-o-
Sohrab’ and his own ‘Agra Bazar’, ‘Shatranj ke Mohrey’, ‘Merey Baad’ and ‘Charan Das Chor’. 
He wrote songs and dialogues for films and made advertising films for T.V. He also acted in 
films. 

 Shri Habib Tanvir was awarded the ‘Sangeet Natak Akademi Award’ in 1969, the ‘Padma 
Shri’ award in 1983, the ‘Sangeet Natak Akademi Fellowship’, in 1996 and the ‘Padma Bhushan’ 
award in 2002. 

 Shri Habib Tanvir was nominated to the Rajya Sabha in April, 1972, and remained a Member 
of this House till April, 1978. 

 In the passing away of Shri Habib Tanvir, the country has lost a veteran theatre personality, 
a leading playwright and an eminent Parliamentarian. 

 We deeply mourn the passing away of Shrimati Vidyawati Chaturvedi and Shri Habib Tanvir. 

 I request the Members to rise in their places and observe silence as a mark of respect to the 
memory of the departed. 

(Hon. Members then stood in silence for one minute) 

 MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved families 
our sense of profound sorrow and deep sympathy. 

_________ 

PAPERS LAID ON THE TABLE 

Report on the Action Taken pursuant to the Recommendations of the  JPC on  
Stock Market Scam 

 THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): 
Sir, I lay on the Table, a copy (in English and Hindi) of the Twelfth Progress Report on the Action 
Taken pursuant to the Recommendations of the Joint Parliamentary Committee (JPC) on Stock 
Market Scam and matters relating thereto (June, 2009). [Placed in Library. See No. L.T. 
11/15/09] 

Notification of the Ministry of Consumer Affairs, Food & Public Distribution  

 THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER AFFAIRS, 
FOOD AND PUBLIC DISTRIBUTION  (SHRI  SHARAD PAWAR):  Sir,  I  lay  on  the  Table,  a 
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copy  (in English  and Hindi) of the Ministry of Consumer Affairs, Food & Public Distribution 
(Department of Consumer Affairs) Notification No. G.S.R. 151 (E) dated the 4th March, 2009, 
publishing the Standards of Weights and Measures (General) Amendment Rules, 2009, under 
sub-section (4) of Section 83 of the Standards of Weights and Measures Act, 1976. [Placed in 
Library. See No. L.T. 13/15/09] 

Notification of the Ministry of Information and Broadcasting 

 THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): Sir, 
I lay on the Table, a copy (in English and Hindi) of the Ministry of Information and Broadcasting 
Notification No. G.S.R. 138 (E), dated the 27th February, 2009, publishing the Cable Television 
Networks (Amendment) Rules, 2009, under sub-section (3) of Section 22 of the Cable 
Television Networks (Regulation) Act, 1995. [Placed in Library. See No. L.T. 10/15/09] 

Notification of the Ministry of Environment and Forests 

 THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, on 
behalf of Shri Jairam Ramesh, I lay on the Table, a copy (in English and Hindi) of the Ministry of 
Environment & Forests Notification S.O. 521 (E), dated the 20th February, 2009, regarding 
Constitution of National Ganga River Basin Authority, under Section 26 of the Environment 
Protection Act, 1986. [Placed in Library. See No. L.T. 12/15/09] 

_________ 

REPORT OF THE COMMITTEE ON PETITIONS 

 SHRI M. VENKAIAH NAIDU (Karnataka): Sir, I present the Hundred and Thirty-fifth 
Report* (in English and Hindi) of the Committee on Petitions on the petition praying for a 
national debate and evolving consensus on the implementation of the policy for introduction of 
sex education in the CBSE affiliated Schools and holding back its introduction until then. 

_________ 

REPORTS OF THE COMMITTEE ON PAPERS LAID ON THE TABLE 

 SHRIMATI SYEDA ANWARA TAIMUR (Assam): Sir, I present a copy each (in English and 
Hindi) of the following Reports of the Committee on Papers Laid on the Table: 

 (i) Hundred-eighteenth Report regarding laying of the Annual Reports and Audited 
Accounts of the National Institute of Technology (NIT), Srinagar, Central Institute of 
Buddhist Studies (CIBS), Leh, Jammu and Kashmir Development Finance 
Corporation   Limited,  (JKDFC)   Jammu,  Ujala   Society   Sarva    Shiksha   Abhiyan,  

*This Report was presented to Hon’ble Chairman on the 2nd April, 2009, when the Rajya Sabha 
was not in session. Hon’ble Chairman, Rajya Sabha, has also ordered printing, publication 
and circulation of the Report. 
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Jammu and Kashmir and Jawahar Institute of Mountaineering and Winter Sports 
(JIM), Pahalgam; and 

(ii) Hundred-nineteenth Report regarding laying of the Annual Reports and  Audited 
Accounts of the Kerala Land Development Corporation Limited, Thiruvananthapuram, 
Kerala Agro Industries Corporation Limited, Thiruvananthapuram, Andhra Pradesh 
State Irrigation Development Corporation Limited, Hyderabad and Andhra Pradesh 
Pradhamika Vidya Parishad, Hyderabad. 

_________ 

MATTER RAISED WITH THE PERMISSION 

Plight of Tamils in Sri Lanka 

 SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Chairman, Sir, I rise with a heavy heart and a 
feeling of hurt and grief about what has happened in Sri Lanka and what is happening to the Sri 
Lankan Tamils now. I am aware of the fact that I am talking about a sovereign country, and we 
have special relations with Sri Lanka. But, going by the reports that are emanating from Sri 
Lanka, Sir, it is horrible. It is nothing less than a genocide, and the people are on streets. The 
women, the children and the elderly people are in a helpless position. The international media is 
not allowed to see the reality. So, I would like to request, through the House, to the Government 
to see that the Prime Minister takes a further initiative in this regard, call an all-party meeting, 
discuss the issue in-depth and then without affecting our relations with Sri Lanka see that the 
interests of the Sri Lankan Tamils are taken care. The people of the country, particularly in the 
South and Tamil Nadu are all silently weeping. I hope the Government will understand the gravity 
of the situation. 

 MR. CHAIRMAN: Thank you. I think the Government will take note of that. 
...(Interruptions)... 

 DR. K. MALAISAMY (Tamil Nadu): Sir, we want to associate ourselves with this  
issue. 

 DR. V. MAITREYAN (Tamil Nadu): Mr. Chairman, Sir, there are no words to express the 
horror the Eelam Tamil population is undergoing in Sri Lanka. 

 MR. CHAIRMAN: You just associate yourself with the previous speaker. 
...(Interruptions)... 

 DR. V. MAITREYAN: Sir, we would like the Government of India to step in immediately. The 
‘hand’ that is ruling the country today should extend a helping hand to the people of Eelam. 
...(Interruptions)... 

 MR. CHAIRMAN: Please just associate yourselves. ...(Interruptions)... Please just 
associate yourself, if there is anybody who wants to speak. ...(Interruptions)... Yes, Mr.  
Raja. ...(Interruptions)... No, no. ... Please, no. ...(Interruptions)... Thank you. 
...(Interruptions)... Thank you, just one minute, please. 
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 SHRI D. RAJA (Tamil Nadu): Sir, while associating myself...(Interruptions)... 

 MR. CHAIRMAN: Somebody is already called. ...(Interruptions)... 

 MR. D. RAJA: Sir, while associating myself with that suggestion, I would like to once again 
request the Government in this regard. Yesterday also I spoke. It is a very serious situation. Our 
Government has a moral responsibility to impress upon the Sri Lankan Government to address 
the issue with all fairness, and there is a need for a political solution and there is a need for Tamil 
people in Sri Lanka to have a place...(Interruptions)... 

 MR. CHAIRMAN: Please associate yourself. ...(Interruptions)... 

 SHRI D. RAJA: Sir, I associate myself and I would like the Government of India to take an 
initiative to call an all party meeting and the country should give a united message that the 
country is concerned over the situation in Sri Lanka. 

 MR. CHAIRMAN: Thank you, Mr. Raja. ...(Interruptions)... No more on this subject. 
...(Interruptions)... Please only associate yourselves. ...(Interruptions)... 

 DR. K. MALAISAMY: Sir, I hail from that area. ...(Interruptions)... 

 MR. CHAIRMAN: I am not allowing you, please. ...(Interruptions)... Please associate 
yourselves; that is all. ...(Interruptions)... Please stand up and associate yourselves. ... 

 SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the war may be over but the plight of the  
Sri Lankan Tamils is not yet over. ...(Interruptions)... Any aid, which is sent to Sri Lanka, it is 
not being utilised by that Government. ...(Interruptions)... I would request the Government, 
through you, Sir, to provide help to the distressed people. ...(Interruptions)... 

 MR. CHAIRMAN: An important issue has been raised; you please just associate yourselves 
with it and the Government will take note of it. Thank you. ...(Interruptions)... Yes, Punjji. 
...(Interruptions)... Do you want to associate yourself? Just associate yourself. 
...(Interruptions)... Just a minute please. ...(Interruptions)... Mr. Vijayaraghavan, please. 
...(Interruptions)... Look, I am afraid...(Interruptions)... Will you please resume your places? 
...(Interruptions)... May I request you to please resume your places because if there is a noise, 
nobody is heard? ...(Interruptions)... 

 PROF. P.J. KURIEN (Kerala): Sir, I would also like to associate myself with the concern 
expressed by the hon. Members that innocent Sri Lankan Tamils are being tortured and the 
sufferings meted out to them is a matter of great concern for us. ...(Interruptions)... We want 
the Government of India to take necessary steps for their rehabilitation. The Government of India 
should take up this matter with the Government of Sri Lanka for their rehabilitation. 
...(Interruptions)... We also associate ourselves with the feelings expressed by the hon. 
Members. ... 

 SHRIMATI BRINDA KARAT (West Bengal): Sir, the dimension of this human tragedy on 
Tamil women and children is something which requires our special attention and redressal. 
...(Interruptions)... 
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 MR. CHAIRMAN: The point has been raised. 

 SHRIMATI BRINDA KARAT: Sir, we have heard the reports of different degrees of 
assault....(Interruptions)... In that situation...(Interruptions)... 

 MR. CHAIRMAN: The point has been made, we are aware of it. ...(Interruptions)... 

 SHRIMATI BRINDA KARAT: When we talk about help for these Sri Lankan Tamils, Sir, this 
particular dimension must also be highlighted. ...(Interruptions)... 

 MR. CHAIRMAN: Thank you. ...(Interruptions)... 

 SHRI SANTOSH BAGRODIA (Rajasthan): We all associate ourselves. ...(Interruptions)... 

 THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE 
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN 
THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, a very serious 
issue has been raised. Sir, I will apprise the Government and the Prime Minister about the 
feelings expressed in the House and the Government will respond appropriately. 

 MR. CHAIRMAN: Thank you. Yes, Mr. Balbir Punj. 

Plight of Stranded Pilgrims of Kailash Mansarovar 

 ी बलबीर पंुज (उड़ीसा): सभापित जी, म आपका बहुत आभारी हँू िक आपने मुझे एक बहुत ही 
महत्वपूणर् िवषय यहा ंसदन म रखने का अवसर िदया। सभापित जी, एक तारीख से, यानी एक जून से एक 
हजार से ज्यादा भारतीय तीथर्-यातर्ी जो कैलाश मानसरोवर की यातर्ा पर गए हुए थे, वे अपनी िंजदगी और 
मौत की लड़ाई लड़ रहे ह। वे लोग 16 िदन का वीजा लेकर गए थे और उधर नेपाल म एक हाइवे बंद होने 
कारण पुलन करके एक जगह है, िजसे शायद तकलाकोट भी कहते ह, वहा ंपर औरत  और बच्च  समेत एक 
हजार से ज्यादा लोग फंसे हुए ह। सूचना यह है िक उनम से 6 लोग  का देहातं हो चुका है और दुख की बात 
यह है िक उन एक हजार लोग  के बारे म हमारे पास यहा ँकोई जानकारी उपल ध नहीं है। जो भी जानकारी 
आई है, वह मीिडया की तरफ से और एक-दो टीवी चैन स की तरफ से आई है। म आपके माध्यम से सरकार 
से तीन-चार छोटे-छोटे िनवेदन करना चाहता हँू। पहला, ये दो देश नेपाल और चीन... 

 ी सभापित: आप अपने बेिसक वायंट्स बताइये। 

 ी बलबीर पंुज: म बता रहा हँू। 

 MR. CHAIRMAN: We are running out of time. 

 SHRI BALBIR PUNJ: Sir, I will take less than 30 seconds. एक तो उन लोग  के बारे म यहा ँ
जानकारी उपल ध हो। उनके िर तेदार मारे-मारे िफर रहे ह िक उनके बंधुओं का वहा ँक्या हुआ? उसके बारे 
म यहा ँकोई जानकारी उपल ध नहीं है। दूसरा, नेपाल और चीन की सरकार  से बात करके यहा ँ से तुरंत 
दवाइया ँऔर डाक्टसर् वहा ँिभजवाने का बंध करना चािहए। तीसरा, वहा ँभोजन और पीने का पानी उपल ध 
नहीं है। इसके साथ-साथ एक िनवदेन यह िक अगर सरकार हवाई जहाज भेज कर उन लोग  को evacuate 
कर सके तो उनको evacuate करना चािहए। 

 MR. CHAIRMAN: Thank you very much. 
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 ी बलबीर पंुज: एक संभावना यह भी है िक अगर उनका वीजा समा त हो जाएगा तो उन लोग  को उस  
अपराध म चीन म जेल जाना पड़ सकता है। इसिलए सरकार को उनके वीजा के extension का तुरंत बंध 
करना चािहए। 

 कुछ माननीय सद य: महोदय, म इस िवषय के साथ वयं को संब  करता हँू। 

 MR. CHAIRMAN: Let us ascertain the position. I will request the Government to indicate the 
position...(Interruptions)... 

 SOME HON. MEMBERS: Sir, we all associate with the issue raised by the hon. Member. 

 SHRI PRITHVIRAJ CHAVAN: Sir, I have noted the points raised by the hon. Members. We 
will take care of all the suggestions made here and, if required, I will get back to the House. 

 ी एस.एस. अहलुवािलया (झारखंड): सदन की कायर्वाही खत्म होने के पहले जरा सदन को बताने की 
कृपा कर। 

 MR. CHAIRMAN: Now, we resume the discussion on the Motion of Thanks on the 
President’s Address. 

 SARDAR TARLOCHAN SINGH (Haryana): Sir, I have an important point to make. 

Attacks on Sikhs in Pakistan 

 सरदार तरलोचन िंसह (हिरयाणा): सर, मने यह नोिटस िदया था िक जो पािक तान म िसख  के साथ 
हो रहा है, जिजया लग रहा है, उसम भारत सरकार ने अब तक कुछ नहीं िकया है। ...( यवधान) 

 MR. CHAIRMAN: We will take it up later. 

 सरदार तरलोचन िंसह: सर, िकसी मु क म जिजया लगे, यह कोई छोटा इ य ूनहीं है। इस मामले म 
भारत सरकार ने अपना कोई अफसर पािक तान नहीं भेजा है। सर, यह बहुत बड़ा इ य ूहै। ..( यवधान) 

 MR. CHAIRMAN: This is the trouble that we will have. 

 SARDAR TARLOCHAN SINGH: Sir, there is a problem there. ...(Interruptions)... 

 MR. CHAIRMAN: Hon. Members, you are cutting the time of other Members 
...(Interruptions)... You are cutting into the speaking time of other Members 
...(Interruptions)...You see, a point has been raised and it will be taken note of. 

 ी एस.एस. अहलुवािलया (झारखंड): सर, यह भारतीय नागिरक  का सवाल है। वहा ँजो िसख बसे हुए 
ह ..( यवधान) लेिकन भारत सरकार ने इस पर कुछ नहीं िकया है। 

 MR. CHAIRMAN: The point has been noted. Let us, now, continue with the discussion. 

 SHRI S.S. AHLUWALIA: Sir, our concern is sensitive. So, the Government should look into 
it...(Interruptions)..Æü´ÖÖ ȩ̂ü िसख  पर वहा ँजिजया कर लगे और उस पर कारर्वाई न हो! ..( यवधान) 

 ी वीरेन्दर् भािटया (उ र देश): महोदय, म इस िवषय के साथ वयं को संब  करता हँू। 
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 ी बलबीर पंुज (उड़ीसा): महोदय, म इस िवषय के साथ वय ंको संब  करता हँू। 

 ीमती माया िंसह (मध्य देश): महोदय, म इस िवषय के साथ वय ंको संब  करती हँू। 

 ी राज मोिहन्दर िंसह मजीठा (पंजाब): महोदय, म इस िवषय के साथ वयं को संब  करता हँू। 

 ी अवतार िंसह करीमपुरी (उ र देश): महोदय, म इस िवषय के साथ वयं को संब  करता हँू। 

 ी एस.एस. अहलुवािलया: महोदय, म इस िवषय के साथ वयं को संब  करता हँू। 

 MR. CHAIRMAN: Would you please resume your seat?  

 सरदार तरलोचन िंसह: सर, वहा ँिसख मै बर  का एक delegation जाना चािहए। 

 MR. CHAIRMAN: He has already said that. Would you please resume your seat? I, now, 
call upon Shri Ashwani Kumar. 

_________ 

MOTION OF THANKS ON THE PRESIDENT’S ADDRESS 

 SHRI ASHWANI KUMAR (Punjab): Mr. Chairman, Sir, I thank you for giving me the 
opportunity to express myself on the most important policy document unveiled by the new 
Government. The President’s Address is, indeed, a Charter of national renewal. It is a Charter of 
nation regeneration. But, if I were to define the qualitative distinction of the President’s Address, 
I would say that it constructs for all of us to evaluate a matrix of governance in which the 
concerns of those who are on the margins are integrated with the mainstream. If I were to define 
its relevance to India in the 21st Century, I would say that it seeks to reassure the nation of our 
irrevocable commitment to inclusive society, to inclusive governance, to an architecture of 
inclusion that Indian society is all about. 

 Sir, I am privileged to be able to express myself on a subject that is, today, engaging the 
attention of a billion plus Indian people and, indeed, the world. The world watched a silent 
revolution when our party was returned with a remarkable mandate. This democratic 
revolution has to be answered in terms of the response of the new Government. This 
democratic mandate has to be redeemed by purposed governance, by human governance. 
This Address unfolds the charter of humane and caring governance. As a Prime Minister, Dr. 
Manmohan Singh once said, “A daring India must also be a caring India”. And, to the extent, 
the one single thread that runs through all the pages of this address concerns itself with the 
welfare of the aam aadmi, concerns itself with the empowerment of those who have remained 
on the margins of the society. I think, we have more than amply, redeemed the pledge that we 
gave to the people of our country. One a more sounder note, on a more philosophical note 
that spells out the political philosophy of this Government, if someone were to say what is it 
that the President’s Address tell the people of India, I would say that the Address reflects the 
will of our age. It shows us how to translate the will of our age in a manner that the people of 
India expect us to do. 

 Sir, there are many firsts in this address — the National Food Mission, the Food Security 
Act,  the  Independent  Evaluator’s  Office  in  the  Prime  Minister’s Office.  These are many firsts  
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that were unheard of till a couple of months ago, before we launched our manifesto. In our very 
first policy statement, we have shown our resolute will to translate into action what we have 
promised to the people of India. 

 I have repeatedly, in my own humble ways, spoken about two Indias. Most of our people, 
here, have always been reminded of the distinction in India and Bharat. This Address seeks to 
eliminate the distinction between India and Bharat. This Address is a clarion call to the entire 
community of Indians to ensure that those who are flying up and soaring high in the sky do not 
look down upon those who are yearning also to fly and soar high along with them. The two 
Indias — one, that is soaring, and, the other, that seeks to soar — have been united by a 
purposed agenda of social transformation and economic empowerment through humane and 
caring governance. Therein lies, in my respectful submission, the qualitative distinction of this 
Address. We have seen and read many Addresses in the past. What is it that this Address 
defines different. It says that the economic growth is necessary, but the economic growth per se 
cannot be an end itself. We have tried to bridge the argument of economic growth with 
empowerment. We have said that the economic growth will be our goal. And, it cannot be 
otherwise. We will seek to achieve 8.5 to 9 per cent growth, despite the global economic 
slowdown. We will try and do so consistently with the expansion of employment opportunities, 
consistent with the empowerment of women, consistent with the empowerment of the weaker 
sections, consistent with a Government that seems to be compassionate, consistent with the 
ethos of our society that is inclusive and which must remain inclusive. 

 These, Sir, are no empty words. This is no political repute. These are articles of faith for my 
party; these are articles of faith with our leadership. We have sought in the very first Statement to 
the Nation to convey a clear, unambiguous and undiluted message that whatever else we may or 
may not be able to do, we will not fail those who expect the State to intervene on their behalf. 
Sir, we have always believed and so thus the rest of the country that the theory that the State 
shall wither away shall never come to pass. The State can never wither away because the States 
raison d’etre is to exist for people who cannot fight the forces of the market. The States raison 
d’etre is to pro-actively intervene for those who need the support, the sustenance and 
protection for the State. We fight political elections along party lines but once the Government is 
in place the Government is for all the people; it is not for a particular party. Therefore, Sir, the 
speeches, the Addresses and the dialogues on the President’s Address, in my respectful 
submission, must be bi-partisan. We must lift ourselves above party affiliations, at least, to 
applaud that part of the Government’s agenda which seeks to subserve larger national 
imperatives, which seeks to rise above party affiliations. 

 Sir, there are many, many new avenues that we have treaded. I cannot, in the time available 
to me, seek to speak on each one of them. But I would, with your permission, like to talk  
about the huge success that we achieved in the past in terms of our Foreign Policy initiatives and 
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on which we seek to build in the present and the future. Sir, our strategic relationship with 
global powers is for everybody to see. Our relationship with our neighbouring countries need 
to be improved. We need to engage more pro-actively with our neighbours, because India 
today, Sir —it is a matter of pride for me to say so and to repeat it — is an emerging global 
power. Its perspective, therefore, cannot be one of insulation. We have to look outwards; we 
have to engage with the rest of the world economically, strategically, politically and to address 
global challenges. One of the most important factors that we need to take into account today 
when India seeks to take its place in the global architecture of power is there are many 
challenges that are not confined to India that we must face in isolation. Climate change, 
pandemics, human rights violation, destitution, hunger are global challenges. They require 
global responses and, therefore, our perspective, therefore, our relationship with our 
neighbours must be defined with a vision that does India proud, that is consistent with its 
image in the world, that is consistent with its power in the world, that is consistent with the 
philosophy that India gave to the world. The Vasudhev Kutumbhkam was our philosophy that 
we gave to the world. Globalisation, in a way, is nothing more than an extension of that. But, 
then, we have to be watchful against the pitfalls of globalisation and that is also what this 
Address promises. 

 Sir, on the economic side, I would like to focus on three points. Infrastructural development 
is to be a key focus. Sir, we are told on high authority that lack of infrastructure accounts for at 
least two per cent minus GDP growth. So, if you were to add good infrastructure to our GDP 
growth numbers, we could easily achieve 11 per cent GDP growth by investing in our 
infrastructure. This Address seeks to assure the nation that public expenditure in infrastructure, 
particularly, power, roads, highways, airports, etc. will be enhanced. 

 Sir, the Foreign Direct Investment which has been the subject of heated discussion in 
both Houses of Parliament has been an important ingredient of our development process. 
Although I must hasten to add that FDI constitutes only about three per cent to our economic 
development. There is scope for increasing Foreign Direct Investment and this Address seeks 
to do exactly that. The President has graciously argued that we need to enhance Foreign 
Direct Investment. 

 Sir, as far as telecom is concerned, we are known in the world, as a country, that brought 
in telecom and IT revolution. But the rural telecom density needs to be increased to 40 per cent 
in the coming five years. All of that is indicated in the President’s Address. 

 Sir, in the overall commitment to innovation, to technological development, this Address 
makes a departure. For once, we have seen innovation getting a place of pride in the President’s 
Address. Sir, in a way, when we think of the evolution of a society, when we think of the 
evolution of our politics,  we think of the men and women who contributed to  that  evolution.  As 
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Will Durant has said, Sir, ‘the history of civilization is in a way a sum total of the contribution 
made by geniuses in terms of their mind and thought in the stairway of progress’,  and,  I think,  
Sir,  the philosophical underpinning of the Presidential Address rightly entitles it to that glory 
which I would associate with what Will Durant said many years ago. 

 I know you are looking at me, Sir. I have two more minutes and I will complete. Sir, I 
would like in summation only to say that at the end of the day, democratic governance is 
about responsiveness, it is about sensitivity to aspirations, it is about sensitivity to 
perceptions. This Address, in my view, takes all of that into account and seeks to offer to this 
country, to a billion-plus people, responsive, humane and caring governance. Sir, two years 
ago, there was a glowing tribute paid to our country in an article written in the Time Magazine 
from New York. I need just to cite that article because it effectively concludes what I want to 
say. Sir, the article wrote, “Sixty years after Independence, India is beginning to deliver on its 
promise. Over past few years, the world’s biggest democracy has matched its political 
freedoms with economic ones. Unleashing the torrent of growth and wealth creation that is 
transforming the lives of millions, India’s economic clout is beginning to make itself felt on the 
international stage as the nation retakes the place it held as a global trade giant long before 
colonial powers ever arrived there.” I think, Sir, the Address of the President vindicates what 
Times wrote two years ago. 

 We are, Sir, determined to create a rightful place in the comity of nations. We are 
determined and resolute in our will to translate into action the promises that we made to the 
people of India. The President’s Address enables us to do so. Thank you very much, Sir, for 
giving me the time. 

 MR. CHAIRMAN: Shri Rajiv Pratap Rudy. The Party time remaining is 16 minutes and there 
are two speakers from your side. So, please keep that in mind. 

 SHRI RAJIV PRATAP RUDY (Bihar): Sir, this is my maiden speech for this Session. 

 Thank you, Mr. Chairman, Sir, for providing me this opportunity. With all great humility 
we witnessed our defeat and thereafter we heard the hon. President give a great speech 
which we can say what the Government wants to do for the next five years. She also 
congratulated the Commission, the Election Commission, for the great job done in this 
country to protect and see how the democracy and the great democracy worked under the 
Commission. But, Sir, I have a small submission to start therewith. Sir, we do not know 
whether we can make comments on the Election Commission which is again a constitutional 
body. But if the Parliament cannot discuss the Election Commission, I do not know which 
body under this system would discuss the Commission. But that is a different matter. We can 
discuss it separately. But, Sir, during the elections — and the largest democracy faced this 
election — we witnessed, the candidates have a code of conduct, even the workers have a 
code of conduct, which they are supposed to, even the officers at the subordinate level have 
some code of conduct. But, unfortunately, the Commission itself does not have any code of 
conduct. 
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 MR. CHAIRMAN: I am not very sure if this would be appropriate to mention in the House. 
...(Interruptions)... 

 SHRI RAJIV PRATAP RUDY: Sir, I do not know but I am just placing certain facts. 
...(Interruptions)... You can expunge it. ...(Interruptions)... I am just saying, Sir, whether the 
Election Commission has a code of conduct. It is because the officers cannot be transferred 
during the election or if an officer is posted during the election, he cannot be transferred. But the 
Commission can change its members when the whole election process is on. Possibly, 
democracy has not witnessed this ever, but this is a matter of great concern. But, Sir, what I am 
more concerned today is that two days ago, twenty years behind if you have to look back at 
China, there was an incident in Tiananmen Square. On 7th June that happened. You recall, in 
China when youth wanted to have democracy how they were absolutely butchered. That gives 
me an inkling if the Election Commission continues to do what it does during elections, can we 
witness something like this if we do not ...(Interruptions)... 

 MR. CHAIRMAN: I am afraid you are transgressing the fine lines which have been carefully 
defined. 

 SHRI RAJIV PRATAP RUDY: In this Session, I accept what the hon. President had to say 
about the Election Commission, and I continue my debate. But thereafter I presume that in times 
to come this Parliament should definitely take up what the Election Commission is supposed to 
do. We cannot stifle democracy. The largest democracy in the world cannot be stifled. You 
cannot have flags; you cannot have banners. ...(Interruptions)... 

 MR. CHAIRMAN: That is a subject for a separate discussion. ...(Interruptions)... 

 SHRI RAJIV PRATAP RUDY: Sir, I leave it there...(Interruptions). I proceed further to say 
something very important. The Government has taken charge in all humility. For five years great 
job done in the past and great jobs to be done in the future. But, at least, the Government 
should admit and accept some good things done by other State Governments. The hon. 
President said that there should be reservation of 50 per cent for women in Panchayats in local 
bodies. Yes, there is a State Government in this country — the State Government of Bihar which 
has NDA and JD(U). It has done that. It is a marvellous thing done. Let’s be modest and 
humble. Let’s say that there is a Government which has performed like this; we want to adopt it. 
I was hearing the statement of a young Minister who is a bright Minister of Petroleum. He says 
that he is planning to introduce and the Government proposes to introduce LPG cylinders in rural 
areas on a population of one thousand. When he said that, he should also say that this was 
started by the NDA Government, but, unfortunately, in last five years we discontinued this. If you 
behave like this and if you say like that, people will feel nice! These were some of the mistakes 
which we committed. We are sitting here and you are sitting that side. So, if you keep on 
committing such mistakes, it would be not long when we will come that side and you will come 
this side. 
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 Now, there is a very important thing. We are talking about 33 per cent reservation. Sitaramji 
is not here. He was taking the credit of all the good things which happened in the last 
Government. But the Left could not take the credit of something which the country was looking 
forward. For the last four years, they were threatening to bring down the Government. But they 
never threatened to bring down the Government on 33 per cent issue. But now, that stage is 
over. They don’t have this opportunity any more and for all good things which have to be done 
now. I think the Government should not look from the centre to the Left for bringing down the 
Government. They don’t have to look to them. And for us, for bringing down this Government, 
we don’t have to look to the Left again. So, it is between us. There are problems. On the issue 
of 33 per cent reservation, there are views expressed by our partners. I am sure that no NDA 
partner would perform Socratise. I am sure, no one will do that because we understand that they 
have their own compulsions. We will persuade our NDA partners. We will tell them that this is 
good for the country. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

 Reservations in this country has been basically an outcome of inefficiency of the 
Governments. It was mainly started with reservations in the Constitution. We could not fulfil the 
dream in ten years. We put it for twenty years, then thirty years, then forty years, then fifty years 
and then for sixty years. Similarly, when we are failed on other fronts, we have started 
reservation for certain other categories of people. So, basically it is the failure of Governments 
one after the other that we had to go for reservation. Gender reservation, of course, is a very 
great thing which should have been done. But the failure of Governments in the last sixty years of 
democracy cannot become a chain of reservations. Again, this is a different question. This is a 
very large question which needs to be debated and that is what we need to address. Sir, young 
India is under threat. Young India is under attack. When we are talking about the youth, young 
India in Australia is under attack, and now, a situation has emerged that they have also 
retaliated. Today, we heard incidents that Indians are retaliating. Now, this is a very serious 
situation if retaliation starts in Australia. Why is this happening? Here, from this country, every 
year, almost four-and-a-half lakh students go out to study. We spend more than Rs. 50,000 
crores. We repatriate more than Rs. 50,000 crores, the rich resource of this country, to educate 
our children outside. Why is it happening? What have we done in fifty-five years? Do we have 
enough universities in this country, or courses of quality? We are repatriating Rs.50,000 crores. 
The young India is under attack abroad. We cannot help it now and we are just watching it. With 
this Rs. 50,000 crores, hundreds of IITs could be built; hundreds of IIMs could be built. But, it 
was never done so. So, it is the time to think what we have been doing for the last fifty-five years 
and adopt a strategy where we can see that this situation do not emerge. 

 Now, Sir, good things have to be done. There is a question. When we come to  
Government,  we  think  whether  we  come  to  rule,  whether  we  come  to  govern,  or,   the 
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Government is to facilitate. Now,  we have to distinguish.  This Government,  I  am sure,  
should realise that no one has been in Government permanently. Governments keep on 
changing, but democracy has to stay; governance has to stay. And, that is why, all the good 
things, which you want to do, and I will ask the UPA partners and the friends there to bring 
everything which is good for the country. I remember Mr. Jaitley saying, “We will first support 
you. Then, we will caution you also. And, we will also put a stop to what you do.” Now, we are 
in the Opposition. It is just like a traffic signal. If you want to bring a good thing, we will give you 
a green signal; go ahead. Go ahead fast, cross the streets, go ahead; don’t look at the left or 
the right and no other place; go ahead. If you have something which we want to caution, we will 
put the underline. And, when it is terrible, we will put the red lights on, and this is what we are 
going to do for the next five years. So, please, be comfortable. Do all good things you want to 
do and we are all there.  

 Sir, in this whole process, I heard Mr. Moily saying something about Judiciary, and there is 
something happening in the Judiciary. Hon. President mentioned about reforms in the judicial 
process. There was a statement of some Judges in Punjab and Haryana High Court where there 
are some charges. The Supreme Court has come in and a group of Judges has been 
investigating the issue and they have come up with certain conclusions that there were certain 
charges of corruption against a Judge, but, possibly, the Government intervened to say, “No”. 
Now, if we are talking about judicial reforms, if we are talking about a situation where judicial 
reforms have to be brought, we have to have a complete site of what is happening in this 
country, and especially, when this is one of the most important pillars of democracy. It has to be 
taken charge; it has to be taken care. So, judicial reforms is an essential part. But, what is 
happening on the macro level in the judicial field needs a greater introspection and a greater 
discussion. 

 Sir, the debate, in this House and in the other House, started on the World Environment 
Day - the 5th of June. Now, we have been discussing about environment. We are talking about 
climate change, carbon emissions and things like that. We are talking about global warming. Sir, 
there are States in this country which are directly affected by the environmental changes, for 
example, Bihar. We witnessed the floods in Bihar which displaced almost 40 lakh to 50 lakh 
people. Now, it is happening year after year. Why is it happening? It is happening because the 
entire forest reach in the Himalayan regions has been absolutely removed; they have been cut. 
No Government of the day is working to stop the deforestation, which is taking place in 
Himalayas, which is causing great devastation of silt and sand which is flowing into this country 
where the catchment area cannot have any water retention. There is a situation, but the 
Government is not prepared for a long-time proposal on how to look into these issues. We had 
the major Kosi flood. We have so many rivers flowing into Uttar Pradesh and Bihar. We have 
seen it all around. So, the environment issue needs a major address by the Government 
because it is becoming a major catastrophe. 
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 Sir, we have come to a very interesting thing called disinvestment. Now, with all anxiety and 
with the Left not there, the Government is talking about disinvestment. Sir, it is perfect 
disinvestment. We also did it in our Government. They have plans of doing disinvestment. Sir, 
disinvestment of what — disinvestment of a company, where its basic, core business, may have 
become eroded, a company which has lost significance, for example, MITCO, if you remember, 
the Mica Trading Corporation of India. Now, Mica does not have use anymore as far as 
insulation is concerned. 

 MR. DEPUTY CHAIRMAN: Just a minute, Mr. Rudy. Your party has now got five  
minutes. I don’t mind your taking up the entire five minutes, but there is one more speaker. 
...(Interruptions)... Please. We have 24 more speakers to participate. Please keep that in  
mind. 

 SHRI RAJIV PRATAP RUDY: Then I shall wind it up, Sir. I have lot many things to say. I am 
not moving out of this House! So, I shall speak again. 

 MR. DEPUTY CHAIRMAN: That is called a good spirit. 

 SHRI RAJIV PRATAP RUDY: I will do that, Sir; I shall conclude it right away. My last point is 
about disinvestment. I had a couple of more points to make but I shall conclude right away. I 
have absolutely no problem and I shall abide by your request. 

 Sir, I was on the topic of disinvestment. They were talking about 51 per cent and all that. 
What do you want to disinvest basically? You want to disinvest companies which are absolutely 
obsolete, which do not have business. Why do you want to disinvest companies which had 
become inefficient because of the Government? Now, this is the question: whether you want to 
disinvest companies which have lost their core or fundamental business, or you want to disinvest 
companies which are inefficient? Now, here I shall make a point. We, in the NDA Government, 
did certain privatisation, for example, the Airport Authority of India. This Government may take 
credit for creating big airports. But the airports which you call world-class today, whether it is 
Delhi or Mumbai, was not done by the previous Government. It was done because the Airports 
Authority Act was amended, and the Cabinet approval for the two airports of Delhi and Mumbai, 
including Shamshabad and Devanahalli, two greenfield airports, and two Government-owned 
airports, was provided by the NDA Government. The question arises: what happened then? 
Airport Authority did not get disinvested; a benchmark of excellence was established by an 
initiative. And today, the Airports Authority is geared up to create world-class airports. Now, this 
should be the fundamental aim of the Government— to establish benchmarks, to create 
benchmarks so that the others could watch. Today, we are not talking about disinvesting 
Airports Authority of India. No one talks about it. It is about making smaller airports, beautiful 
airports, because the benchmark has been established. They have been told that you need to 
create airports like this. So, all the smaller airports in this country, whether one witnesses  
the  greenfield  projects  at  Devanahalli  and  Bangalore,  whether  it  is Delhi and Mumbai, it is a 
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brainchild and was created and visualised by the NDA Government. Praful is not here 
...(Interruption)... थोड़ी-सी आपकी तारीफ कर रहा हंू, आपके िमतर् की तारीफ कर रहा हंू। आप क्य  
ह ला कर रहे ह? Now, this is what the Government expected. At the same time, they have done 
another thing. Now they are talking about disinvesting Air India and Indian Airlines. Now, when 
you are talking about disinvesting Air India and Indian Airlines, you are trying to do it because 
they are inefficiently run. Today, all the airlines in this country, Sir, whether it is Indigo, Jet, or 
any other, all of them are run by ex-officials of Indian Airlines and Air India. All of them are 
running efficiently, but your own organisation is not running efficiently. Why? The inefficiency of 
the Government cannot be treated as an alibi to disinvest. This has to be noted, Sir. 

 There are many other issues I wanted to raise. I wanted to talk about the Food Security Act 
and many other issues. But I am sure, with my friends here, and Sir, with your gracious 
presence here, I would get more opportunities. I leave the rest of the time for my great friend 
here. 

 MR. DEPUTY CHAIRMAN: Thank you, Mr. Rudy. Shri Pyarimohan Mohapatra. One 
speaker from your party has already spoken. I would like you to take about five minutes. 

 SHRI PYARIMOHAN MOHAPATRA (Orissa): Mr. Chairman Sir, all the time I have been 
listening to the Treasury Benches. They have been almost gloating about the decisive mandate 
that they have got. Whether decisive or not, if they think they have a comfortable mandate, then 
why are they so insecure that they have made the President read an Address that looks like a 
document based on the language of electioneering, as if another General Election is going to be 
held in a year or a year and a half? Otherwise, you would not be selling dreams and utopian 
fantasies, such as a slum-free India in five years. Do you believe in it? 

 Making all women literate in five years, as if you believe in those figures of 75 per cent 
literacy for male and 54 per cent literacy for female in 2001. None of us believe it. It may be half 
of that. And you are thinking of making quality education a right by law, as if law can make 
quality education a right, as if law can make food security a right, and, you can ensure food 
security or quality education by a right. 

 We have under-paid teachers all over the country. Do you think that they are going to 
impart quality education at the primary stage? You are wasting so much of money on world-
class universities, central universities and what not. Forgetting all the comparisons which were 
done by Gunnar Myrdal, you made diversion of money from primary, elementary and mass 
education, which is needed for this country, to higher education, which can be best done by 
lot of foundations, which can be set up, and, you can persuade and also force the corporates 
in that direction. In the President’s Address, you talked about a lot of young people, and, I  
quote,  “tearing  down  the  narrow  domestic  walls  of religion, region, language,  caste, and 
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gender that confine them. The nation must invest in their hope.” Please learn something from 
these young people instead of pandering to religions and castes for votes and your vote-bank 
politics. Almost all the political parties do it, why don’t you learn? 

 In your search for inclusive society and inclusive economy, — dozens of references to the 
word ‘inclusive’ have been made in the President’s Address — you seem to have forgotten that 
India has a federal structure, and, federal harmony and equity are required. Instead, you 
discriminate against the non-Congress, non-UPA States. It has been happening in the last five 
years and it is going to happen again in spite of your saying that ‘regional inclusiveness’ will be 
ensured. 

 Let me give you an example. You accepted the recommendations of the Sixth Pay 
Commission without consulting any of the States knowing fully well that the impact on the 
economy will be great and the States will have no money thereafter for development or 
uplifting the poor from poverty. At a time of reduction of wages and salaries worldwide, when 
everyone is negotiating for reduction of salaries of the employees, you gave a pay hike of sixty 
to eighty per cent. This is your ‘prudent fiscal management!’ And, if you go on like this in the 
next five years, where will our country be thereafter? 

 You kept on discriminating in declaring any calamity as a calamity of rare magnitude or rare 
severity. At the time of Gujarat earthquake, you did it with alacrity. Super-cyclone in Orissa in 
1999 was not declared as a calamity of rare severity. In 2008, flood in Orissa which was the 
highest ever since Independence was not declared as a calamity of rare severity. What did you 
do? Shivraj Patil ji went, saw and declared a grant of Rs. 500 crores; Rs. 98 crores came after 
four months, and, now you are asking it to be paid back, as you are asking the Bihar 
Government to pay back what was given at the time of Kosi floods. Is this federalism? 

 Yesterday, I heard Mr. N.K. Singh talking about special-category status for Bihar. How do 
you determine special-category status? The NDA Government said, these are the norms; you 
said, these are the norms, unless we sit on a hill or remain on the border, there is no special-
category status. I have 38 per cent of Scheduled Caste and Scheduled Tribe population, 47 per 
cent people below the poverty line, and, we and Bihar are competing for number one or number 
two among the poorer States. And, levels of literacy are also very low. Continuous inundation of 
the economy is taking place by almost annual natural calamities like floods or cyclones. What 
else do you need to declare a State as a special category State? So, please re-consider this. 

 You have done the most blatant discrimination against the States like Orissa, 
Chhattisgarh, Jharkhand, Karnataka and Rajasthan, mostly the mining States, where the 
minerals are exploited without any commensurate royalty being given to the States. You dig 
up coal. The Government of India mainly does it. You give us a pittance. In case of iron ore 
also,  rupees 300 to 400 is the raising cost. Mine owners have  been getting  rupees  4,000  to 
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7,000  per ton over the last five years and the States get rupees 27 per ton for royalty. No 
Government in India, this side or that side, has cared to revise the royalty rates. (Time-bell 
rings). They have resisted the demand for raising the royalty. Why are you so inclusive towards 
the mine owners? In Orissa alone, in the last five years, mine owners have been enriched by this 
denial of 20 per cent ad valorem royalty. They have been enriched by 40,000 crores of rupees 
only on iron ore, forget about other minerals. Why have you enriched them? You have excluded 
the States and its poor and included the mine owners. Is that your definition of inclusiveness? 
Please have a relook at it. Don’t practise this kind of inclusiveness on us. This is a serious life 
and death issue. If people revolt in these States, we too will not hesitate to revolt. If this 
continues, the problem will aggravate only. I am giving you a wake up call on behalf of all these  
States. 

 MR. DEPUTY CHAIRMAN: Mr. Mohapatra, your time is over. 

 SHRI PYARIMOHAN MOHAPATRA: Please give me one more minute. I will conclude. 

 In case of infrastructure also, you ignore us. Railway infrastructure is very poor. We need at 
least rupees 2,500 crores a year to complete sanctioned projects in 5 years so that in 10 years’ 
time we can catch up with national average. Otherwise, we will just be left behind. Railways 
infrastructure is very significant one, without which we cannot improve. 

 You talk of good governance and energizing the Government in paragraphs 7 and 8. Have 
you seen a recent study by a Hongkong institution which has put India as number 12, the lowest, 
in matters of efficiency? It is the worst bureaucracy among the South East Asian countries. So, 
what can you achieve with this kind of apparatus? (Time-bell rings) Your new deal, agriculture, 
food security, all will come a cropper. I have a lot more points to make but due to paucity of time 
I conclude here. Thank you. 

 डा. भा ठाकुर (राज थान) : धन्यवाद उपसभापित जी। महामिहम रा टर्पित जी के अिभभाषण म 
िपछली यपूीए सरकार के कायर्कर्म, नीितया,ँ जो जनता की कसौटी पर खरी उतरीं, उनके िलए सरकार को 
बधाई देते हुए और साथ ही चुनाव आयोग को भी बधाई देते हुए उन्ह ने वतर्मान यपूीए सरकार की भावी 
योजनाओ,ं कायर्कर्म  की जो घोषणा की, उन सभी का म हािर्दक वागत करती हँू, तहेिदल से वागत करती 
हँू। म यपूीए की अध्यक्ष ीमती सोिनया गाधँी जी को और माननीय धान मंतर्ी डा. मनमोहन िंसह जी को 
धन्यवाद देना चाहती हँू, िजनके समान िवचारधारा के कारण और िजनके सामूिहक पिर म और यास  के 
कारण कागेंर्स को इस बार भारी जनादेश ा त हुआ, िजसकी क पना भी िकसी ने नहीं की थी। सबके सोचे हुए 
गिणत फेल हो गए। उसके बावजूद हमारे कई िवपक्षी साथी जो यह कह रहे ह िक सरकार का फे योर रहा है, 
तो म उनसे यही कहना चाहंूगी िक 100 म से 100 कायर् तो कोई भी सरकार स पन्न नहीं कर सकती, 100 म से 
100 मागं तो माता-िपता भी अपने बच्चे की पूरी नहीं कर सकते और वयं भगवान भी पूरी नहीं कर सकते। 
चूिंक िपछली यपूीए सरकार ने कथनी और करनी म अंतर नहीं बताया और जैसा कहा, अपने घोषणा पतर् म 
जनता से जो भी वायदे  िकए, उनके ित पूरी ईमानदारी के साथ ितब ता िदखाई।  इसीिलए देश की जनता  
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ने देश  म चाहे िकसी को भी मतदान िकया हो, लेिकन देश िहत के िलए, देश की एकता अखंडता के िलए, 
देश म स ावना बनाए रखने के िलए, रा टर् के िवकास और भारत िनमार्ण के िलए कागेंर्स को ही चुना और 
भारी बहुमत से चुना। इस बार जो किमया ंरह गई ंह, म िनि चत रूप से जानती हंू िक अगली बार के दौरान वे 
किमया ंभी दूर हो जाएगंी और कागेंर्स िनि चत रूप से दो-ितहाई बहुमत के साथ जीत कर आएगी, तािक 
सरकार पर िकसी तरह का कोई दबाव नहीं रहे।  जैसा िक जनता चाहती है िक सरकार ी-हडस के साथ, 
अपनी भावना के साथ, अपनी सोच के साथ, िबना िकसी दबाव और भाव के काम कर सके, वह अवसर इस 
बार जनता ने िदया है और आगे आने वाले समय म वह और भी बढ़-चढ़ कर इस कार का मौका देगी। 

 महोदय, बहुत-से लोग आलोचना करते रहे िक स ा 10 जनपथ से चल रही है। कई लोग तरह-तरह की 
बात कहते रहे, लेिकन इस बात की िकसी ने शंसा नहीं की िक यह स ा और संगठन का एक बेहतर 
तालमेल है, जो अन्य दल  म भी होना चािहए एवं अन्य दल  को भी इसका अनुकरण करना चािहए। यपूीए की 
माननीय अध्यक्षा को लेकर, हमारे यपूीए के तमाम सहयोगी दल  ने उनके मागर्दशर्न म काम िकया। कभी 
िववाद नहीं रहा, हमेशा एक-जुटता रही। भारत िनमार्ण, गर्ामीण िवकास, नरेगा योजना, वा थ्य, िशक्षा, 
जवाहरलाल शहरी नवीकरण योजना, मिहला सश ीकरण, आिर्थक िवकास दर, अनुसूिचत जाित, 
अनुसूिचत जनजाित, िपछड़े वग  के अलावा जो सरकारी कमर्चारी ह, उनको एवं उनके पिरवार वाल  को 
राहत देने के िलए छठे वेतन आयोग की िरपोटर् को लाग ूकरना, ये सब ऐसी बात रहीं, िजन पर िपछली यपूीए 
सरकार ने ईमानदारी के साथ अमल िकया। उसका पिरणाम यह हुआ िक जो जाित, धमर्, स दाय, भाषा और 
ान्त की राजनीित करने वाले लोग थे, जनता ने उनको पहचाना िक यह केवल राजनीित की बात करते ह। 
राजनीित और काम करने के अंतर को जनता ने पहचाना और िवकास को वोट िदया, काम को वोट िदया, 
मनमोहन िंसह जी को वोट िदया, सोिनया ंजी को वोट िदया।  इस बार म युवा नेता राहुल गाधंी जी की भी 
शंसा करना चाहंूगी, िजनके अथक यास  से, सच्चे पिर म से उ र देश म कागेंर्स के जो नतीजे आए ह, 
उनकी कोई क पना भी नहीं कर सकता था और म जानती हंू िक उसके कारण आज कई नेतागण परेशान भी 
ह। अब यह ऐसा समय आ गया है जब जनता को यह महसूस हुआ है िक िंहसा, फसाद और भेदभाव की 
राजनीित से राजनीितज्ञ  को तो स ा िमल जाती है, लेिकन उससे जनता को क्या िमलता है? जब भी धमर्, 
स दाय अथवा भाषा के नाम पर फसाद होते ह, जो राजनेता इस तरह के फसाद करवाते ह, उससे उनको 
क्या हािसल होता है? इन सब के कारण जनता को असुरक्षा एवं अिव वास के माहोल म जीना पड़ता है, 
लेिकन दूसरे लोग  को स ा िमल जाती है। लोग  ने इस सच्चाई को महसूस िकया, इसीिलए जनता ने यह 
िनणर्य िलया िक िवकास के िलए वोट िदया जाए और िवकास के िलए ही वोट िदया गया। 

 महोदय, यह भी सच है िक जो सहयोगी दल, हमारे साथ रह कर चुनाव म रहे और इस सरकार ने जो 
काम िकया, उसके कारण जनता ने उन्ह भी जन समथर्न िदया और वे दल िवजयी होकर आए। लेिकन जो दल 
स ा के समय हमारे सहयोगी रहे, लेिकन अंितम व  पर अलग हो गए, उनको जनता ने भी नकार िदया और 
यह बात वे समझ भी गए ह। 

 तो एक बात यह प ट रूप से समझ म आई िक यह जनादेश डा0 मनमोहन िंसह जी को और कागेंर्स 
पाटीर् को िमला। महोदय, डा0 मनमोहन िंसह जी ने परमाणु करार के समय िजस क्षमता और दृढ़ता का पिरचय 
िदया, सरकार को भी दावं पर लगाया, लेिकन कोई समझौता नहीं िकया, उनकी इस बात की देश की जनता 
ने सराहना की। 

 महोदय, मुझे अभी मिहला आरक्षण के बारे म िवशेष रूप से बोलना है। 

 ी उपसभापित : िजस िवषय पर िवशेष रूप से बोलना है, उस पर पहले बोलना था और जब व  की 
कमी हो तो आपको बाकी पॉइंट्स पर आ जाना चािहए। 
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 ीमती भा ठाकुर : महोदय, मेरी घड़ी म अभी िसफर्  चार िमनट हुए ह। 

 ी उपसभापित : नहीं, चार िमनट नहीं हुए, मेरे पास घड़ी है और म इसे देखकर ही बता रहा हंू। 

 ीमती भा ठाकुर : महोदय, “नरेगा” जना हमारी सरकार की एक िवशेष उपलि ध रही िजससे मिहला 
िकसान  को बहुत राहत िमली है। 

 महोदय, म मिहला आरक्षण िवधेयक की इस संक पना के िलए िक वह सौ िदन  म इस िवधेयक को 
पटल पर िवचार के िलए लाएगें, इस सरकार को िवशेष बधाई देती हंू। महोदय, सरकार की मंशा तो िपछली 
बार इसे राज्य सभा म तुत करते समय ही कट हो गयी थी। आज कई िवपक्षी दल भी इस िवधेयक का 
समथर्न कर रहे ह, म इसके िलए उन्ह बधाई देती हंू, लेिकन कई दल जो जहर तक खा लेने की बात कर रहे 
ह, म उनसे यह िनवेदन करना चाहती हंू िक इस देश की मिहलाओ ंने अब तक बहुत जहर िपया है और आज 
उनके राजनीितक सश ीकरण का समय आया है, राजीव गाधंी जी का अधूरा सपना पूरा होने का समय आया 
है। मिहलाओ ंको पंचायत , नगर िनगम  व िनकाय  म 25 फीसदी आरक्षण देने की सरकार ने घोषणा की है, म 
समझती हंू इसका सभी को वागत करना चािहए। जो लोग यह बात करते ह िक िपछड़ , अ पसंख्यक  का 
पहले िरजवशन िनि चत िकया जाए, िरजवशन म िरजवशन हो, उन दल  से मेरा यह िवन  िनवेदन है िक 
संसद की जो वतर्मान यव था है, उसम कभी यह सवाल क्य  नहीं उठाया गया? आज जो पुरुष धान 
यव था संसद म है, उसम उन्ह ने कभी यह मागं क्य  नहीं उठायी िक यहा ंओ0बी0सी0 के आरक्षण की इतने 
ितशत जरूरत है या अ पसंख्यक समुदाय के आरक्षण की इतने ितशत जरूरत है? िसफर्  आज जब मिहला 
आरक्षण की बात आती है तब ओ0बी0सी0 के िलए आरक्षण की बात जो नेतागण उठाते ह, उनसे मेरा यह 
िवन  िनवेदन है िक इस समय मिहलाओ ंके राजनीितक सश ीकरण म वे बाधा न बन। म जानती हंू िक आज 
सोिनया गाधंी जी की तरह अपने पद का त्याग करना िकसी के िलए कोई आसान बात नहीं है, धान मंतर्ी जैसे 
पद का त्याग करना कोई आसान बात नहीं है, लेिकन िफर भी मिहलाओ ंके राजनीितक सश ीकरण िलए 
हमारे भाईय  को कुछ त्याग तो करना ही पड़ेगा। उनके िलए भी इस देश की मिहलाओ ंने मा,ं पत्नी, बहन व 
बेटी के रूप म बहुत त्याग िकया है, बहुत सेवा की है और आज जब उनके राजनीितक सश ीकरण का समय 
आया है तो उन्ह आप सब के समथर्न की जरूरत है।  

 म डा0 मनमोहन िंसह जी की सरकार को बधाई देते हुए कहना चाहंूगी िक उनकी जो कायर्शैली रही है, 
िजस तरह से वह काम करते रहे ह, उसी तरह वह आगे भी काम करते रहगे। म उनके िलए कहना चाहंूगी िक, 
“शीशा हो िक पत्थर कभी रुककर नहीं देखा, जब चल पड़े तो िफर कभी मुड़कर नहीं देखा। िजस िदन से 
चला हंू, बस मंिजला पर नज़र है, आंख  ने कभी मील का पत्थर नहीं देखा।” उनकी मंिजल जनसेवा की है 
और इसी कारण से वषर् 2009 के चुनाव पिरणाम िमले ह। अब मिहला आरक्षण िवधेयक पािरत होगा और 
िजतनी संक पनाए ंव घोषणाए ंसरकार ने की ह, वे पहले भी पूरी कर के िदखायी ह और इस बार भी वे खाली 
कागजी क पनाए ंनहीं रहगी, वे कागजी वायदे नहीं रहगे, सरकार उनको अमल म लाएगी और मिहलाओ ंका 
िवशेष रूप से सश ीकरण होगा। धन्यवाद। 

 MR. DEPUTY CHAIRMAN: Dr. Gyan Prakash Pilania. You have only five minutes क्य िक पाटीर् 
का समय पूरा हो गया है। 

 DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, if you will threaten me, I won’t be able to 
speak. 

 MR. DEPUTY CHAIRMAN: I am not threatening. I am requesting that this much time is 
available within which you have to confine yourself. 

 DR. GYAN PRAKASH PILANIA: Sir, time available to a man is given by the God Almighty. 
Sir, time available in Rajya Sabha is given by your honour. 
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 MR. DEPUTY CHAIRMAN: I am constrained. 

 DR. GYAN PRAKASH PILANIA: No, I am not praying that you give me a very special 
concession. Whatever time is there, it will be all right. 

 MR. DEPUTY CHAIRMAN: I am giving you five minutes. That is the time at your disposal. 

 DR. GYAN PRAKASH PILANIA: And five minutes as a grace! 

 MR. DEPUTY CHAIRMAN: Kindly see that you convey to the House, whatever you want to 
convey, in five minutes. 

 DR. GYAN PRAKASH PILANIA: Very, very kind of you, Sir, for your indulgence. 

 Sir, BJP has, unqualifiedly, extended a hand of friendship to UPA because UPA has got 
people’s verdict, and they want to help them in bringing forth all good legislations, which they 
can, for the country provided they are worthwhile. So, it is a limited kind of gesture of goodwill, 
and in view of that, I am not going to censure or, in any way, admonish whatever has been given 
in this Address by the President, which reflects a packet of promises. And after all, a man lives 
by promises and dreams, and many times, not by reality. 

 With your permission, Sir, I would like to point out certain grave and glaring omissions in 
this Address. Number one is regarding racial attacks on Indians in Australia. In para 45, there is 
only line: “The Indian diaspora estimated at over twenty-five million across the world is an 
important economic, social and cultural force and my Government will deepen its engagement 
with it.” No mention of what is happening in Australia! No mention of what atrocities are being 
committed on our people abroad! No mention of how grave their life is in danger! There must 
have been a clear mention on this issue; that is my submission. In Melbourne, Your Honour, 
every day, on an average, four Indians are victims of crimes such as robbery and assault. 
Statewise figures show that in 2007-08, 1,447 people of Indian origin were victims of crimes, an 
increase of 365, from 1082, the previous year, to 1447; a 34 per cent jump! I mean, it is a matter 
of very serious concern for every Indian, across our party lines, and I wish there would have been 
a very forceful projection, by the Government of India, of a kind of resentment, of a kind of 
reminder to the Australian Government. 

 Another grave omission is regarding suicide by farmers. It is continuously going on. And 
17,000, yearly, is the figure. Sir, 17,000 farmers—it is an official statistics—commit suicide 
every year. During the last years, the figure comes to 1,70,000. It is something which shakes 
up everyone. If a tiger dies, there will be a headline. If there is a tiger death, there will be a 
concern; there will be a probe. But if a farmer dies, it does not make a news! When 70 per 
cent of the population constitutes farmers, it is a matter which needs reflection, by that side 
and this side, by everyone concerned. 
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 Next is, Your Honour, regarding female foeticide. It has not been mentioned. A female is 
not safe even in her womb! She is not safe in the house; she is not safe in the temple; she is not 
safe in the bazaar; she is not safe in an educational institute. And she is not safe in Delhi, the 
Capital, where a Swiss Diplomat, when she was gang-raped, left in abhorrence and said, “India 
is not safe for women!” It is a matter to be looked into. And so far, we have not been able to 
catch the culprits. 

 Another point is regarding Bangladeshi infiltrators. They are a curse for the country. They 
are unauthorised people who have come. Demographic transformation is taking place. They are 
disturbing peace; they are disturbing tranquillity. They are a kind of danger to the sovereignty, 
security and integrity of the nation. There is no mention about that! There is no mention about 
the rehabilitation of five lakh Kashmiri Pandits! I mean, they live in this country, uprooted from 
their own homes, and nobody bothers about them! These glaring and grave omissions, your 
honour, need attention of the Government. 

 I congratulate the Government in the same breath because of their declaration of early 
passage of the Women Reservation Bill. We are all for this. But in this matter there should be a 
consensus. 

 There is mention of Dalits only once in this whole Address and that pertains to an elite Dalit, 
the Lok Sabha Speaker, a very distinguished person, who has been elected. But I want to speak 
about sashaktikaran of not liberated and elite women, common women who are not safe 
anywhere. I would like to quote Amritlal Nagar who said, “In Indian society there are two born 
slaves, the scavenger and the woman”. Women need very special care and I know that there is 
an awakening in the new Government, and it is welcome. We congratulate the Government for 
this. But much has to be done for that woman who is still having a ghoonghat and who is still 
using her angutha to put her thumb impression on a document, where female literacy is only 54 
per cent even after 62 years of independence. 

 I will speak two sentences about Dalit apartheid which is going on in the country because, I 
think, your honour, it is a very important point. 

 MR. DEPUTY CHAIRMAN: Please conclude. 

 DR. GYAN PRAKASH PILANIA: I will just conclude. There has been a survey very recently 
by Jansahas and UNICEF in 24 villages of four districts of Madhya Pradesh, which has revealed 
something and which is shocking for everyone. More than 63 per cent Dalit children were 
discriminated against at schools and Anganwadi centres. Dalit students were served meals last. 
They must use separate plates and can’t occupy front benches. The Dalit boys hold out their 
hands for bread tossed to them. They are not allowed metal plates which are reserved only for 
upper caste students. They must use plates made of leaves. If this kind of apartheid continues, 
do you think that it will be inclusive growth? Anyhow, my time is over. 
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 MR. DEPUTY CHAIRMAN: Please conclude. 

 DR. GYAN PRAKASH PILANIA: I will conclude with a quote and an ambition that there is a 
revelation of expectation in the people because they had given a verdict for stability, security, 
development and good governance, and we hope and pray that the new Government rises to 
the occasion. I will quote here, with your permission, what Kautilya said as a guidance. Let it be 
a guideline: 

 जासुखे सुखं राज्ञ: जाना ंच िहते िहत  । 
 नात्मि य ंिहतं राज्ञ: जाना ंतु ि य ंिहतम ।। 

It means that in the happiness of the subjects lies the king’s happiness; in their welfare his 
welfare; what pleases himself the king shall not consider good but whatever pleases his subjects 
the king shall consider good. 

 I hope this will be kept in mind by the new lords who are now governing the country. I hope 
that persons of unbending rectitude and integrity like Mr. Antony and others will rise to the 
occasion. Thank you. 

 MR. DEPUTY CHAIRMAN: Thank you. Shri Shivanand Tiwari. आपका समय 5 िमनट है। 

 ी िशवानन्द ितवारी (िबहार): सर, अभी 10 िमनट होगा। 

 ी उपसभापित: आपके दल के अन्य सद य बोल चुके ह। 

 ी िशवानन्द ितवारी : उपसभापित महोदय, म अभी अपनी बात शुरू  करूगँा। हमारे उड़ीसा के साथी 
माननीय ी यारीमोहन महापातर् जी बोल रहे थे। उन्ह ने बहुत गंभीर श द का इ तेमाल िकया। उन्ह ने कहा 
िक िजस तरह से उनके राज्य के साथ भेदभाव हो रहा है, वहा ँके लोग इतने ऊब चुके ह िक उन्ह ने बगावत 
की चेतावनी दी है। उपसभापित महोदय, यह कोई साधारण बात नहीं है। उन्ह ने िब कुल सही कहा िक िजस 
तरह से िद ली की सरकार राज्य की सरकार  के साथ भेदभाव कर रही है, राज्य सरकार  को उपिनवेश 
बनाकर रखा है, उससे लोग  के अंदर इतना frustration, असंतोष और गु सा है िक हम उसको बयान नहीं 
कर सकते। उन्ह ने िजस भावना को य  िकया है - म िबहार से आता हँू - म उस भावना का समथर्न करता हँू। 
आपने िपछले साल देखा िक कोसी म पानी का भीषण ताडंव मचा और खुद धान मंतर्ी जी वहा ंगए, धान 
मंतर्ी जी के साथ UPA की Chairperson ीमती सोिनया गाधंी जी वहा ंगई ंऔर धान मंतर्ी जी ने वहा ंकहा 
िक यह रा टर्ीय आपदा है, National Calamity है, लेिकन उसके बावजूद आज तक हमको वहा ं
reconstruction and rehabilitation के िलए एक पैसा तक नहीं िमला। िबहार की सरकार ने 14,808 करोड़ 
रुपए का पैकेज मागंा, जो हम आज तक नहीं िमला। आपने िबहार को बाटं िदया, वहा ंझारखंड राज्य बन गया। 
उस समय की केन्दर् सरकार ने यह वायदा िकया था िक िबहार को जो नुकसान हुआ है, उसकी हम भरपाई 
करगे, लेिकन उसकी भरपाई आज तक नहीं हुई। इस तरह से िबहार राज्य को उपिनवेश बनाकर रखा गया है। 

 उपसभापित जी, आज िबहार म बक  के अंदर िबहारी लोग  का जो पैसा जमा है, उसकी C-D Ratio 
आप देिखए, हमारे यहा ंयह 33 परसट है, जब िक रा टर्ीय औसत 78 परसट का है। हमारे यहा ंका पैसा दूसरे 
देश  म जा रहा है। हमको याद है िक अंगेर्ज़  ने इस देश को उपिनवेश बनाया था और उसका िकस तरह से 
शोषण हो रहा था, इस पर दादाभाई नौरोजी ने  “Drain of Wealth” नामक िकताब िलखी थी, जो बहुत चिर्चत 
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हुई थी। आज इस तरह के जो िपछड़े राज्य ह, िपछड़े इलाके ह, उनका िकस तरह से शोषण हो रहा है, उनके 
यहा ंकी संपि  िकस तरह बाहर जा रही है, यिद इस पर शोध हो, तो उसके च काने वाले नतीजे आएंगे। 

 उपसभापित जी, इसी के साथ म अपनी बात शुरू करता हंू। हमारे रूिंलग पाटीर् के साथी अपनी पीठ 
थपथपाकर यह दावा कर रहे ह िक उनकी सरकार की िपछले 5 वष  की जो नीितया ंरही ह, जो कायर्कर्म रहे 
ह, उनसे भािवत होकर जनता ने उन्ह अ त्यािशत रूप से समथर्न िदया है। यह िब कुल सही बात है िक 
कागेंर्स पाटीर् को भी यह उ मीद नहीं थी िक इस तरह का जन-समथर्न उनको िमलेगा। 

 महामिहम रा टर्पित जी के अिभभाषण पर रखे गए धन्यवाद ताव पर हमारे कई सािथय  ने अपने 
िवचार यहा ं य  िकए ह। कल हमारे साथी ी एन.के. िंसह साहब बोल रहे थे, ी सीताराम येचुरी जी का 
भाषण मने सुना था। सारे आंकड़े और सारे तथ्य यही बता रहे ह िक िपछले 5 वष  म देश म गरीबी बढ़ी है, 
िपछले 5 वष  म देश म बेरोज़गारी बढ़ी है। UNO का जो Human Development Index होता है, यिद उसको 
देख, तो वषर् 2006-07 म जहा ंहम 128व थान पर थे, वषर् 2008 म हम 132व थान पर आ गए ह। यही 
डेवलपमट है और इसी बात पर मुग्ध होकर जनता ने इन्ह वोट िदया है, यह बात हमारे गले के नीचे नहीं 
उतरती है। ऐसी हालत म, जब िक गरीबी बढ़ी, बेरोज़गारी बढ़ी, टाचार बढ़ा, गैर-बराबरी बढ़ी, इस पर 
जनता मुग्ध होकर िकसी को वोट देगी, यह हम मानने को तैयार नहीं ह। जनता ने इन्ह मुग्ध होकर वोट नहीं 
िदया है, बि क जो िवरोधी दल ह, उनसे क्षु ध होकर इन्ह वोट िदया है। िवरोधी दल  ने महंगाई को मु ा नहीं 
बनाया, िवरोधी दल  ने बेरोज़गारी और गरीबी को मु ा नहीं बनाया। ऐसे-ऐसे मु े चुनाव म बनाए गए, िजनको 
जनता ने पसंद नहीं िकया, जनता ने उनको खािरज िकया और मेरा यह मानना है िक इनसे मुग्ध होकर जनता 
ने इनको mandate नहीं िदया है, बि क िवरोधी दल  से क्षु ध होकर जनता ने इनको यह mandate िदया है। 

 उपसभापित जी, यह जो महामिहम रा टर्पित जी का अिभभाषण है, इसम कई सपने िदखाए गए ह और 
हम ऐसा लगता है िक जब भी रा टर्पित जी का अिभभाषण होता है, उसम कई तरह के सपने िदखाए जाते ह, 
गरीब  को, बेरोज़गार  को, िकसान  को सपने िदखाए जाते ह िक तु हारी तकलीफ अब दूर होने वाली है, 
लेिकन वह तकलीफ कैसे दूर होगी? हर अिभभाषण के बाद उनकी हालत जस की तस रहती है, बि क और 
खराब होती जा रही है। 

 उपसभापित जी, म आपको मरण कराना चाहंूगा िक वगीर्य धान मंतर्ी ी राजीव गाधंी जी ने कहा था 
िक हम यहा ंसे जो एक रुपया गरीब  के िलए भेजते ह, उसम से उनके पास मातर् 15 पैसे पहंुचते ह। इस चुनाव 
म कागेंर्स पाटीर् के महासिचव ी राहुल गाधंी जी ने कहा िक गरीब  के पास केवल 10 पैसे पहंुचते ह। आपने 
इसका बंध नहीं िकया िक आप जो रुपया गरीब  के उत्थान के िलए, उनकी तरक्की के िलए भेज रहे ह, वह 
एक रुपया उन तक पहंुच जाए। अगर उन तक 10 पैसे या 15 पैसे पहंुचगे, तो ...( यवधान) 

 ी तािरक अनवर (महारा टर्): बाटंने का काम आपका है, टेट म बाटंने का काम आपका है 
...( यवधान) 

 डा. भा ठाकुर : बाटंने का काम आपका है, देश सरकार का है .... ( यवधान) 

 ी िशवानन्द ितवारी : यह पूरे देश की बात हो रही है, कोई एक जगह की बात नहीं हो रही है, कोई एक 
राज्य की बात नहीं हो रही है। मडैम, म आपके िलए ही कह रहा हंू ...( यवधान) 

 ी उपसभापित : भा जी, इनको बोलने दीिजए, आप बीच म मत बोिलए। 

 ी िशवानन्द ितवारी : उपसभापित जी, म यह कह रहा था िक इसका उपाय होना चािहए, यह कोई एक 
पक्ष या दूसरे पक्ष की बात नहीं है, यह पूरे देश के िलए िंचता की बात है। इसका एक उपाय है और कल हमारे 
साथी ी एन.के. िंसह जी ने उसकी ओर इशारा िकया था। हमारी पाटीर् Janta Dal (U) ने अपने घोषणापतर् म 
यह मागं की है िक िजतनी तरह की सि सडी इस देश म है, चाहे आप BPL के नीचे वाल   को  सि सडी  देते  ह  
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या िकसान  को सि सडी देते ह या Scheduled Caste & Scheduled Tribe को सि सडी देते ह। आप इन 
सारे लोग  की एक सूची बनाए ंऔर पैसा सीधे उनके बक account म डािलए। यह जो middle-man म, 
दलाली म और घूसखोरी म पैसा जा रहा है और इसको manage करने के िलए जो इतना बड़ा शासिनक तंतर् 
बना हुआ है, उसका खचर् भी बचेगा और यह जो लीकेज है, लीकेज क्या है, यह जो सारे का सारा पैसा ही 
िनकल जा रहा है, उसको भी आप रोक सकते ह। जब तक आप यह इंतजाम नहीं करते ह, तब तक आपने जो 
वायदा िकया है, उस वायदे पर कोई भरोसा करने वाला नहीं है। 

 उपसभापित महोदय, म िविनवेश की बात कहना चाहता हँू। इस बात की बड़ी जोर-शोर से चचार् हो रही 
है। इस सरकार म जो संपि  बनी है, वह इनके पहले की सरकार  ने कायम की है। हमारे समाज म अगर कोई 
पुरख  की संपि  को बेच दे या उसको बंधक रख दे, तो उसको अच्छा नहीं माना जाता है। उस वािरस को 
लायक नहीं माना जाता है, उसे नालायक माना जाता है। अगर ऐसी हालत है िक सरकार का जो घाटा है, 
उसको पूरा करने के िलए या सरकार की जो योजनाए ंह, उनको पूरा करने के िलए आप सरकारी कंपिनय  
का िविनवेश करना चाहते ह, तो म आपसे पूछना चाहता हँू िक आपने छठे वेतन आयोग की अनुशंसा को क्य  
माना? इस देश म पैसे की कहा ंकमी है। हम अखबार म पढ़ते ह िक इस देश म ऐसे-ऐसे पैसे वाले ह, जो 
अपनी बीवी के जन्म िदन पर चार-चार सौ करोड़ रुपए का हवाई जहाज िग ट करते ह, तीन-तीन सौ, चार-
चार सौ करोड़ रुपए का yatch िग ट करते ह। इस तरह की जो सारी कारर्वाई है, क्या इसको vulgar 
exhibition of wealth नहीं माना जाएगा? 

 उपसभापित महोदय, देश म इस तरह से गैर-बराबरी बढ़ रही है िक एक िजले म जो कलैक्टर है, 
उसकी तनख्वाह छठे वेतन आयोग के बाद 75 हजार, 80 हजार रुपए महीना हो गयी है और इस सरकार ने 
अजुर्न सेनगु ता की अध्यक्षता म जो किमटी बनाई थी, उसका कहना है िक 71 ितशत लोग  की आमदनी-
खचर् बीस रुपए से कम है। आप उस िजले म इतनी बड़ी गैर-बराबरी पैदा कर रहे ह। िजले का कलैक्टर और 
िजले के आम आदमी के बीच म िकतनी बड़ी खाई पैदा कर रहे ह। हमारे संिवधान का Directive Principle 
कहता है िक हम आगे चल कर ऐसी यव था करगे िक गैर-बराबरी कम हो, लेिकन आज यि  और यि  के 
बीच म गैर-बराबरी है, िरजन और िरजन के बीच म गैर-बराबरी है, इस तरह से आप संिवधान के िवरोध म 
काम कर रहे ह। आप ऐसी हालत खुद पैदा कर रहे ह, िजससे मजबूर होकर आपको अपनी संपि  बेचनी पड़े। 
उपसभापित महोदय, यह लायिकयत नहीं है, यह नालायिकयत है। म सलाह दंूगा िक अगर आप सचमुच 
गरीब  की बेहतरी चाहते ह, उनकी तरक्की चाहते ह, तो उनके पैसे की जो लटू हो रही है, जो वयं आपके 
नेता वगीर्य राजीव गाधंी जी ने कहा है और आज राहुल गाधंी जी िजस बात को कह रहे ह, उसका उपाय 
कीिजए, उसके बगैर उपाय नहीं है। म एक और बात कह कर अपनी बात समा त करंुगा। 

 महोदय, कागेंर्स पाटीर् के रा टर्ीय महासिचव राहुल गाधंी जी की बहुत चचार् होती है िक उन्ह ने चुनाव म 
बहुत मेहनत की है और उन्ह उसका ेय िदया जा रहा है। म तो कहंूगा िक इस पर शोध हो िक राहुल गाधंी की 
मिहमा के कारण कागेंर्स को इतनी सीट आई ंया वरुण गाधंी की मिहमा के कारण उसको इतनी सीट आईं। मुझे 
लगता है िक इसम राहुल गाधंी से ज्यादा वरुण गाधंी की भिूमका है, िजससे reaction पैदा हुआ और कागेंर्स 
को इतने वोट िमले। इसी सुझाव के साथ, म अपनी बात समा त करता हँू। आपको बहुत-बहुत धन्यवाद ! 

 MR. DEPUTY CHAIRMAN: Hon. Members, there are still 21 Members who have to 
participate in the debate. The hon. Prime Minister will reply to the debate at 4 o’ clock. Before 
that, we have to complete the discussion. Even if we skip the lunch hour, we will just have three-
and-a-half hours left. 

 SHRI SHARAD ANANTRAO JOSHI (Maharashtra): We have all been waiting since 
yesterday morning... 
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 MR. DEPUTY CHAIRMAN: I am calling the speakers according to the list. I would only like 
to tell the Members that if they exceed their time, then, they will be encroaching upon the right of 
other Members. 

 SHRI SHARAD ANANTRAO JOSHI: Ultimately, we will be the sufferers. Would you permit 
us to table our speeches? 

 MR. DEPUTY CHAIRMAN: No; that is not done. Now, Dr. Kapila Vatsyayan. 

 DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): How many minutes, Sir? 

 MR. DEPUTY CHAIRMAN: You have six minutes. 

 DR. (SHRIMATI) KAPILA VATSYAYAN: Thank you very much, Mr. Deputy Chairman, Sir. 

 I rise here with a certain amount of diffidence and hesitation but equal conviction; I have 
gone through the Address of the hon. President and I would like to commend the 
comprehensiveness of the Address and the vision statement that it places. However, I think that 
at this time some priorities need to be underlined and I, only in telegraphic English, since English 
is the language that we are speaking in, want to draw attention to that. 

 First and foremost, paragraph 40. This paragraph deals with climate change and global 
warming. And it deals with the intention of six different missions. I just want to humbly state that 
the climate, Earth and the universe are interconnected and are a single system which cannot be 
broken up into constituents. We have, in this country, the idea of the panch mahabhoot which is 
also in all other cultures and that, therefore, one ecological mission to address ourselves to the 
ecological imbalances that have occurred on this earth outside either finding fault or talking even 
about nation-states. Out of this comes another corollary because in this country if ecological 
imbalances have been disturbed it is because what has happened to our glaciers, and if there is 
no Gangotri, there is no Ganga about which we have been speaking. And the cleanliness of the 
Ganga is not just a question of physical cleanliness, it is a question of psychical and spiritual 
cleanliness, because we have taken away value from the idea of the purity of the physical in turn 
for the purity of the self and value, which takes me, Sir, to the question of the indigenous people 
who have kept our environment and who are the great reservoir of local knowledge systems. 
And we need to address ourselves as to how we take into consideration all the people who know 
about mangroves, about water systems, about step-wells and so on and, if that be so, then, 
what about females? We have talked about Female Literacy Mission and this is fine and must be 
commended. But have we seen that all that we wear, all the chiken, all the kaanthas, all the 
phulkaaries, all that is in the Delhi Haat and all that we exhibit on ourselves, on our sarees, on 
our persons, to talk about the Indian identity, that identity is given by the illiterate women  
of India? And have we equalised their knowledge? They have a knowledge system. And that 
brings me  to  the fact that this country  has   always  equalised  oral  transmission along  with the 
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literate tradition because the shruti was primary and the smriti was secondary. And, therefore, to 
fall into that trap of a vertical thing by only in terms of what we consider to be the lettered and not 
thinking in terms of the still continuing oral traditions of this country would mean imbalances and 
they would mean exclusivity and no inclusivity, because inclusivity means the optimum creative 
levels of all human beings. And, thus, in the educational system and in the Knowledge 
Commission Report that I have seen, it says that we shall start teaching everybody English from 
Class I for success— underline the word ‘success’. And I have quotes here, from Gandhiji, 
Tagore, and Aurobindo, all as they spoke in 1909 as it happens, and we are in 2009. 

 All of them said the primacy is on the mother tongue. The primacy, they have said, 
English along with the mother tongue and regional languages. तो भाई, अगर यह हो जाएगा तो 
कोई टैगोर नहीं होने वाला है, कोई बंिकमचन्दर् नहीं होने वाला है, कोई ेमचंद नहीं होने वाला है, कोई 
नानक नहीं होने वाला है, कोई कबीर नहीं होने वाला है क्य िक अपनी भाषा के ऊपर तो आपका कोई 
अिधकार नहीं होने वाला है, क्य िक जो मातृभाषा है, उसका हमने जो मू याकंन िकया है, उसम हमने 
उसको गौण बना िदया है। इस धान और गौण के अंतर को हम िफर से ठीक करना है। And, finally, I 
come back to the indigenous people and the craftsmen. Craftsmen have been the instruments 
of communication system. And in the Rajiv Gandhi Yojana which has done so wonderfully 
well, a kumhar comes to me and says, माता जी, अब तो कु हार का काम नहीं कर रहा हंू अब हम 
खाली पत्थर कूट रहे ह क्य िक उससे पैसे ज्यादा िमल जाते ह। अब हम लुहार का काम नहीं कर रहे ह 
क्य िक लुहारी म तो इतनी रोज़ी करनी ही होती है। इस संबंध म मुझे एक छोटी सी िट पणी करनी है िक 
अगर कु हार नहीं होगा तो कबीर नहीं होगा, लुहार नहीं होगा तो िव वकमार् नहीं होगा इसिलए इस ओर भी 
ध्यान देना चािहए। धन्यवाद। 

 SHRI ARJUN KUMAR SENGUPTA (West Bengal): Thank you very much Mr. Deputy 
Chairman, Sir. I thought I was going to be called at 3.00 p.m. and make some of the 
observations. ...(Interruptions)... 

 MR. DEPUTY CHAIRMAN: But there are a lot of constraints. 

 SHRI ARJUN KUMAR SENGUPTA: That is fine because the time is limited. I just wanted to 
mention a few things about the Speech. I don’t want to comment on many different aspects 
which are very important because this election has been a watershed in the Indian history. Many 
things have happened which people will be noting, people will be talking about. But to me the 
most important message that this victory has given to the Congress Party is that it is a victory of 
the Left. Unfortunately, the Left Parties have completely misused their position and they have 
gone out of the mainstream. But the fact that this Congress Party’s election victory was a  
victory of the inclusive development, victory of the programmes that are talking about the 
equitable development, it is a victory of the Left. This definition of the Left is not my definition.  
It is a French Revolution definition. The idea is, the Left is for the downtrodden, for the  
under-privileged, for the poor, for the vulnerable, and it is that which is the most important 
segment in a society.  
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 Sir, I would like to quote paragraph 6 extensively because I think this is, probably, the most 
significant paragraph in this Speech. It has, of course, touched on other areas, but the reference 
here is to the fundamental characterisation of the country’s development process. I quote, “In 
2004 my Government had set before the country a vision of an inclusive society and an inclusive 
economy. It worked diligently towards translating this vision into policies and programmes. My 
Government sees the overwhelming mandate it has received as a vindication of the policy 
architecture of inclusion that it put in place. It is a mandate for inclusive growth, equitable 
development and a secular and plural India. My Government is determined to work harder and 
better to realize these goals.” And this is the notion, the idea of the Left we get from the French 
Revolution of 1789. 

 Sir, the main reason for my mentioning this is that the next sentence talks about ‘a 
continuing priority of my Government would be to consolidate the ongoing flagship programmes 
for inclusion’. And it is those flagship programmes which we should identify and by committing 
ourselves that they should be fulfilled. Sir, for the sake of record, I would like to put it before the 
House, for your knowledge so that you can keep following the work of the National Commission 
of Enterprises of the Unorganised Sector, NCEUS. That Commission has now been disbanded 
after the 30th of April. But the work has been done, ten volume report has been made and all of 
them have been reflected - I would say all of them have been reflected — in this Speech, if not 
all of them in the earlier years. Sir, when this Commission was formed, we were given the task of 
examining the conditions of living of the poor and vulnerable and suggest the measures. In 2007, 
we brought out a report which gave the picture of the condition of the living of these people and 
it became famous that Rs.20 per day, per head was expenditure on which 77 per cent of people 
live in our country and this condition of people affects almost 85 per cent of our Dalits, our 
Muslims and our vulnerable people. This became very famous, everybody talks about it, but then 
this was the situation of 2004-05. The Prime Minister himself here mentioned that this is the time 
when the Government came to power. Very few people have talked about the recommendations 
that were made in that Report which is a very critical aspect of the flagship programme. Sir, 
many recommendations are there. I am not going into that but let me point out about this 
NREGP. Now, NREGP is not a simple programme of giving certain employment to the poor 
people, it is a programme of the “Left”, giving the poor people, the rural landless people the 
rights to eke out a living in an honourable way. So, this is a different approach to the system, 100 
days minimum employment guarantee. We worked out the whole scheme, pointed out the 
problems that they had and the three major problems had been reported there. Problems were, 
(A) they were not always associated with other programmes, (B) there were not adequate 
methods of monitoring and dispute settlement and (C) social audit. And this is the result we got 
from examining the places where it had actually worked and which have been reported. If we are 
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really going to follow this programme through, we have to see that these things are actually 
done. Secondly, in 2008, we said that this  program me now should be  extended  to the  urban  
areas. I am  glad  to know that this has been recognised now and that this programme will now 
be extended in that direction. In 2008, we reported and till now this has been unfulfilled. We 
talked about the debt waiver problem of the Indian farmers. Very happily we found that the 
Government accepted - not our recommendation but the whole movement for Rs. 60,000 crores 
debt waiver. But at the same time, we had pointed out that the debt waiving is not the solution, 
it is just a beginning. You have to provide additional credit, new credit, new sources of 
marketing, new sources of technology particularly to the small and marginal farmers who 
constitute 84 per cent of our agriculture families and that has to be done if we are going to follow 
it through. We also talked about it— and this is very important, Sir, I think we shall get a chance 
to talk about it later, so I shall not be talking about it any more, but we examined the process of 
employment in our country. We came to a very, very surprising conclusion that during this period 
of high rate of growth, employment growth had actually decelerated compared to the previous 
ten years, in these ten years the employment growth has decelerated, growth in wage has 
decelerated, growth of average earning of labour has decelerated. So, we pointed out that the 
only way to do something in this kind of a jobless growth scenario is to do everything possible to 
increase employment in the unorganised sector. We had given a large number of programmes, 
including skill formation, including the methods to increase the productivity. These are the things 
now have to be fulfilled in this kind of flagship programme. The last thing I want to mention with a 
bit of sorrow in my heart is that we formulated a social security programme. The social security 
programme is not just a question of providing, health, maternity, accident benefits and all these 
normal things that people can generate, but the most important thing is to provide a social floor 
of condition of living to the vast majority of our below poverty line unorganised workers. 

 It is a question of right. The society has to take the responsibility to look after the minimum 
requirements of livelihood of these people. The whole scheme was worked out. It should not be 
just a question of taking construction workers, bidi workers, etc. Every individual, who belongs 
to poor strata of society and vulnerable, should have a right to social security with a particular 
mechanism. It was a workable and doable thing. More importantly, Sir, this particular scheme 
that we proposed has full support of all parties. A unanimous recommendation of the Standing 
Committee was behind that. The Government accepted it, but not fully. Now, we cannot blame 
them because everybody has some claim on resources. But, from our point of view, who have 
actually talked about this particular scheme, if it were taken fully, it would have given a signal just 
as the NREG Scheme has given a signal and, I think, as a result of that, our party would have 
come out with absolute majority. I think, I am putting this for the last time. I am not going to  
talk  about  it  again, because now we have a new Labour Minister. Our previous Labour Minister 
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Oscar Fernandes worked very hard for this. He must be complimented. Without him, we could 
not have gone even this far. We have got something much better than anywhere else.  But, it 
remains for the next Government or this Government to see that it is followed through. And, if it 
is followed through, just consider, 340 millions of our unorganised workers, 77% of our 
population, will have the assurance that if they fall sick they will be looked after. If they reach 
the old age, they will have pension, they will have maternity benefit and will also have some 
unemployment benefit. If we could provide that, it would really change the face of the Indian 
poor. What did NCEUS show, Sir? They showed that it is feasible. The actual cost of  
the whole programme was 0.5 per cent of the GDP. Soon after that, this country has spent 
hundreds of thousands of crores to save the corporate sector. I am not saying that they 
should not have done that. But, it only meant that when there is a pressure, when the system 
feels that this must be done, money can be provided. The only thing I plead now is, let us 
realise that we must do, at least, the social security part which will change the nature of our 
country. Thank you very much. 

 MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy. You have seven minutes. 

 DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I take two minutes extra. 

 MR. DEPUTY CHAIRMAN: Do you want bonus? You ask your Whip. 

 DR. T. SUBBARAMI REDDY: Sir, I am very thankful to you for giving me this opportunity. 
I support the Motion moved to thank the President’s Address. Here, the most important thing 
I would like to say is this. In this 15th Lok Sabha Elections — elections for some State 
Legislatures were also held simultaneously — for the first time in the history, people who are, 
perhaps, not much educated have voted only to the Congress Party. When it comes to 
election of MLAs, I would say, local issues like caste, community and other things prevailed. 
This very fact shows that the people of India gave a mandate to Congress and it indicates that 
the performance of the UPA Government in the last five years was phenomenal. Due to 
paucity of time, I do not want to go into the details. But, one thing I must say here. Under the 
leadership of Smt. Sonia Gandhi and hon. Dr. Manmohan Singhji, our leader, Shri Rahul 
Gandhi, achieved a spectacular success in reaching to the grassroots in various States, 
particularly a State like Uttar Pradesh. Now, there is a challenge before the Government as to 
how will it work in the coming five years and how will it be able to fulfil the expectations of the 
people. Normally, Sir, the human psychology is, if you achieve good things, the people again 
expect double of what you had achieved. This is the reason why in the hon. President’s 
Address, the Government explains its future plans. The most important and why I am really 
thrilled is this. I must say, today, in the administrative system redtapism is the biggest cancer 
or disease. 



 31

 The administrative matters would not move unless you push things. The very fact of forming 
a procedure to achieve so many things within a target of 100 days itself shows how much the 
Government is committed to take up this challenge and see the nation prospering and 
progressing in the coming five years. The Government also feels that every day in the coming five 
years is important. We must work hard every day. 

 It is also important to mention here that other countries, like, the United States of America, 
the UK, France, Japan, etc. are suffering from financial crisis in this recession. India, as 
compared to other countries, is number one in facing this crisis and still feeling comfortable. For 
instance, during the last five years, the average growth rate was 8.5 per cent. Even during the 
worst times the growth rate of 7 per cent was achieved. These facts speak about the 
achievements of the UPA Government. 

 So far as agriculture is concerned, the NDA Government could hardly achieve one per cent 
growth rate, while we achieved 3.8 per cent. All these facts have been recognised by the people 
and they gave the mandate. 

 There is a proverb, “Ladies First”. The reservation for women has been a dream for almost 
all the parties for several years. Now, the Government has taken up this challenge and they want 
to introduce the Women’s Reservation Bill within 100 days. Of course, all parties are supporting 
and no attempt in going back will be successful. The Government has also said that by 
amending the Constitution, 50 per cent reservation for women would be provided in the 
Panchayati Raj and the local bodies. The third point is also very commendable, that is, in the 
Central Government also the Government will give priority to participation of women on the top 
posts. All these facts show that we are committed to women’s welfare. This also shows that our 
democracy has given top priority to the women’s welfare in the entire world. It is really very good 
because woman is shakti. They must be given top priority. 

 It is also a challenge for the Government to provide 25 kgs. of rice or wheat every month at 
the rate of Rs. 3 per kg. to the people belonging to Below Poverty Line. They are expecting to 
provide Rs. 50,000 crores for this purpose. Shri Sharad Pawarji gave a statement, a few days 
back, that we are committed to it and we will definitely provide it if we are going to be 
successful. 

 The National Food Security Act is a phenomenal contribution for the poor people. We are 
very happy about that. Similarly, so far as the Right to Information is concerned, perhaps, no 
country in the world has come forward to give right to information. Now, the Government wants 
to strengthen it further and plug the loopholes. This is a very laudable idea. I congratulate the 
Government on this count. 

 Sir, we are equally committed to upgrade the ports, airports, national highways, roads, etc. 
The entire economy is very much interlinked with all these things. It is estimated that about 
rupees twenty-three lakh crores would be required for this purpose.  For this, suddenly they say, 
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“कहा ं से लाएंगे?” It is quite possible. Where there is a will there is a way. The Government is 
determined to do it in so many ways. However, in this connection, I would like to suggest the 
Government that we must invite people from all over the world to participate and invest in 
building airports, roads, infrastructure, etc. We must fully seize this opportunity and see that this 
proposal is not dumped for financial reasons. 

 There is also a wonderful scheme that the Government wants to introduce the 
telecommunication system even in the remote rural areas. I congratulate the Government on this 
count also. I am extremely happy...(Time-Bell). I would also like to mention here about the 
recapitalisation of the State-owned banks, physical consolidation in the medium term, more 
liberal reforms in the insurance sector, two new flagship programs are to be launched. We are 
expecting that by 2024, there will be four hundred million skilled people in India. It is a great 
scheme. I congratulate the Government. Also, so far as tax incentives are concerned, we are 
going to focus on gas exploration and production, and also on the incentives for the affordable 
housing schemes. Another most important thing is increased allocation from the Universal 
Service Obligation Fund for setting up the telecommunication system in the remote areas, which 
I have already mentioned. We are very happy that the Government has ensured that the growth 
process will not only be accelerated but will also be made socially and regionally more inclusive 
and equitable. 

 I am very happy that the immediate priority of the Government would be to focus on 
management of the economy that will counter the effects of the global slowdown. With the UPA 
Government getting the majority, the share market has gone up very much. People are very 
enthusiastic. They want to make investments in the country. Again, the industrial growth is going 
up. Frustration among youth is there because of unemployment. The problem of unemployment 
could be solved only with spectacular growth in industry. So, definitely, we are going to address 
this problem also. 

 Then, Sir, the President has spelled out pro-poor policies and steps to strengthen welfare 
schemes and boost economy. We are extremely happy. 

 Then, Sir, a serious situation has arisen out of unprecedented attacks on Indian students  
in foreign countries especially in Australia where a number of students have been injured and 
killed. Steps have already been taken by the Government of India to stop such activities against 
Indian students, especially in Australia. Once again, I emphasize here that it must be given top 
priority. 

 Then, Sir, a serious situation has arisen out of the US report stating that Pakistan has 60 
nuclear bombs and is adding more Pakistan nukes aimed at India, thereby causing serious 
concern. Some steps have been taken by the Government to meet threat and challenges posed 
to India. 
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1.00 P.M. 

 My last point is about zero tolerance towards terrorism. There is already a big scheme for 
this. I am very happy. Bhagvad Gita says,  

“लोकुतर्याणा संगठन: िनरूपम: नि तीय: ।” 

The country’s prosperity and progress is going to be phenomenal on all sides in the coming 
years. Thank you. 

 सरदार तरलोचन िंसह (हिरयाणा) : शुिकर्या िड टी चेयरमनै साहब। िपछले दो िदन  से हम रा टर्पित जी 
के एडर्ेस के ऊपर बहस सुन रहे ह। आपने मुझे जो थोड़ा टाइम िदया है, म उसम अपनी बात समा त करूगँा। 
यह जो सरकार ने रा टर्पित जी के बयान म िलखा है िक हम 100 िदन  म ये काम करगे, जब सरकार बन जाती 
है, तो उसे गविनग की बात करनी चािहए, लेिकन ऐसा लगता है िक जैसे इलेक्शन का ही नया मिैनफे टो 
जारी िकया गया है। अब सरकार को पाचँ साल िमले ह और हम सब इस बात से खुश ह िक एक stable 
government और एक अच्छा धान मंतर्ी हमारे सामने है, लेिकन हम सरकार की यह पॉिलसी समझ म नहीं 
आई िक 100 िदन  म ही सब कुछ कर देना है। तो आप बाकी पाचँ साल क्या करगे! 

 सर, म एक मसले के ऊपर, अभी िवमेन िबल के बारे म बात हो रही है, हमारे तमाम मै बर सािहबान, 
बेगम सािहबा बैठी ह, म सभी लेडीज़ को बताना चाहता हँू िक आप जो िडमाडं दस साल  से कर रही थीं, 
पंजाब ने वह पूरी कर दी है। पंजाब से 13 मै बर ऑफ पािर्लयामट इलेक्ट हुए ह, उनम 4 लेडीज़ ह। यह 
िहन्दु तान म पहली बार हुआ है िक हमने out of 13, 4 लेडीज़ को भेजा है। यह है काम करने का तरीका। मुझे 
यह शमर् से कहना पड़ता है िक जो पाटीर् सबसे ज्यादा जोर लगा रही थी, उन्ह ने लेडीज़ को िटकट ही नहीं दी 
है। यह जो आप रोज consensus की बात कर रहे ह, उसम आप देिखए िक ैिक्टकल म क्या है। बेगम 
सािहबा, म आपके साथ उस कमेटी का मै बर था ...( यवधान)... 

 डा. भा ठाकुर : सर, ...( यवधान)... 

 ी उपसभापित : उनका इशारा आपकी तरफ नहीं है ...( यवधान)... 

 डा. भा ठाकुर : पूरे देश म मिहलाओ ंको पहले से ज्यादा ...( यवधान)... 

 ी उपसभापित : उन्ह ने िकसी की तरफ इशारा नहीं िकया है। 

 सरदार तरलोचन िंसह : म िकसी पाटीर् का नाम नहीं ले रहा हँू, लेिकन जो पािर्टया ँजोर लगाती ह, वे 
देख िक ैिक्टकल म क्या हुआ है। म जो बात कहना चाहता हँू, बहुत से मै बर बैठे ह, हम उस कमेटी के मै बर 
ह, िजसने िवमेन िबल को डील िकया है, आप एक बात समिझए िक जो consensus develop हो रहा था, हम 
उसकी तरफ ध्यान नहीं दे रहे ह। After all जब हम one third कहते ह, आप उसकी बात समिझए िक इससे 
181 men folk, आदमी िनकल जाएगें और उसकी जगह लेडीज़ आएगंी। 

[उपसभाध्यक्ष ( ो. पी.जे. कुिरयन) पीठासीन हुए] 

 Consensus यह डेवलप हो रहा था िक 181 सीट add की जाएँ। आपको वीमेन को जो सीट देनी ह, वे 
सीट बढ़ाइए। यह न किरए िक आदिमय  की सीट snatch कर और ये लेडीज़ को द। आप एक तरफ अपनी 
राइट मागंती ह। After all लेडीज़ हमारी माताए ँह, बहन ह, इंिडया म कौन है, जो आपके हक म नहीं है। 
लेिकन आप ेिक्टकल एपरोच समिझए। एक कमेटी के माध्यम से इसके िलए हम सब मुख्य मंतर्ी जी से िमले 
थे, दूसरे लीडसर् से भी िमले थे और सभी की यह राय थी िक इसके िलए डबल सीट्स िकर्एट की जाएं। जहा ं
181 सीट बनती ह, वे सीट ऐड कीिजए और उसी से काम चलाइए। उसके बाद जो िड ाइ ड सेक्शन्स ह, 
िजनको अब एक नया नाम दे िदया गया है, कोटा-दर-कोटा, उनका हक़ भी होना चािहए, तािक यह न हो  
िक  गरीब  गावं की लेडीज़ इससे पीछे रह जाएं। आप इस बात को सोिचए और ज दबाजी म ऐसा कोई काम न 
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किरए। इसके िलए कन्ससस डेवलप हो। पंजाब की एक िमसाल आपके सामने है। अगर आप वही लाग ूकर तो 
इस िबल की जरूरत भी नहीं रहेगी। इस बात की अपील म सबसे करना चाहता हंू। 

 भाइयो, इसके बाद म यह कहना चाहता हंू िक इस ेिज़डट एडर्ेस म आपने पॉपुलर बात तो कह दी ह िक 
यह करगे, लेिकन जो सबसे जरूरी बात ह, उनका िजकर् भी नहीं है। सबसे जरूरी बात है, पॉपुलेशन कंटर्ोल, 
लेिकन क्या उसका कहीं िजकर् है? देश की सबसे बड़ी बीमारी बढ़ती हुई पॉपुलेशन है। उसके बाद बच्च  की 
सेहत का न बर आता है, िजसम हम दुिनया म सबसे नीचे ह। व डर् के लाज ट एनेिमक िच डर्न इंिडया म ह, 
लेिकन इन बात  का ेिज़डट एडर्ेस म कोई िजकर् ही नहीं है। इन बात  का भी ध्यान रखा जाना चािहए, उसके 
बाद आप दूसरी बात  म जाइए। चूिंक समय कम है, सुबह मने एक-दो इ यज़ू रेज़ िकए थे, िजन्ह म िफर से 
रेज़ करना चाहता हंू। 

 भाइयो, अभी िपछले एक महीने से पािक तान के कुछ िह स  म जो शिरयत लॉ लाग ू हुआ है, उसका 
सबसे अिधक नुक़सान वहा ंपर जो गैर-मुि लम िसख लोग रहते ह, उनको हुआ है। हमारे पर जिज़या लाग ू
िकया गया है। Jazia is a tax और वह टैक्स नॉन-मुि लम लोग  पर लगाया जाता है। इसम एक करोड़ रुपया 
िसख  से वसूल िकया गया है। दो जगह  पर िसख  ने जिज़या नहीं िदया, तो उन्ह वहा ंसे िनकाल िदया गया। 
मेरे पास उन दो गावं  के नाम भी ह। पािक तान म जो हो रहा है, उसके बारे म क्या भारत सरकार सो रही है? 
मुझे शमर् से कहना पड़ता है िक इंिडयन गवनर्मट का कोई ऑिफसर या िमिन टर यह देखने अभी तक 
पािक तान गया ही नहीं है िक िसख  के साथ क्या हो रहा है। वहा ंपर हजार  िसख रे यजूी बन कर गुरु ार  म 
रह रहे ह। क्या उनका कोई हक़ नहीं है? 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: Just a minute. Sir, he is making a very important 
point. But, unfortunately, Sir, neither the Parliamentary Affairs Minister nor is anybody here to 
take a note of it and inform the Prime Minister so that when he answers the. ...(Interruptions)... 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No; no; the Cabinet Minister is here. 
...(Interruptions)... 

 डॉ. ( ीमती) नजमा ए. हेपतु ा: नोट कौन कर रहा है, सर? 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Cabinet Minister is here. 
...(Interruptions)... 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: It is not a question of. ...(Interruptions)... 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No; no; you know everything is on record. 
...(Interruptions)... See, everything is on record. ...(Interruptions)... 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: No; Sir. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is going on record and the Cabinet 
Minister is here. ...(Interruptions)... 

 सरदार तरलोचन िंसह: वह अभी-भी नहीं सुन रहे ह, वह तो बात कर रहे ह। 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the Parliamentary Affairs Minister should take 
a note of it. ...(Interruptions)... 

 सरदार तरलोचन िंसह: वह अपनी बात  म मसरूफ ह। वह अभी-भी नहीं सुन रहे ह। 
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 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): See, the Cabinet Minister is here. 
...(Interruptions)... Everything is going on record. ...(Interruptions)... 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, I am raising another point. 
...(Interruptions)... 

 SARDAR TARLOCHAN SINGH: I think, since I am speaking in Hindi he is not understanding 
and he is more busy in. ...(Interruptions)... 

 डॉ. ( ीमती) नजमा ए. हेपतु ा: सर, यह वाइंट नहीं है, इन्ह नोट करना चािहए, लेिकन वह तो  
बात-चीत कर रहे ह। 

 SARDAR TARLOCHAN SINGH: Defence Minister Sahib, the entire House is looking at you. 
Because I was speaking in Hindi, you are. ...(Interruptions)... 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Tarlochan Singhji, please continue your 
speech. ...(Interruptions)... 

 सरदार तरलोचन िंसह: सर, मने एक बहुत बड़ा इ य ूरेज़ िकया है िक हम सभी ीलंका के बारे म इक ा 
हुए, लेिकन जो हाल पािक तान म िसख  का हो रहा है, उसके िलए क्या हमारे देश को कुछ कदम उठाने की 
जरूरत नहीं है? क्या आप हमारे िलए कुछ करगे िक पािक तान म हमारे साथ इस तरह का बतार्व िकया जा 
रहा है? For this, I propose that a delegation of Members of Parliament should go to Pakistan and 
see the condition. Till today, Indian Government has not spent a penny on those refugees. आज 
तक उनको जो भी पैसा िदया गया है, वह हम िसख  ने गुरु ार  म इक ा करके खुद ही भेजा है। क्या उन 
िसख  के िलए गवनर्मट ऑफ इंिडया की कोई ूटी नहीं है, जो अभी-भी वहा ंसे िनकाले जा रहे ह। सैकड़  
साल  से वे िसख वहा ंपर रह रहे ह। यही अफगािन तान म भी हमारे साथ हुआ और वहा ंपर अभी भी हम 
रे यजूी टेटस नहीं िमला है। 

 सर, इसके अलावा एक और बहुत जरूरी बात भी म कहना चाहता हंू। जब सारे देश म आप नई सरकार 
के आने की खुिशया ंमना रहे थे, तब हम ऑपरेशन य ू टार की 25वीं एनीवसर्री मना रहे थे। दुिनया के हर 
देश म िसख  ने िडमॉन् टर्ेशन िकया है। व डर् का कोई शहर ऐसा नहीं रहा, जहा ंपर िसख  ने िडमॉन् टर्ेशन 
नहीं िकया हो। ऑपरेशन य ू टार के तहत आज से 25 साल पहले भारत की आमीर् ने हमारे साथ क्या िकया? 
आपने गो डन टै पल तोड़ा, अकाल तख्त तोड़ा और एक ही रात म वहा ंपर 5000 िसख मारे गए। लेिकन आज 
तक सरकार की तरफ से कुछ नहीं हुआ। What I propose, a Resolution should be moved in both the 
Houses of Parliament िक वह जो हुआ, उसको हम कंडेम करते ह और िसख  से अपॉलोजी मागंते ह। िसख  
के िलए आपने जो भी िकया, it will be a major factor िक एक रेज़ो यशून पािर्लयामट म लाया जाए और जो 
य ू टार म हुआ है, उसको हर जगह कंडेम िकया जाए। I will urge you to do that. Mr. Defence 

Minister, I would like to tell you what your earlier Government did. Those Army Officers who 
attacked and demolished the Golden Temple and Akal Takht were given Gallantry Awards. It is a 
regrettable act on the part of the Government that within the country, the Army moved against 
one religion, and did so at the highest religious place, and they were given gallantry awards. For 
what? For capturing Pakistan? For capturing China? You gave them gallantry awards because 
they killed Sikhs! I propose that those gallantry awards be withdrawn and the officers be told िक 
ये gallantry नहीं थे, इसिलए वे withdraw िकए जाएं और इसके िलए आपको दोबारा, as Defence Minister, 



 36 

we call upon you. We respect you; you have served as the Chief Minister of Kerala. We know 
you and respect you. Kindly reopen the file and withdraw those gallantry awards which were 
given at that time. Sir, apart from this, till today, no compensation has been paid. Women are 
still roaming out in the streets. What has the Government done for them? There is no job. All 
over India, about 10,000 Sikhs were killed in the 1984 riots. Nothing has been done. In addition, 
Sir, in the last Parliament, the Law Minister had promised here, in the House, that the Anand 
Marriage Act, which relates to the Sikh marriages, will be amended. Under that Act there is no 
clause for registration; majority of the Sikhs who go abroad don’t get those certificates and then 
there is the problem of divorce. They need to do just one small thing: add the clause that every 
Sikh marriage will be registered. Now, that is a small right. Even that has not been given to us. 
We are very happy that we have a Sikh Prime Minister, but even Sikhs’ issues need to be dealt 
with. It is not enough just to have a Sikh Prime Minister without any Sikh issue being taken up. I 
would urge upon you, Sir, that this Anand Marriage Act which is pending— the Parliamentary 
Committee has already approved it; The Law Minister promised in the House but it has not been 
fulfilled— may be looked into.  

 Thank you for the time. 

 SHRI SHARAD ANANTRAO JOSHI: Mr. Deputy Chairman, Sir, I rise to add my voice to the 
general sentiment in the House for expressing gratitude towards the hon. President of India for 
the speech and Address she delivered on the 4th June, 2009. Sitting in the Central Hall listening 
to the Address that day, I was particularly impressed by the humility, sobriety and modesty with 
which the President referred to the recent elections and the results thereof. 

 I wish those qualities and sentiments were reflected in the speeches from the Treasury 
Benches during the debate in this House these last two days. Unfortunately, it did not happen. 
The number of seats won in the Lok Sabha does not necessarily reflect the degree of popular 
support of the party or the level of endorsement of the enticements in the electoral manifesto or 
the past performance of their Government. 

 I would like to bring out the fact that the ‘aam aadmi’ manifesto of the Congress Party has 
surprisingly brought in the Lok Sabha an unprecedentedly large number of Ranis, Maharanis, 
descendents of dynasties, the affluent and the beautiful people. 

 The results of the last election are not difficult to understand. There were large number of 
political parties and party alliances and realignments that shifted from day to day. High 
temperatures of an unusually hot summer that prevailed during April-May dissuaded many 
voters, particularly the urban youth from going to the polling booths and waiting in long lines 
there. This made the balance of electoral preferences extremely precarious. 

 Mr. Vice-Chairman Sir, the voter at large was greatly concerned about the mounting  
threat  of  terrorism as also the wave of retrenchments and bankruptcies resulting from the global 
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economic slow-down. The contending claims to Prime Ministership by a plethora of  
non-descript leaders put the voter in “Stockholm Psychosis”. This means the people were so 
frightened that they desisted from entertaining any feeling of antipathy for the perpetrators of 
terrorism. They opted obviously for a safe option rather than go for any strong-willed 
adventures, military or economic. The System of “first-past-the –post” that we follow in election 
is proven to be statistically skewed. The Congress has won 29 per cent of the popular vote this 
time and 38 per cent seats, that is, 206 seats this time. Those suffering from a sense of euphoria 
and even arrogance would do well to remember that exactly 25 years back their party had won 
as many as 49 per cent votes and 412 seats, that is, exactly twice the number of seats they have 
won this time. However, the party managed to lose the very next elections within five years due 
to the position it had taken particularly in the Shah Bano case and the Bofors imbroglio. 

 With Dr. Manmohan Singh at the helm of the present Government, it is extremely unlikely 
that a “Bofors” will be repeated. A repetition of the Shah Bano like bungle, however, is very 
much on the cards. The Congressmen are getting drunk with the spirit of “Inclusiveness” that is 
only a euphemism for “Minorityism” and “Bhai-bhai’sm” which has spelt disaster for the country 
in 1947 in the form of partition and in 1962 in the form of Chinese invasion. Given the increasing 
impunity with which terrorist forces are advancing in our neighbourhood, it is very likely that the 
history will repeat itself after 25 years. 

 Several speakers have mentioned the fact that the new Government would be free from 
pressure from the Left parties and, consequently, free to implement its liberal agenda. 

 Mr. Chairman, Sir, in the field of agriculture, the most important erroneous decision that 
was taken by the previous Government under the pressure from the Left was in respect of 
restrictions on the commodity futures markets without any justification whatsoever. It further 
imposed the commodity transaction tax during the last Budget. This has stifled the commodity 
market and worsened the situation of farmers. I regret that the President did not make any 
mention of the path that the new Government will take in respect of restoring the freedom of the 
futures commodity market. 

 The President in her Address has emphasised various measures for evaluation of various 
programmes including NREG Scheme, Electronic Governance, etc. 

 Sir, the flagship programmes, undoubtedly need a close scrutiny. A review of the Debt 
Relief and Loan Waiver Scheme 2008 is even more urgently warranted. 

 Sir, one of the major planks in the last elections campaign was the Debt Relief and Loan 
Waivers Scheme of 2008. Many claims have been made about the benefits obtained by the 
farmers through this Scheme. The fact remains that suicides by farmers continue even after the 
implementation of the scheme. 
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 Mr. Vice-Chairman, Sir, I would earnestly submit to the Government that it appoints a Task 
Force to go into the effective consequences of the scheme on the basis of an electronic software 
laying down the parameters of the intended benefits for the farmers as against the benefit 
actually received. 

 I would also like to submit very humbly, Sir, that with the Government’s determination to 
promote communal harmony, it would be impossible to implement the Unique Identity Card 
Scheme for each citizen that the President mentions in paragraph 13. 

 The intention of creating targeted identification cards system to replace the present BPL list 
is equally idealistic.  

 The intention to make India slum-free in the next four years tantamount to, given the 
present tempo of exodus from villages to the metropolitan cities, day-dreaming. I wish the 
President had indicated some sort of a failure standard by which we could adjudge the 
performance of the Government not only at the end of the tenure but from year to year. 

 Sir, the President of India could not be unaware of the fact that a respected organisation 
based in Hong Kong named “Political and Economic Risk Consultancy” has found that the Indian 
bureaucracy is the most inefficient among 15 Asian countries in its study. 

 Further, Sir, the President could not be unaware of the fact that a competent Committee of 
the Planning Commission of India recently found that the incidence of leakages in the Public 
Distribution System was as high as 60 per cent on a national average and in some States as high 
as 90 per cent. 

 Sir, another working group of the same Commission came to the conclusion that, out of 
every Rs.65 spent from the Union Exchequer hardly one rupee reaches the targeted ‘Aam 
Aadmi’. Clearly, the ‘inclusive’, ‘Aam Aadmi’ programmes are only a euphemism for garnering 
votes on promises of plundering the exchequer to the benefit of the netas and the babus. 

 Under these circumstances, the roadmap charged by the Government and the hon. 
President can be said to reflect little more than lofty dreams. I wish the new Government all the 
success in all their liberal and patriotic endeavours. 

 SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, I am here to support the Motion moved by 
my party thanking the hon. President for her Address to the Parliament. Sir, we have been voted 
back to power with enhanced numbers. I recollect the Presidential Speech made on 11th 
February, 2009. At that time, the then Leader of the Opposition, respected Shri Jaswant Singh, 
said that he found grammatical mistakes, mistakes in vocabulary and spelling mistakes in the 
Presidential Address made on 11th February, 2009. In fact, the present Leader of the Opposition, 
Shri Arun Jaitley, ridiculed it by saying that the draft is as bad as grammar, and he further added 



 39 

that achievements catalogued in the Presidential Address is nothing but a ‘dhobi’s list of 
achievements’. Sir, the matured voters of this country have understood that the ‘dobhi’s list of 
achievements’ of this Government is for them and is their list and, therefore, we have been voted 
back to power with enhanced majority. Sir, the people are watching the body language of the 
Members here, the functioning of political parties, both inside and outside. To quote one 
incident, I would like to mention the case of the Indo-US nuclear deal, which the hon. Prime 
Minister steadfastly signed with the US. We tried to convince our Left friends. Eight meetings 
were held. They parted company. No Confidence Motion was brought. Sir, I would like to 
recollect what happened in those days; how the voting pattern took place. No doubt, the Left 
voted 62 votes for the Motion against the Government, not against the deal because it was 
signed with the U.S. Sir, Janata Dal (Secular) voted for the Motion against the Government. 
Their leader, Mr. Kumaraswamy, said on the TV screen that they were voting against 
Government because of the compulsions of the State politics. Sir, Shiv Sena’s official organ 
wrote an article supporting the deal, but Shiv Sena voted for the Motion against the Government 
because they wanted to oblige their Sangh Parivar family. Sir, the patriotic Sikh population 
diaspora in US lobbied heavily with others to see that U.S. signed this deal early. But, Akali Dal 
voted for the Motion against the Government because they were afraid that BJP, which was their 
partner in Punjab, would pull down the Government. Sir, the Telugu Desam Party, which has 
presence only in Andhra Pradesh, voted for the Motion because Shri Chandrababu Naidu was 
afraid that he would be forgotten in the entire Indian politics. That is why, he was siding with the 
NDA. Therefore, Sir, people watched the body language of the Members, the political hypocrisy 
adopted by political parties, both inside and outside the House. That is why, a lesson has been 
given. Today, I am happy that the Leader of the Opposition, in a conciliatory note, wanted to 
co-operate with the Government. He assured the Treasury Benches that the BJP would support 
all progressive measures in national interest. That has to be kept in mind, and I appeal to them 
that if we commit mistakes, please correct us. At the same time, please have a healthy debate 
and also support the Government programmes. 

 Sir, Mr. Maitreyan from my State was commenting about the voting machines. Last time, in 
Tamil Nadu, our alliance got 40 seats, all the 40 including Puducherry. This time, we got only 28. 
Twelve seats went to Mr. Maitreyan’s party alliance. Borrowing his words, I would like to say that 
perhaps because of the defect in machine, they got 12 seats and they have won this time. I 
think, I agree on that count. 

 Sir, coming to Presidential Address, there are two-three things that I want to mention here. 
First, I would like to talk about Sri Lanka about which my colleague spoke. So, I dealt with that in 
eighteenth speech, what the Congress said about that what Rajivji and Indiraji did for Sri Lankan 
Tamils. Now, the war on terrorism is over. Now, the innocent Tamil population languishing  
in temporary sheds has to be sent to  their original  place.  Schools have to be opened, hospitals 



 40

have to be established, and, I urge upon the Government of India to take immediate steps to 
ensure that the innocent civil population who are living in the darkness with fear for the last 
twenty five years see the light of the day and lead a happy life in Sri Lanka. 

 Sir, today morning, my learned friend, Mr. Raja raised this issue. In support of Sri Lankan 
Tamils, they forgot one aspect. The Indian-origin Tamils living in plantations are suffering. The 
Indian-origin Tamils had a political party Ceylon Congress led by Mr. Thondaman. Shastri ji had 
a pact with Sirimavo Bandaranaike to give citizenship rights to those Tamils. They are the Tamils 
who went from Tamil Nadu and settled down there in plantations during the British time. These 
Tamils must be taken care of, and, when a settlement is made, these Tamils should not be 
forgotten because they are also important part of the Tamil population in Sri Lanka. 

 Sir, regarding Australian students, many things have been expressed. My sympathy is with 
the Australian students. Government of India must take necessary steps but, at the same time, I 
would like to mention a word of caution. I appeal to the media not to blow the situation out of 
proportion. Sir, because the students are living in a foreign country, I would like to say that no 
act of ours should cause any harm to them. 

 Sir, through you, I appeal to the Minister of External Affairs to see that the Indian Embassy 
in Australia call the student leaders and advise them not to come to the streets and agitate 
because of the fear of retaliation. In the interest of students living there and other foreign 
countries, I want to make this appeal through you. No doubt, we have to use all diplomatic 
channels to protect all the students studying and living not only in Australia but other places  
also. 

 Sir, because of the paucity of time, I will take up only one or two issues. Sir, regarding Left 
Wing Extremism, I brought a Private Member’s Resolution in this House and mentioned in detail 
as to how crores of rupees have been spent by the Central Government on modernization of 
police forces, hundred per cent reimbursement for purchasing vehicles and weapons, 
construction of police stations etc. 

 Sir, fifty crore rupees are being given for the Backward District Development. I would 
like to give some statistics. Sir, The Indian Express published an investigative news item 
about a District named Bastar in Bihar where a police station is not having electricity for 
three months and no telephone connection for two months because of disconnection on 
account of non-payment of bills. If that is the situation of the States which are to deal with 
the naxalite problem, I do not think any amount of promise made by the Central 
Government for spending crores of rupees will solve the problem. There should be a system 
of monitoring by the Central Government. Whenever these funds are allotted, its delivery 
should be proper and the Central Government also must monitor whether the funds allotted 
have been properly spent. 
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 A number of official posts are vacant. Even in Jharkhand, constabulary posts are vacant, 
which have to be filled up. Sir, with regard to police reforms, the Supreme Court has appointed 
a Committee. Last week, I read an article mentioning that the Committee Chairman and others 
are drawing a heavy amount for every sitting. But, nothing has materialised and only eight 
sittings have taken place. 

 I urge upon the Government to see that the States must be compelled to see that the 
police reforms are implemented at an early date because it is an important thing. Sir, creation 
of voluntary youth force has been promised in the Presidential Address. No doubt, it is for 
cleaning up of the Ganga. I have also made a Special Mention demanding creation of a Civil 
Defence Force involving the youth of this country. (Time-bell rings) Sir, I will take only two 
minutes. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Only two minutes. 

 SHRI B.S. GNANADESIKAN: And, if possible, I will add one more minute. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. You cannot add that. 

 SHRI B.S. GNANADESIKAN: Sir, you have always been kind to me. Sir, the Civil Defence 
Force has to be created in every ward, circle, village and urban area so that they can be trained 
to react immediately whenever there is a terror attack as has happened on 26/11. 

 Not only the youth will be brought back in the patriotic mode but they will also help to 
identify any foreigners roaming in a particular area, which will help the police force. In this 
respect, training the fishermen who are on the high seas is also important. The motorised 
fishing boats go up to ten nautical miles, and, catamaran go up to five nautical miles. So, if 
selected people are trained, they will be the biggest intelligence network for the police and the 
Army to look for any outsiders roaming on the high seas. So, that has to be brought in 
immediately. 

 Sir, regarding the NREGP, it is having a wonderful effect on the rural India. The President 
has promised to give a new look to rural India in the first speech in 2005. He has promised 100 
days’ employment under the NREGP. But, Sir, the States must be told that these 100 days must 
be in the non-farming season because for agriculture operation, no labour is available and if the 
scheme is implemented in the noncultivation season, they will get the work in the private farms 
as well as 100 days’ work. In that way, they will be benefited. 

 Sir, I have got one more request to make. The Budget is going to be presented. At present 
an amount of Rs. 4 lakhs is given without security as education loan. Now, if a student wants to 
go to a foreign country, minimum of Rs. 10-12 lakhs are required. Therefore, I urge the 
Government to raise the limit of education loan from Rs. 4 lakhs to Rs. 12 lakhs without security 
so that the students can go to foreign countries. (Time-bell rings). 
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 Sir, I will conclude by saying that the people have watched the governance of this country, 
the leadership it provided, the schemes it launched and also the initiatives it took in the 
education sector, health sector and infrastructure sector. Therefore, they have voted us to 
power. Sir, in the next five years, if these schemes are implemented, we will come on our own. 
Thank you. 

 ी राजनीित साद (िबहार) : महोदय, आज मने अखबार पढ़ा, उसम गािजयाबाद की एक न्यजू छपी 
है। उसम एक आदमी ने चार बच्च  को मार िदया और अपनी बीवी की भी हत्या करनी चाही और खुद भी मरना 
चाहा। उस न्यजू को पढ़कर म बहुत दुखी हुआ। उस न्यजू के अंत म िलख गया है िक वह आदमी टर्क चलाता 
था और िपछले तीन महीने से उसका टर्क चलाने का काम बंद हो गया था। उसका रोजगार बंद हो गया था, 
इसके कारण वह पीड़ा म था। वह एकदम मूिर्छत अव था म यह टेप ले िलया, जो िक बहुत inhuman step 
था। म इसके माध्यम से यह कहना चाहता हँू िक आज कराड़  लोग बेकार हो रहे ह और जो िरपोटर् छपी है, जो 
इकोनोिमक िरपोटर् छपी है, उसके तहत ऐसा लगता है िक 2009-10 म करोड़  लोग  की नौकरी चली जाएगी। 
ये जो घटनाए ंघट रही ह, इससे करोड़  लोग  की नौकरी चली जाएगी। िकसान  की जो आत्म हत्या हुई, 
उसम आपने कहा िक उनके कजर् माफ करगे, लेिकन हमारे जो करोड़  लोग बेरोजगार हो रहे ह, उसम िकतने 
लोग तकलीफ म आएगें और उनको नौकरी नहीं िमलेगी। अब यह भी कहा जा रहा है िक जो करोड़  लोग 
बेकार ह, उनके िलए नौकरी नहीं होगी। हमारे एक िमतर् ने यहा ंएक अच्छी बात कही िक आपने गर्ामीण 
रोजगार योजना बनाई है, लेिकन शहरी रोजगार योजना के बारे म क्या होगा। म यह कहना चाहता हँू िक 
शहरी रोजगार योजना के बारे म भी जरूर कुछ िवचार करना चािहए, क्य िक अगर आप िव ािर्थय  को बक 
का लोन दगे और उनको बाद म रोजगार नहीं िमलेगा तो उनके सामने एक सम या खड़ी हो जाएगी िक कहा ं
से हम पैसा दे पाएंगे, क्य िक जो िरपोटर् है, उसके अनुसार पढ़ने-िलखने के बाद उन्ह रोजगार नहीं िमलेगा। 
इसिलए म यह कहना चाहता हँू िक आपने 100 डेज़ का जो कायर्कर्म बनाया है, उस कायर्कर्म म रोजगार 
मुहैया कराने की बात भी जरूर लानी चािहए।  

 उपसभाघ्यक्ष महोदय, म आपके माध्यम से एक दूसरी बात कहना चाहता हँू िक 100 डेज़ कायर्कर्म म जो 
सबसे मुख बात कही गई है, वह मिहला आरक्षण के बारे म कही गई है। हमारे समाजवादी पाटीर् के लोग  ने 
कभी इसका िवरोध नहीं िकया, हम मिहला आरक्षण के पक्ष म ह। लेिकन ऐसा नहीं होना चािहए िक मिहला 
आरक्षण म स ातं मिहलाओ ंको ही जगह िमले और जो मिहलाए ंछूट गई ह, जो िरमोट एिरयाज़ म रहती ह, 
उनके बारे म कोई िवचार ही नहीं िकया जाए। इसिलए यिद संिवधान की धारा का संशोधन करना है, तो हम 
मिहला आरक्षण ज़रूर करगे, लेिकन मिहलाओ ंम भी, जो गरीब मिहलाए ंह, जो शोिषत ह, पीिड़त ह, जो 
हिरजन ह, आिदवासी ह, जो िपछड़े वगर् से ह, उनके बारे म हम ज़रूर कुछ करना पड़ेगा। अगर आप ऐसा नहीं 
करगे, तो वे मिहलाए,ं जो वंिचत समाज से ह, जो शोिषत समाज से ह, उनको कभी हम यहा ंपर नहीं ला 
पाएगें। 

 उपसभाध्यक्ष जी, म एक बात और कहना चाहता हंू िक मिहलाओ ंके आरक्षण के िलए एक यव था होनी 
चािहए।  अगर आप यव था नहीं करगे और अगर आप िकसी जादुई तरीके से या मेजॉिरटी के तरीके से 
इसको पास करने की कोिशश करगे, तो समाज म असंतुलन पैदा हो जाएगा और उसके बाद जो लड़ाई 
चलेगी, उसको आप रोक नहीं पाएगें। 

 महोदय, म एक बात और कहना चाहता हंू और वह यह िक अभी हमारे िशवानन्द ितवारी भाई ने कहा िक 
िबहार को या िकसी अन्य राज्य को आप पैकेज ज़रूर दगे। तो जो लािंनग कमीशन है, उस लािंनग कमीशन 
का एक खाका तैयार होना चािहए िक  कौन सा राज्य बहुत गरीब है,  उसके बारे म हम क्या करना चािहए? 
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हमारा पैकेज बहुत िदन  से पिंडग है, इसिलए हम पैकेज िमलना चािहए, क्य िक वहा ंहम बहुत खराब हालत 
म ह। अभी भी बहुत खराब हालत म ह, लेिकन एक बात और म कहना चाहंूगा िक जब हमारी सरकार यहा ंथी 
और वहा ं िबहार म जब एन.डी.ए. की सरकार थी, तो सटर का जो फंड वहा ंगया, तो उसको बहुत ज्यादा 
अच्छे तरीके से उन लोग  ने यज़ू नहीं िकया। हम उस पैकेज के िखलाफ नहीं ह। 

 अंत म म एक बात कहना चाहंूगा और वह यह िक शहरीकरण के िलए शहर म जो हमारी यव था है, 
टर्ैिफक की यव था है, उसके बारे म भी हम ज़रूर िवचार करना चािहए, जो िक इस पूरे अिभभाषण म नहीं 
हुआ। जब हम सड़क पर चलते ह, तो देखते ह िक बहुत गािड़या ंआ गई ह और “नैनो” भी आ गई है।  हर 
पिरवार म, हर आदमी के िलए गाड़ी मुहैया कराई जाती है। आप शहर म जाइए, िकसी भी शहर म - िद ली, 
चेन्नई, कोलकाता - इन सबकी बात तो छोिड़ए, आम शहर  म, छोटे शहर  म भी इतना टर्ैिफक- जाम होता है 
िक एक-एक आदमी जब गाड़ी म चलता है, तो चार-चार, पाचं-पाचं घंटे उसको लग जाते ह। इसिलए 
शहरीकरण के िलए भी आप ज़रूर कोई योजनाए बनाइए, तािक हम लोग  को, आम लोग  को चलने म सुिवधा 
हो सके और आम लोग  को ऐसा महसूस हो िक हम लोग  को.... क्य िक आबादी बढ़ गई है और आबादी 
इतनी बढ़ी है िक गािड़या ंभी बढ़ गई ह, लेिकन आपकी जो भौगोिलक िकर्या है यानी जो सड़क है, उस सड़क 
पर बहुत ज्यादा लाईओवर नहीं ह, बहुत ज्यादा उस पर जाने की यव था नहीं है, इसिलए म आपसे अनुरोध 
करंूगा िक इन सारी बात  को हम लोग  को ध्यान म रखना चािहए। अंत म म आपको धन्यवाद देता हंू िक 
आपने मुझे बोलने के िलए समय िदया। 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Mohammad Shafi. How much time will 
you take? I do not want to interrupt you. It is your maiden speech. 

 SHRI MOHAMMAD SHAFI (Jammu and Kashmir): Yes, Sir. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I do not want to interrupt you. Can you tell 
me how much time you are going to take? 

 SHRI MOHAMMAD SHAFI: Sir, at least, it should not be less than twenty minutes. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will not interrupt, but try to reduce the 
time. 

 ी मोह मद शफी : मोहतरम सदरे मजिलस, म पहली बार इस ऐवान म मोहतरमा सदरे सािहबा के 
खुतबे के िलए बोलने के िलए खड़ा हुआ हंू। गुिज़ ता दो िदन म हमने िहज्बे इि दार और िहज्बे इि लाफ़ से 
गवनर्र के खुतबे के हवाले से खयालात सुने। और लोक सभा के इंतेखाबा  के बाद जो नताइज सामने आए, 
उन इंतेखाबा  के तजिज़ये और उनसे क्या पैगाम िमला है, वे बात भी हमारे सामने यहा ंपर रखी गयीं। मु क म 
इक मु तेहकम हुकूमत के िलए वोट िदया गया है, तरक्की और अमन के िलए वोट िदया गया है। ऐतदाल 
पसंदी और कसरत म वहदत के नज़िरए को पायदार बनाने के िलए वोट िदया गया। इसम कोई शक नहीं है। 
इसम भी कोई शक नहीं है िक जािरहाना िक म की कौमपर ती और िफरकापर ती को फैलाने वाली जो 
कु वत थीं, इस इलेक्शन के हवाले से उनकी पसपाई साफ नज़र आती है। उन नताइज के हवाले से जो यहा ं
पर कहा गया है, िहजबे इिख्तदार और िहजबे-इिख्तलाफ की तरफ से - एक बात बड़ी खुशआईन्द नज़र 
आयी है। हमने इस आवाम की कायर्वाही को टेलीिवज़न पर देखा है, बारहा देखा है। अब की बार इक 
मुज़ाहमत की िफज़ा थी। बादल-ए-नाख्वा ता ही सही, िहज़बे-इिख्तलाफ म नताइज को कबूल ही नहीं िकया, 
बि क ऐसे इशारे भी नज़र आए िक वे अपना एक एहतसाब करगे और एहतसाब करके एक नयी राह, एक नयी 
िफज़ा इस मु क म िहज़बे-इिख्तदार के साथ िमलकर, यपूीए की सरकार को तआवुन देकर, जैसा िक उन्ह ने 
यहा ंपर वादा िकया है,  मु क को मज़बूत बनाने की कोिशश म जुट जाएगें। मेरे अपने ख्याल म एक और पैगाम 
भी इस इंतेखाब से  मु क को िमला है  और उसकी िनशानदेही इशारतन िकनायतन तो कुछ जमात  के मबरान 
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ने यहा ंपर की। लेिकन उस पैगाम को खुले तौर पर यहा ंपर बयान नहीं िकया गया। वह यह पैगाम था िक 
इ तेहकाम के साथ-साथ यहा ंकी जो कई इलाकाई जमात ह, उन्ह ने अपने वजूद को और अपने नज़िरयात 
को खुलकर आवाम के सामने पेश िकया है। चाहे बंगाल की तृणमलू कागेंर्स हो, चाहे तिमलनाडु की डीएमके 
हो, चाहे ज म-ूक मीर की ने नल कां स हो, चाहे महारा टर् की एनसीपी हो, चाहे िबहार की जनता दल 
यनूाइटेड हो, चाहे उड़ीसा की बीजू जनता दल हो या नॉथर् ई ट की छोटी-बड़ी इलाकाई जमात ह । एक 
मसेैज है कौम के िलए, एक मसेैज है आवाम के िलए िक आप इस मु क को मज़बूत बनाने के िलए, इस मु क 
को मु तेहकम बनाने के िलए, इसको एक genuine िक म का, मुतवाज़न िक म का federal structure देने 
की जरूरत है। मरकज़ के दर यान, मरकज़ी सरकार के दर यान और िरयासत  के दर यान यारत 
इिख्तयारात रात को नए िसरे से तकसीम करने की जरूरत है। शायद अगर इख्तर्ात को नए िसरे से तकसीम 
करने की जरूरत पैदा हुई है या इिख्तयार तकसीम िकए जाए,ं यहा ंपर अभी उड़ीसा के एक मबर ने या िबहार 
के एक मबर ने यह वािनग देने की कोिशश की िक अगर आप इंसाफ नहीं करगे तो बगावत होगी। बगावत तक 
मामलात को मत पहंुचाइए, उससे पहले ही इंसाफ कायम करने के िलए, मआशी इंसाफ कायम करने के िलए 
िसयासी तौर पर इस िनज़ाम पर एतबािरयत को कायम करने के िलए िरयासत  को मज़ीद िइ ख्तयार दे 
दीिजए। फेडर्ेिलज्म से कभी मु क कमजोर नहीं हुआ करते। इिख्तयारात को िसफर्  मरकज़ म यकजा करने से 
मु क कमजोर नहीं हो सकता। इकदार को गैर मरकूज़ करने से, िरयासत  को मजबूत बनाने से मु क ज्यादा 
मजबतू होगा। मरकज़ भी मजबूत होगा और िरयासत भी जब मजबूत ह गी तो मरकज़ और ज्यादा मजबूत 
होगा, क्य िक सारे लोग बगावत के बजाए सारे िनज़ाम म एतबार भी करगे और अपने आपको मु क की 
तरक्की और मु क के इ तेहकाम के बराबर की शरीक होगी। इसी तनाजुर म म िरयासत ज म ूक मीर के 
हवाले से चूिंक यहा ंपर एक बड़ी िहज्बे इिख्तलाफ़ की जमात के एक मबर ने जो यहा ंपर तशरीफ फरमा नहीं, 
उसने यहा ंज म ूक मीर, नेशनल कां स के ोगर्ाम एटोनोमी के हवाले से यह बात कहने की कोिशश की या 
यह जानने की कोिशश की िक कैसे कागेंर्स ऐसी जमात के साथ इि दार म शरीक है ज म ूक मीर की 
िरयासत म। जो एटोनोमी की बात करते ह, जो 1953 की खुदमुख्तारी को बहाल करने की बात करते ह, यहा ं
भी आपने उनको शरीक बनाया। उन्ह ने तो यहा ंपर यह बात तक कह दी िक आपने जो िरजो यशून पास िकए 
ह असबली म एटोनोमी की बहाली के िलए, आप ही बताइए उस एटोनोमी के िरजो यशून के बारे म आपकी 
क्या राय है। ज हूरी िनज़ाम म यकीन रखने वाले लोग  को ज हूरी िनज़ाम और ज हूरी कदर  की पासदारी की 
कसम खाने वाली जमात  को मेरा यह सवाल है। चाहे वह इस तरफ से बैठने वाले लोग ह  या उस तरफ से 
बैठने वाले लोग ह , अगर तीन चौथाई अकसरयत से एक िरयासती असबली म िरजो यशून पास िकया है, 
अनहेरीटेज के िलए नहीं िरजो यशून पास िकया है, आईन म जो जमानत दी गई थी, आईन बनाने वाल  ने 
आईन बनाते व , िरयासत ज म ूक मीर को एक खास दजार् िदया गया था दफा 370 के तहत। अगर तीन 
चौथाई अकसरयत से एक चुनी हुई असबली ने एक क़रादाद पेश की है िक उस पोिजशन को वािपस अपनी 
जगह पर िलया जाए, क्य िक िफरकापर ती कु वत  के दबाव म आकर या कुछ और मसिलहत  के ताबे 
गुिज ता ं60 वषर् म उस खुदमुख्तारी को िनहायत कमजोर बना िदया गया। कोई आसमान नहीं िगरने वाला, 
चादं नहीं मागं रहे ह ज म ूक मीर के अवाम, वे कहते ह आईन को बनाने वाल , जो किमटमट आईन म दजर् 
कराई थी िरयासत ज म ूक मीर को खुदमुख्तारी की, उसकी पासदारी की, उसकी खुदमुख्तारी को बहाल 
कीिजए। और इस पर सवाल यहा ंउठाए जाते ह, आप बताइए िक उस िरजो यशून को आप मानते ह या नहीं 
मानते ह ? म यहा ंपर याद िदलाना चाहता हंू िक जब न बे की दहाई म, एक मुस लाह मजाहमत के रूप म 
एक तहरीक वहा ंशुरू हुई, िरयासत ज म-ूक मीर म। इसी ऐवान म मु क के वजीर-ए-आजम नरिंसहराव जी 
ने यह नहीं कहा, िरयासत ज म-ूक मीर की अवाम को िक अलाहदगी की बात मत कीिजए। जहा ंतक आइन 
के अंदर आपको खुदमुख्तारी का मामला है, उसके िलए आसमान तक जा सकते ह,  “sky is the limit’’. ये 
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उनके अलफ़ाज थे, जो इस ऐवान म उन्ह ने कहे। क्या यह बात अपनी जगह पर दुरु त नहीं है िक उस 
हुकूमत के बदलने के बाद जो नये वजीर-ए-आजम देवगौड़ा जी यहा ं पर आए, उन्ह ने ज म-ूक मीर म 
इलेक्शन से पहले यह गारंटी दे दी, उस व  के कॉमन िमिनमम ोगर्ाम म रखा िक िरयासत ज मू-क मीर को 
गेर्टर ऑटानोमी रे टोर की जाए। उनका बयान भी लोक सभा म मौजूद है। आज हमसे ज मू-क मीर के लोग 
पूछते ह िक मु क के वजीर-ए-आजम िकसकी तरफ से बयान देते ह ? यह बहेिसयाते फ़रदन उनका बयान 
था िक बाद म जमात भलू जाएगी। यह तो कौम की तरफ से बयान था, उस व  तो सबने वाह-वाह की थी। 
इससे भी िकसी को इन्कार है िक जब ी अटल िबहारी वाजपेयी 2003 म ज मू-क मीर म गए, तो उन्ह ने 
ज म-ूक मीर के लोग  को महजूर का एक शेर पढ़कर सुनाया, 

 वलोहा बागवानो नोबहार चादं पैदा कर, 
 फलन गुलगत का रंग बुलबुल तुज्ञासा मान पैदा कर। 

ऐ, मेरे भाइयो, वाजपेयी का अपना अंदाज है। महजूर का शेर पढ़ा, 

 चलो हम िमलकर इस गुिल ता ंको 
 एक नई शान दे द, नई आन दे द 
 और ऐसे फूल यहा ंपर िखलाए,ं 
 जो आज तक इस बाग म नहीं िखले। 

उसी शायर के आिखरी शेर म यह बात िलखी थी, 

 किर बुलबुले आज़ाद पंज उसमन नाला ंथी, 
 पन्ने द त पन्ने मुि कलन आसान पैदा कर। 

भई, नया गुिल ता ंतो बनाओगे, लेिकन नया गुिल ता ंकब बनेगा ? जब इसके अवाम को आप जंजीर  से, 
थोड़ी-सी आप जंजीर काट दो, इसको िंपजरे म बंद नहीं रखो। तब इसकी मुि कल आसान ह गी, तब नया 
गुिल ता ंआप पैदा करगे, तब नये फूल िखलगे। क्या यह जो किमटमट दी गई थी, म तो नहीं समझता िक यह 
कोई फरेब था। क्या वाजपेयी जी ने ये बात नहीं कही थीं िक म इन्सािनयत की बुिनयाद पर क मीर के मसले 
को हल करना चाहता हंू, बार-बार दोहराया, 2002 म भी दोहराया जब वहा ंपर गए। उनसे पूछा गया िक आप 
िकस बुिनयाद पर यहा ंपर बातचीत के जिरए इस मसले का हल चाहते ह। उन्ह ने कहा िक “on the basis of 
humanity”, इंसािनयत की बुिनयाद पर। वह इंसािनयत का बड़ा वसीउज्ज़हूर ह। इंसािनयत का तव सुर तो 
सारी दुिनया म नहीं, बेनुलअकवामी सतह पर, कबूले आम का तस वुर है िक इंसािनयत की बुिनयाद को कैसे 
आप उन लोग  की हकूक की, ज हूरी उमंग  की, पासदारी करते हुए, उनको शरीकेकार बनाओ। उनकी 
सरदािरयत को कबूल करो, मु क के आइन के दायरे के अंदर। मुझे अफसोस हो रहा है जब िक एक मु दर 
मे बर, म जानता हंू िक उनके साथ हमारे ता लुकात भी रहे ह, वे हमारे अखबार के एिडटर भी रहे ह। जब यह 
सवाल कर रहे थे, शायद डरा रहे थे यपूीए, मुझे उ मीद है, वह डरगे नहीं। हा,ं वह हमारे साथ ज मू-क मीर 
की हुकूमत म शरीक ह और हम भी उनके साथ शरीक ह। बराबरी की बुिनयाद पर इस मु क के इ तेकाम के 
िलए हम शरीक ह। हमारे साथ इन्साफ होना चािहए। एक िरजो युशन पास हुआ, उसकी बुिनयाद पर बातचीत 
करने के बाद, इस मसले का हल ढंूढ़ा जाना चािहए, जो दािखली पहल ूहै। इस मसले का एक खारजी पहल ू
भी है ज म-ूक मीर के मसले का । 

 यह बहुत महान देश है। अमेिरका ने पािक तान के साथ कहीं कोई बात कर दी और हम फौरी तौर पर 
यहा ंघबरा जाएं और परेशानी का इज़हार कर द,  तो यह ठीक नहीं है, क्य िक यह काफी बड़ा देश है। हम यह 
फखर् के साथ कहते ह िक  केवल 2020 ही नहीं, बि क पूरी सदी ही िहन्दु तान की सदी है और हम एिशया की  
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एक बहुत बड़ी ताकत के रूप म उभर रहे ह। यहा ंपर जो हमारे दो त अरुण शौरी जी ह, जब ये टाइ स ऑफ 
इंिडया और इंिडयन एक्स ैस अखबार के एिडटर थे, तब इनके साथ हमारे बड़े गहरे रा ते रहे ह। उन्ह ने यहा ं
पर इस तरह से यह मामला पेश िकया िक अगर आपने बात की, तो आप पािक तान के साथ ह। जो उसम 
क पोिजट डायलॉग है, उसम मसले क मीर भी है। िफर क्या होगा? बस आप खतरे म पड़ जाएगें। शायद 60 
की दहाई म यह बात मायने रखती हो, लेिकन हम 70 की दहाई म भी यह माजर्न दे दगे, यह बात कही जा 
सकती है। लेिकन आज 21वीं सदी की पहली दहाई म कोई यह बात कहे, कौम पर ती के नाम पर यह कहे, 
यह हमारी समझ से परे है। हमारी समझ म यह बात नहीं आती है िक जब क मीर के हवाले से यह बात आती 
है, तो आप क्य  यहा ंपर इस तरह की बात करते ह। आप एक खौफ़ और ास की िफज़ा पैदा कर रहे ह। 
इसिलए हम चाहते ह, वाजपेयी जी ने भी कहा था और जो अब हमारे धान मंतर्ी डा. मनमोहन िंसह जी ह, 
इन्ह ने भी कई बार कहा है िक दौर बदले जा सकते ह, हम शायद नहीं बदल सकते। हम शायद उनके साथ 
बात-चीत करनी पड़ेगी। हमारी फौज़ दो साल तक, तीन साल तक सारी सरहद  पर रहीं। मुझे आज भी 
आडवाणी जी के वे बयानात याद ह िक हम 20 आदमी दोगे, तो हम बात-चीत करगे, तब हम अपनी फौज 
वापस लाएंगे। म आपको याद िदलाना चाहता हंू िक वे हम 20 म से 20 मुग भी वापस नहीं दगे। आप आदिमय  
की बात तो छोड़ दीिजए, अगर उन 20 आदिमय  के बदले यहा ंमुग ही वापस ले आए होते, तब भी बात बनती। 
दो साल के बाद इ लामाबाद जाकर ऐलाने इ लामाबाद करके, बातचीत का नया िसलिसला दोबारा िफर शुरू 
िकया। हमारी फौज  को भी िकसी हद तक सरहद  से वापस बुलाना पड़ा। हम िकस इंतजार म ह! यह बड़ा 
देश है, महान देश है। आप ीलंका के साथ भी बात कीिजए, नेपाल के साथ भी बात कीिजए और पािक तान 
के साथ बातचीत करने म कोई िहचिकचाहट नहीं होनी चािहए। म इसिलए भी यह बात कहता हंू िक  
ज म-ूक मीर नेशनल कां े स के जो मौकफ ह, वे यहा ंपर भी यपूीए के मौकफ ह। एक बाहरी ता लुकात को 
इ तवार करने के िलए और दह तगदीर् के िखलाफ जो यह लड़ाई है, हम मु तकार् तौर पर यह लड़ाई लड़नी 
होगी। अगर अमेिरका पािक तान को एक सटर्ल लाइन टेट समझता है, तो हमको भी समझना चािहए। अगर 
पािक तान दह तगदीर् के िखलाफ लड़ाई म कामयाब होता है, तो यह भी एक तरह से िहन्दु तान की 
कामयाबी है। अगर वहा ंदह तगदीर् की लड़ाई, िकसी तरह से कमजोर पड़ जाती है, तो उसके असरात हम पर 
भी मुरि ब ह गे, हम पर भी उसके असरात पड़गे। अगर उसम मदद के िलए ढ़ाई लाख की जरूरत पड़ती है, 
हर एक ने कंडेम िकया, पािक तान ने भी कंडेम िकया और सारी दुिनया ने कंडेम िकया, जो मु बई के हवालात 
से जो वाकयात हुए। साथ ही साथ ता लुकात की इ तवारी के िलए और मसले क मीर को हल करने के िलए, 
बहाली तौर पर भी और जो इसके खारजी पहल ूह, उन पर भी हम नजर रखनी चािहए। हम पािक तान के 
साथ डायलॉग करने म िहचिकचाना नहीं चािहए, पर म जानता हंू िक आप यह चाहते ह िक म ज दी खत्म 
करंू। म केवल दो-तीन और नु े  बयान करंूगा। मुझे इसम थोड़ी सी इसिलए वजाहत से बात करनी पड़ी, 
क्य िक म दो िदन से जो यहा ंपर बातचीत सुन रहा हंू, इसके बराहेरा त असरात हमारी िरयासत म कलमबदं 
ह। हम और आप सभी यहा ंसुनते आए ह िक ये इलैक्शन ज हूरी उमूमी की तजुर्मानी होती है, तो हमारे आवाम 
की भी कुछ ज हूरी उमूमी है। उनकी तजुर्मानी भी मुझे करने दीिजए। 

 मुझे एक-दो और गुज़ािरश करनी है। यहा ँपर नेशनल िसक्योिरटी के हवाले से बात हुई। बहुत अच्छी बात 
है। हरेक चाहेगा िक मु क सलामत रहे, िसक्योर रहे, इसके बॉडर्सर् महफूज़ रह। कोई इस आँख से इस मु क 
की तरफ न देखे, हरेक की यह ख्वािहश है। सरहद महफूज़ रहगी, तो मु क महफूज़ रहेगा, तो िफर हम 
बािहमी मुकालमे के जिरए अपने मसायल भी तय कर सकते ह। अन्दरूनी तौर पर इ तेहकाम होगा, यह बहुत 
जरूरी है, तो िफरकावाराना फसादात नहीं ह गे और यहा ँपर एक अच्छा हमाहंगी का माहौल और िबरादरी  
का माहौल मु क म कायम रहेगा, तो मु क म इ तेहकाम होगा। लेिकन मुझे यह कहने की इजाजत दीिजए  
िक माज़ी म भी बड़े सख्तगीर कवानीन बने ह,  िसफर्   कवानीन  बनाने से तो  मसायल हल नहीं होते। अन्दरूनी 
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तौर पर आप देिखए िक नक्सलाइट क्य  तश ुद कर रहा है। ये नॉथर्-ई ट म जो तश ुद की तहरीक ह, जो 
violent movements ह, इनके पीछे क्या जज्बात कारेफरमा ह। इनकी तरफ भी तवज्जुह दे दीिजए। आप इन 
मामलात म multi-dimensional approach रख लीिजए। मामलात को दुरु त करने के िलए आपकी एक 
कसीरूल जहती approach होनी चािहए। कानून को सख्त बनाइए और अगर कोई कानून तोड़ने वाला या 
दहशतगदीर् करने वाला पकड़ा जाए, तो उसको तहलील कीिजए। लेिकन दहशतगदीर् के नाम पर आप, पहले 
भी िशकायत रही ह, िकसी तबकात को िशकार मत बनाइए। आप उसम भी डायलॉग के अमल को लाएँ। 

 यहा ँपर एक और बात बहुत जरूरी है। िकसी ने इसकी तरफ ध्यान नहीं िदया। हालािँक गुिज ता पाचँ 
वष  म हम बहुत कुछ इस मामले म इस हाउस म भी और उस हाउस म भी मुबािहस सुनते रहे, वह है electoral 
reform के बारे म। िकसी ने इलेक्शन कमीशन को मोिरदे इ जाम ठहराने की कोिशश की, लेिकन इससे भी 
ज्यादा खतरनाक बात इस व  इस मु क म हो रही है, वह है वोट हािसल करने के िलए रुपए-पैसे का 
इ तेमाल। आज 500 रुपए से लेकर 5000 रुपए तक वोट खरीदे जाते ह। आप अंदाजा लगाइए िक 500 और 
5000 रुपए देकर वोट खरीदे जाने से क्या ज हूरी कदर्  की पासदारी होगी, क्या ज हूरी कदर्  को उससे फरोग़ 
िमलेगा, क्या ज हूरी कदर् उससे मु तहिकम ह गी? हरिग़ज नहीं हो सकतीं। मेरी यह गुज़ािरश होगी, यहा ँ
ऑनरेबल िमिन टर बैठे हुए ह, व  आ गया है िक आपको मनी पॉवर को इलेक्शन के इस ोसेस म कम करने 
के िलए इकदामात करने पड़गे। वरना यह खतरा है िक अगले 10-20 साल म इस सारे electoral process से 
लोग  का एतमाद उठ जाएगा। िफर कोई गरीब आदमी, जो िकतनी अहिलयत भी रखता होगा, लेिकन वोट 
खरीदने की पोज़ीशन म नहीं होगा, तो वह इलेक्शन के इस ोसेस म िह सा ही नहीं ले सकेगा। िफर आप 
िकसकी िशरकत करगे और िकसको यकीनी बनाएगें, इसकी तरफ भी तवज्जुह देने की जरूरत है। 

 म दो-तीन िमनट म िरयासत के हवाले से दो-तीन बात कहना चाहँूगा। म महसूस करता हँू िक आपने 
मुळो थोड़ा सा टाइम दे िदया, लेिकन क्या कर। कहते ह िक नक्श ह सब नातमाम, ख़नेू िजगर के बगैर, नग्म 
है सब जायकाम, ख़नेू िजगर के बगैर। मुझे िरयासत के हवाले से दो-तीन बात कहनी ह। तकरीबन साल पहले 
से िक सा हो रहा है। छ: महीने हो गए, अभी तक हमारी इस िरयासत का लान finalise नहीं हुआ। वहा ँविकग 
चीज़ बहुत कम ह। कब आपका बजट पास होगा, कब आप हमारे बजट को finalise कर दगे और कब हम काम 
शुरू करगे? नतीजा यह होगा िक हम वहा ँपर बहुत कम असरात नज़र आएगें। बेइत्मनानी मौजूद है। इलेक्शन 
तो हो गए ह, हम लोग  ने भरपूर तरीके से वोट भी िदया है, लेिकन लोग तो जमीन पर काम चाहगे। इसिलए 
हुक़ूमत से मेरी यह गुज़ािरश होगी िक वह हमारे लान को ज द फाइनलाइज़ करे। 

 म एक बात और कहना चाहता हंू, बस दो िमनट म अपनी बात को खत्म कर दंूगा। बाकी िरयासत  का भी 
यह मसला है और हमारा भी यही मसला है, वह है अनइ लॉइमट। लेिकन एक छोटी सी िरयासत है, जहा ं
पाचं लाख से ज्यादा पढ़े-िलखे नौजवान, गेर्जुएट, पो ट गेर्जुएट, इंजीिनयसर्, डॉक्टसर्, बीएएमएस, ि क ड 
वकर् सर् बेकार ह। म मरक़ज़ी हुक़ूमत से चाहंूगा, आपने अनइ लॉइमट का िजकर् तो िकया है, लेिकन पाचं लाख 
बेरोज़गार लोग  के रोज़गार के िलए आपकी तरफ से कोई पैशल पैकेज भी िदया जाए।  अगर फौरी तौर पर 
आप इसकी तरफ कोई तवज्जुह नहीं देते, म यह नहीं कहंूगा क्य िक वहा ंपर अभी भी पूरी तरह से हालात 
नॉमर्ल नहीं हुए ह, हम सब लोग सर हथेली पर रख कर िसयासी अमल और ज हूरी अमल को जारी रख। इन 
पाचं लाख नौजवान  को रोज़गार फ़रहाम करने के िलए कोई पैशल पैकेज देना पड़ेगा और यह िजतना ज द 
हो सके, उतना ही इसके िलए बेहतर होगा। 

मानदी शमशीर है द तेक़ज़ा म हुक़ूम।। 
रखती है जो हर ज़मा अपने अमल का िहसाब।। 

 शुिकर्या। 
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 SHRI RAMA CHANDRA KHUNTIA (Orissa): Mr. Vice-Chairman, Sir, I rise to support the 
Motion of Thanks moved by our distinguished leader, Chaturvediji and supported by Dr. Keshava 
Raoji. This Motion is being discussed for the last three days in this House. As we all know, Sir, it 
is the UPA which has got the mandate of the people in these elections; and this is reflected in the 
President’s Address. We got this mandate because we had fulfilled all the promises that were 
made in our election manifesto. The Congress Party has done a really good work for the aam 
admi. Moreover, the UPA has a great leader like Dr. Manmohan Singhji, who is the Prime 
Minister. He is honest and an able administrator. Can anybody accuse him of any misdeed? 
Then, we have a dynamic youth leader like our General Secretary, Shri Rahul Gandhi. We have a 
very able leader in Shrimati Sonia Gandhiji, who is the chairperson of the UPA. She is the only 
leader who could sacrifice the post of Prime Minister. This time too, if she had expressed her 
desire to occupy the post of Prime Minister, she could have become the Prime Minister; nobody 
would have challenged it. But she again sacrificed it and led the Party. 

 Sir, I want to say something about the poor and ‘aam admi’, the labourer for whom this 
Government has done many things, both in the organised and in the unorganised sector. If you 
look at the organised sector, it is this Government which had finalised and implemented the 
recommendations of the Sixth Pay Commission well in time. The recommendations had been 
implemented in time. The implementation of the Sixth Pay Commission actually put  pressure  on  
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the State Governments, the PSUs and even the private sector to enhance the salaries of their 
employees. So, all this goes to the credit of this Government. The gratuity limit has been 
increased to Rs.10 lakhs. The bonus ceiling and the total amount of bonus has also been 
increased. The ESIC EPF ceiling has also been increased. The Aam Admi Bima Yojana ensures 
medical care and social security to the aam admi. Housing schemes for slum dwellers, as also 
the city dwellers, have been provided to see to it that, by 2014, there are no slum-dwellers 
without houses. I certainly feel that this is a great assurance made on the part of the Government 
to the slum dwellers. As far as the proposal for giving reservation to women is concerned, many 
hon. Members criticised it here. At present, there is 33 per cent reservation for women in 
Panchayats and Municipalities and the target is to increase it to 50 per cent. The Government 
also wants to pass the Women Reservation Bill to give 33 per cent reservation to women in 
Parliament and State Legislatures. This Government is going to bring in this Bill within 100 days 
of its coming to power. We must also feel proud that we have a democracy where the hon. 
President is a woman, the hon. Speaker is a woman and the Government is also giving an 
assurance that proper reservation will be given to women in Central Government and public 
sector jobs. Some people are saying that the benefit of reservation should also be extended to 
the Other Backward Classes. We don’t have any objection to that. But the fact remains that, as 
per the Constitution, the benefit of reservation could be given what is given to the Scheduled 
Castes and Scheduled Tribes. So far, we don’t have any reservation for OBC men. There is no 
reservation for OBC men, and how can they claim that they will stall the Women Reservation 
Bill? This is not fair. Let it be discussed in Parliament first. If we are so powerful, then, first bring 
the reservation for OBC men in the Act, then, they can claim for the women. Sir, with increased 
women literacy, we have to give power to women. The idea of the National Women Commission 
to give more powers to women is definitely a good thing. 

 Sir, when the NDA Government was in power, they privatised so many industries; they 
privatised many hotels; and they privatised food industries, BALCO. But, after the UPA 
Government came to power, it has not privatised any public sector unit. It has rather protected 
the workers of the public sector units. As far as the Provident Fund is concerned, when the NDA 
Government was in power, it reduced the interest rate on Provident Fund. But, when this 
Government came to power in 2004, it continued to give more interest on Provident Fund. 
Although the bank interest rates have gone down considerably, the Government has kept the PF 
interest rate at the same level of 8.5 per cent. In this way, the Government is trying to protect the 
interests of these workers. For the unorganised sector, the Bill has already been passed. The Bill 
for agricultural workers is also coming very soon before the Parliament. As 92.50 per cent 
workers belong to the unorganised sector, it is very important to protect their interests, their 
social security, and the future security of their families. 
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 Sir, the most important thing which has been assured through the President’s Address is to 
create 500 million skilled workers in this country, which is the requirement of today. In these 
modern technology days, majority of our workers are unskilled. After five or ten years, they will 
have no jobs because they are unskilled and they would not be able to work on modern 
machines. So, it is a welcome decision to create 500 million skilled workers in this country. I 
really appreciate this step of the Government. The Government is working for the welfare of the 
workers. 

 Sir, it is to the credit of the present Government to increase the minimum wages. The 
National Rural Employment Guarantee Act has not only given 100 days’ work but also has 
enhanced the minimum wages of the workers in various States. There are many States where 
the workers are getting more wages. But, there are some States like Orissa, Bihar, West 
Bengal, Maharashtra, etc., where the minimum wages are still lower. The Labour Department of 
this Government gave instructions for enhancement of the minimum wages firstly to Rs.50, then, 
Rs.60, and then to Rs.80. And, in this President’s Address, it has been assured that the 
minimum wages will be Rs.100 so that the poor person will not get a wages which is less than 
two dollars i.e., Rs.100. I think this is also a good initiative of UPA Government. 

 Sir, the National Employment Guarantee Act is very helpful in giving 100 days’ guaranteed 
jobs to the unemployed people. But, this is not enough. The Government should try to give more 
guaranteed days’ jobs to the poor people in future so that the workers can feel more secure. 
Speaking on this debate in this House, an hon. Member from Orissa demanded more royalty for 
mines. I also agree with him in demanding more royalty for mines. As far as Special Category 
Status for Orissa and royalty for mines are concerned, I am with them. I have no objection to 
that. But, the question is,  more than 10 years ago, when the present Chief Minister of Orissa 
was the Minister of Mines at the Centre, he could have given more royalty for mines to Orissa 
and Chhattisgarh. 

 But when they are not in power here, they are demanding that more royalty should be given 
in mining ores. I do not have any objection if the royalty is increased, I do not have any objection 
if the Special Category status is granted to Orissa, and we are also trying for that, but the 
question is, the Government and the persons who are arguing for more royalty from the mines 
are taking 26 per cent royalty on earthwork from National Rural Employment Guarantee Act. 
Now, the National Rural Employment Guarantee Act is giving wages to the workers. It is not for 
taking 26 per cent royalty by the State. They are collecting 26 per cent on work, this should be 
taken into consideration, and direction should be given not to deduct any royalty on earthwork, 
which is the real wage of the workers. Sir, whether it is Right to Information Act, whether it is 
Domestic Violence Act or National Rural Employment Guarantee Act and many such legislations 
have been passed to protect the rights of the tribal, workers, labourers, women and also Dalits 
and also ‘aam aadmi’. Now the question is this. 
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[MR. DEPUTY CHAIRMAN in the Chair] 

 Sir, one more thing I want to mention here is about our Employees’ State Insurance 
Corporation. They have at the instance of the Central Government floated the Rajiv Bima 
Suraksha Yojana, which is giving security to those workers who are being terminated in view of 
closure of any factory or any shop. This scheme gives around six months salary in 12 months 
when a worker does not get any employment. This has been done by the Government through 
the State Employees’ Insurance Corporation. The other thing, which has been done through ESI 
Corporation, is to improve the medical care. The ESI Corporation has taken a decision to have 
medical colleges in different States. Because they have the money, they are having medical 
colleges in different States. Yesterday also the Standing Committee approved having medical 
colleges in Bihar, Jammu and Kashmir, Maharashtra, Delhi, Haryana and in many other places. 
But, unfortunately some States which are not giving land, the work on these medical colleges is 
not being started there. Also unfortunately, Orissa also is a State, which I belong to, it is not 
giving 25 acres land, and for that reason a medical college cannot be started which is to be 
started by the Central Government through the ESI Corporation. Sir, about Social Security Act 
and so many other things an assurance has been given in the President’s Address for the 
construction workers, for the forest workers, for weavers, etc. I think that is a great idea, which 
has been indicated in this Address. When you call ‘aam aadmi’, who is that ‘aam aadmi’, ‘aam 
aadmi’ is a person who is working in the unorganised sector, lives in the village, and does not 
get wages and social security benefit. Sir, I want to mention one point here about the social 
security and forest workers also. We talk about the aam aadmi and poor workers also. Some of 
the hon. Members also mentioned here that in view of the economic slowdown, in view of the 
recession in the world, there is apprehension of retrenchment of many workers. I must thank our 
Prime Minister Manmohan Singh because he has taken a good step by calling the industrialists, 
talking with them, and requesting them to give some package to them and not to take any hasty 
action by which the workers will be affected. One the one hand, it is helping the industrialists or 
the industrial corporate houses who are investing money, and on the other, it is also asking them 
to protect the workers. This is the stand, which has been taken by our Prime Minister. (Time-
bell rings) Sir, one more point. Sir, I would like to mention one thing, which has been mentioned 
by one of the BJP Members here regarding not appreciating the non-Congress State 
Governments’ work. It is not correct. I want inform the House that our General Secretary, Rahul 
Gandhi, has appreciated the work done and action taken by Shri Nitish Kumar, Chief Minister of 
Bihar publicly. He has also appreciated in the Lok Sabha about the leadership of Shri Atal Bihari 
Vajpayee, the former Prime Minister. It is not that Congress leaders do not appreciate the work 
done by other non-Congress Governments. Many times, Smt. Sonia Gandhi appreciated the 
work of Shri Atal Bihari Vajpayee in Parliament and extended co-operation when the militants 
attached  Parliament. But  the point  is, the  Opposition  BJP  Party  must  have  that  courage to 
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appreciate the good work done by the UPA Government and I expect, as they have said, they 
will co-operate with the Government on all good legislation and good decisions or motions which 
will be brought by this Government. Thank you. 

 SHRI TIRUCHI SIVA (Tamil Nadu): Thank you Mr. Deputy Chairman, Sir. 

 I rise to support the Motion moved by Mr. Satyavrat Chaturvedi and seconded by Dr. K. 
Keshava Rao to thank the hon. President for her Address to both the Houses of Parliament. 

 Sir, “when the whole world is sleeping, India is awake”. It was thus Pandit Jawaharlal 
Nehruji started his historic speech “tryst with destiny” on the midnight of August 14, 1947. 

 Likewise, when the whole world was stumbling during the recession, our country not only 
withstood that crucial crisis period, but it also emerged as the second successful growing 
economic power in the world. 

 On the 24th February, 2009, Mr. Barak Obama, the promising leader, who represents the 
once oppressed and suppressed class, while assuming the Office of the coveted US President, 
as a symbol of political evolution theory, addressed both the Houses of the Congress. Sir, with 
your permission, I would like to quote a few lines. He said, “I know that for many Americans 
watching right now, the state of our economy is a concern that rises above all others. If you 
haven’t been personally affected by this recession, you probably know someone who has — a 
friend; a neighbour; a member of your family. You don’t need to hear another list of statistics to 
know that our economy is in crisis, because you live it everyday. It’s the worry you wake up with 
and the source of sleepless nights. It’s the job you thought you would retire from but now have 
lost; the business you built your dreams upon that’s now hanging by a thread; the college 
acceptance letter your child had to put back in the envelop. The impact of this recession is real, 
and it is everywhere.” Whereas, our hon. President, in her Address to both the Houses of 
Parliament, on 4th June, 2009, said assertively, “My Government sees the overwhelming 
mandate it has received as a vindication of the policy architecture of inclusion that it put in place. 
It is a mandate for inclusive growth, equitable development and a secular and plural India...My 
Government will ensure that the growth process is not only accelerated but also made socially 
and regionally more inclusive and equitable.” We are very proud that after performing for five 
years and uplifting this country economically, socially, industrially and educationally, we went to 
the people for their judgment. The people not dissuaded by the cock and bull stories of the 
Opposition parties and without being carried away by their dissuasion, have given a very clear 
mandate. Their overwhelming support approves of the performance of a good governance. Not 
only that, the mandate is in favour of secularism. The verdict is advocating for pluralism. Anyone 
who performs well will be appreciated by the people is what we have learnt in the recent election 
results. 
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 Sir, understanding the time constraint, I would not take much time. Realising the aspirations 
of the people, the President has emphasised on Government’s objective to seek the approval of 
the Prevention of Communal Violence Bill. I am from the DMK Party, a pioneer party in social 
reformation. We have got a very good track record. This is not mere boasting. The first 
amendment to the Constitution was made in the year 1951, which paved way for reservations. It 
was at the initiation of Thanthai Periyar, Arignar Anna and Kamarajar from Tamil Nadu. So also, 
in everything progressive that has been carried out in this country, we have a role. When the 
UPA waived off the farmers’ loan to the tune of Rs. 70,000 crores, preceeding to that, two years 
earlier, we had waived off loans of farmers to the tune of Rs. 7,000 crores. We have 
implemented all the progressive schemes that have been introduced by the Central Government. 
In this context, I would like to say that the Government has proposed to enact the National Food 
Security Bill, which will entitle every family, below the poverty line, in rural as well urban areas, to 
25 kgs. of rice or wheat per month at the rate of Rs. 3/- per kilogram. The Tamil Nadu is not only 
the sole State in the country to universalise the public distribution system, but is also giving rice 
at the rate of Re. 1/- per kilogram. I don’t expect the Central Government to immediately give 
rice or wheat at the rate of Re. 1/- per kilogram. But I would like to insist upon that the 
universalisation of the public distribution system must be taken note of and implemented at the 
earliest. So also, the Mid-Day Meal Scheme, which provides meal to crores of children, was 
also first brought in Tamil Nadu by Late Kamarajar. Now, under this Mid-Day Meal Scheme, we 
are giving three eggs per week to every student. And those students who do not eat eggs are 
given fruits. Looking forward to the introduction and enactment, the Amendment Bill to the Land 
Acquisition Act...(Interruptions) Sir, I would take just two more minutes. The Rehabilitation and 
Resettlement Bill, intended to protect farmers and others dependent on farming, is a welcome 
move. I personally thank the UPA Government, which was in power earlier, for having declared 
Tamil as a classical language. And, now, with an optimistic outlook, I eagerly expect that the day 
is not far behind when all the regional languages, which are there in the Eighth Schedule of the 
Constitution, will be declared as official languages of the Union. And, as a first step to that goal, 
I expect and urge upon the Government to declare Tamil, the hoary language, to be the first 
Union language from the regional languages. We have also advocated for declaration of Tirukural 
as the national text. We again propose that. Any optimistic outlook will pave way for a better 
tomorrow. I believe in the maxim ‘dreams come true’. A classless society was once the dream of 
Marx; a colourless society was the dream of Lincoln; a free nation was the dream of Mahatamaji 
and our nation to be in the forefront as a super power was the dream of Panditji. A casteless 
society of Periyar, we are all seeing. What we dream now is a future nation with prosperity, 
devoid of communal violence. We will be a super power in the next decade. Thanks to the  
UPA Government’s past performance and the present assumption to office. Thank you very 
much. 
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 SHRIMATI T. RATNA BAI (Andhra Pradesh): Mr. Deputy Chairman, Sir, I thank you for 
having given me an opportunity to participate in the debate on the Motion of Thanks on the 
President’s Address. I also thank the hon. President of India for spelling out the priorities of the 
Government, which, I am sure, would be achieved under the able stewardship of hon. Prime 
Minister, Dr. Manmohan Singhji and our beloved leader, the UPA Chairperson, Madam Sonia 
Gandhiji. 

 The ten broad areas chosen by the Government for the next five years highlight the fact that 
the Government is fully aware of what needs to be done in the prevailing circumstances when the 
whole world is reeling under recession for reasons that are beyond our control and putting the 
driving mechanisms in place to achieve the targets that it has set for itself. Some of the priority 
areas identified by the Government are - consolidation of the existing flagship programmes for 
employment, education, health, rural infrastructure, welfare measures for children, youth, 
women, Scheduled Castes and Scheduled Tribes, minorities, the disabled and the elderly 
people in the society. This Government has initiated the welfare measures for all the sections of 
the society. 

 The National Rural Employment Guarantee Act has proved to the whole world that it has 
been very effective as a social protection measure. Millions of people have benefited from this 
flagship programme of the UPA Government and many millions of people would be benefited in 
future also. I request that this flagship programme may be extended to the agency areas of the 
Scheduled Castes and Scheduled Tribes without any limit, that is, beyond 100 days of 
employment, because the Scheduled Castes and Scheduled Tribes people would be more 
benefited from this flagship programme. 

 Many hon. Members have already referred to various things mentioned in the President’s 
Address; therefore, I would like to take this opportunity to highlight the problems being faced by 
the tribal people in various parts of the country, especially in Andhra Pradesh, with a request that 
the same may please be taken note of. 

 The National Rural Health Mission has, certainly, strengthened the rural public  
health infrastructure. The infant mortality is between 120 - 212 per 1,000 live births, but the 
average in Andhra Pradesh is about 62. The reasons for this are the poor quality of medical 
services in the tribal areas and the extinction of centuries-old traditional knowledge and health 
practices of these communities besides malnutrition and diarrhoea. 

 Every year, during the monsoon season, epidemics prevail in the Scheduled Areas and 
many innocent children die due to the far location of Primary Health Centres in Scheduled Areas, 
especially, in Andhra Pradesh. The staff posted at Primary Health Centres is inadequate. I 
request the Government to improve the quality of services being extended through these Primary 
Health Centres and sub-centres in Scheduled Agency areas in Andhra Pradesh. 

 Sarva Shiksha Abhiyan and Mid-day programmes are highly commendable programmes 
and  these  will reduce  the drop-out levels in schools.  The  intention of the Government to make 
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every woman literate in the next five years through National Mission for Female Literacy is very 
noble and it is a laudable measure. I would like to emphasize that special attention should be 
given to the Scheduled Tribe girl students because the drop-out rate in their case, especially, in 
Andhra Pradesh is quite high, i.e. more than 80 per cent. As compared to the national figure of 
54 plus, it stands around 25 - 26 per cent. The Scheduled Tribe boys also face a similar situation 
in Andhra Pradesh. I request the Government to establish schools of excellence for SC/ST girls 
and boys. Absenteeism of teachers should be taken seriously. This will enhance the academic 
standards of SC/ST in Scheduled Agency areas. More tribal hostels should be set up to avoid 
overcrowd. 

 I wish to point out that since the tribals do not have access to land records, they are getting 
exploited by the non-tribals. I request the Government to implement the Forest Rights Act very 
strictly without any exploitation by the non-tribals. The lands meant for the tribals should be 
earmarked clearly so that there should be no ambiguity in implementing the Forest Rights Act. 
For this purpose, the officers should be trained in demarcation. 

 The Rehabilitation and Resettlement Bill, which speaks about protecting people from 
unfair displacement, should pay sufficient compensation where displacement takes place due 
to construction of dams, mining and other projects. I request the Government to give due 
attention to the rehabilitation of tribals. Sir, with these few words, I would like to conclude my 
speech. 

 SHRI ABANI ROY (West Bengal): Thank you, Mr. Deputy Chairman for giving me this 
opportunity. 

 Sir, first of all, I would like to say that after a long struggle, we have been able to get 
freedom. Now, so far as the Presidential Address is concerned, I am astonished to find that 
while writing the speech for the President, they write “My Government”. I think, this is a 
contradictory term because we are a democratic country, and, in democracy, it is the 
Government of the people. So, there is no question of writing “My Government.” So, I think, 
from the next time, in any speech which the Government writes, they should not use the term 
“My Government”. They should delete it. ...(Interruptions)... They may use whatever other 
terms which are available like “Our Government”, “People’s Government”, “The Government”, 
etc. That is not my point. My point is that it is the Government of the people, by the people and 
for the people. So, these words “My Government” should be deleted.  

 Then, I would like to congratulate the Election Commission and the large number of 
officials, as the President has already done, together with the Police Force and Paramilitary 
Forces who conducted a smooth and peaceful election of such a large magnitude. Along with 
this,  I would like to mention one other thing.  Sir, what I have noticed particularly this time is that 
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while campaigning, for getting votes, many political parties or the candidates have gone to the 
people for bribing them in a different way, sometimes by paying cash or by distributing liquor and 
sometimes offering certain other things. So, to all those who are saying here that due to better 
performance, they got maximum number of seats, I would like to remind them not to adopt such 
type of practices. It is nothing but the purchase of votes, which is not at all legal. 

 Then, I would also like to congratulate our voters who applied their mind at the time of 
voting to eliminate or avoid the candidates who have some criminal or communal background or 
having caste-based qualifications and voted for a stable Government at the Centre to protect 
their livelihood, particularly, the livelihood of the aam aadmi, i.e., weaker sections of the urban 
and rural areas. They have also voted to safeguard the interest of all sections of minorities of the 
country. I hope that the Government will fulfil their legitimate demands with due respect, 
particularly, in respect of providing them drinking water, health care, education, jobs, shelter, 
etc., which the previous Government, together with the State Governments, failed to provide to 
the large number of people living in the rural areas, except the promises they made in the 
manifesto or in the Presidential speech. 

 Sir, due to shortage of time, I am not going into the details of Paragraphs 8 and 9. You have 
mentioned many things. Everybody is saying the Prime Minister is honest; the Prime Minister has 
a very good record. But there is corruption and there is adulteration. If you wish to check these 
two evils, then, you need to have not just one person who is honest, but the entire Government 
should be transparent and honest. If we really wish to do something for the people, then, we 
must remove corruption and adulteration which is a bane to the society and you are aware of the 
miseries being faced by the people on day-to-day basis. So far as reforms in the Police are 
concerned, I think while carrying out the reforms, it should be kept in mind that the Police in a 
democratic country must be a friend to the common man. As per para 16 of the Address, in the 
name of development of FDI, or, in the name of industrialisation, agricultural land should not be 
snatched away from people who have nothing except the small piece of land as assets and 
transfer it to the rich and help them get much richer and evade the poorer ones. They follow the 
principle of ‘garib hatao’, not ‘garibi hatao’. Then, coming to PPP, promoting PPP is good but 
you know what you are doing. In the name of PPP, a large number of public sector units are 
being privatised and a large number of workers are being retrenched every day. Or, those who 
are working under contracts, they are not getting any benefit. Just now, Mr. Khuntia was 
speaking. I do not know how he praised the Government when facts are otherwise. On the 
question of jobs, I must say that there are jobs but industrialists do not want to give the workers 
their rights; they consider them as their liability; they deprive them of social securities like 
pension, provident fund, ESI; they create middlemen and contractors for giving jobs and those 
people cheat the labourers. I think we are going back to the primitive type of industrialisation. 
Now, many hon. Members have talked about population. On population, I must say that the 
population was much less at the time of the Britishers. I am talking only about one department of 
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the Government, that is, the Railways where there were 22 lakhs of employees and, today, 
look at the population. Where has it gone? The population has gone up many times but the 
number of workers and employees in the Railways is only 12 lakhs. The Government has 
been cutting down the jobs day after day. They have been freezing the recruitment. There 
has been no recruitment to the Group C or Group D posts, clerical posts and so on. 
Everything is being done through contractual work or outsourcing. Day after day, they have 
been curtailing the jobs. Whereas, on the one hand they have been talking of jobs, on the 
other, they have been cutting the jobs continuously. On the question of jobs, my friend here 
talked about the situation in Jammu and Kashmir. He mentioned that the young people 
there are not getting jobs. These people are compelled to go elsewhere to earn money by 
getting involved in wrongful activities which is not good for the nation as a whole. Either 
they go and join the militant groups or they get into smuggling and so on. That should not 
happen.  

 Coming to the question of water resources, there is no storage of rain water. Irrigation 
facilities till now are not proper. Extracting water from land is creating problems. In the near 
future, it will be very difficult to get water from land also. So many wings of education are 
there like Sarva Siksha, Sarvodaya, Navodaya and so on. You are giving mid-day meal, but 
you are not looking to children who are not coming to schools and who are avoiding schools. 
We talk of education. We say that the right to education should be there and we must take 
care of that. If we really want to educate the people, then we have to go to the root cause why 
children are not coming to schools and why people are not sending their children to schools. 
We have to find it out. On the question of health, I must say that in Government hospitals 
medicines are not there, but a large number of new private hospitals and nursing homes are 
flourishing. I am just referring to paragraphs 21 to 26. So many paragraphs are there. On the 
question of drinking water, there is no supply of drinking water. You are forcing people to buy 
bottled water at the rate of Rs.12 per litre. (Time-bell rings). Now, I come to the question of 
shelter. In the coastal areas, at the time of Aila or at the time of any other storm, cyclone or 
flood, people have lost their lives, belongings, shelters and assets. For that, no help is 
coming. Sir, casteism should be avoided. I am sorry to say, while making Dr. Manmohan 
Singh as the Prime Minister, we have not thought of which community he belongs to. 
Similarly, after sixty years of Independence, it is a shame for the society and for the Indian 
nation as a whole to call a section ‘Dalit’ or ‘oppressed’, and we are promoting it in this way. I 
think the mention of ‘Dalit’ in the speech is also not good. We have to eliminate this casteism. 
The Forest Act should be implemented. For the Administrative Reforms, I must say that 
bureaucrats should not apply the term ‘ABCDE’. ‘A’ for avoid, ‘B’ for bypass, ‘C’ for confuse, 
‘D’ for delay and ‘E’ for eliminate. Don’t do it. Now, I conclude my speech with a poem which 
I have written today. डा0 मनमोहन िंसह तथा यूपीए का लोगन - 
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 “हम करगे भारत िनमार्ण, धनी और धनी न हो, गरीब न हो और गरीब, 
 ह  सब समान, न रहे दिलत और न ही रहे छुवाछात ज्ञान। 
 खत्म हो टाचार, अनाचार, अिभचार और अत्याचार, 
 सही रूप से बने जनता की सरकार। 
 हम सभी ह भारत की सन्तान, पक्के इरादे ह , बन सच्चे इंसान, 
 खत्म हो संतर्ास, खूनखराबी बंद हो, देश म आए अमन, 
 महान भारत हो दुिनया म, हो महान।” 

 धन्यवाद। 

 PROF. P.J. KURIEN (Kerala): Thank you, Mr. Deputy Chairman, Sir, I will take only a few 
minutes. First of all, along with all others in the House, I also support the President’s Motion of 
Thanks and join the House in extending and conveying our thanks to the President. Sir, the UPA 
Government has got a spectacular victory, a very comfortable majority for the Government to 
continue its welfare measures and good governance which they were doing for the past five 
years. This victory is an approval of the inclusive growth policy of the UPA Government. This is 
certainly an approval for the good governance of the UPA Government. This victory of the UPA in 
election is an approval of the dual effective leadership given to the country. The country is proud 
of the UPA Chairperson, Shrimati Sonia Gandhi and hon. Prime Minister, Dr. Manmohan Singh. 
So, the country has approved that effective dual leadership. This is also a disapproval of the 
negative politics, negativism adopted by the opposition parties, especially I would like to mention 
the approach or the position taken by the Left parties. Left parties are extremely dogmatic, a 
kind of fossilised mindset, not ready to change, and because of that extremely dogmatic 
ideology, they could not agree to have an alliance or agreement with the United States for the 
benefit of this country. Nobody, across the board, disputes that the nuclear deal is for the good 
of the country. In spite of that, and in spite of the fact that the Left parties knew themselves that 
this Agreement was good for the country, they could not agree. 

 SHRI MOINUL HASSAN (West Bengal): It is not the Left parties’ opinion. It is your opinion. 
Left parties’ opinion is very clear. You know it better. We are not dogmatic at all. Do not blame 
us. 

 PROF. P.J. KURIEN: Now, what I am saying is my opinion. 

 ी उपसभापित : ो0 कुिरयन जी, आप मुझे एडर्ेस कीिजए। 

 PROF. P.J. KURIEN: What I am saying is that because of that dogmatic approach adopted 
by the Left parties, they were forced to oppose the nuclear deal. They are not prepared to 
accept the change. They don’t agree on any change. But, they should know that the change is 
the only unchangeable thing in the world and if you are not ready to accept the change, the very 
change will change you and your destiny. That will happen. Left parties tried to destabilise a 
Government which was performing very well for the benefit of the people and a Government 
which people wanted to continue.  They tried to destabilise this Government, and, fortunately for 
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us, they failed in their attempt. Therefore, I am only trying to say that the attitude, as now 
shown by my friend, Shri Abani Roy, that this election victory is because of managing the 
elections, bribing the voters; that kind of allegation should not be made. That is denigrating 
our system. If you win, you will say that the election victory is very good; if you lose, you  
will say that the election picture is because of ‘bribery’, this way or that way. That kind  
of allegation is denigrating our system and is an affront of the voter who elects. I agree  
that there is corruption and bribery, maybe somewhere here and there. But don’t, 
therefore, try to belittle the mandate which the Congress Party has got because of its good 
performance. 

 Sir, having said that, I come to my second point. Sir, in the President’s Address, I want one 
emphasis to be given and that is about the population problem. I feel that adequate attention is 
not given in this respect. Why do I use the word ‘adequate’? Sir, the growth of population is 
exponential. Whatever development projects we have, whatever may be our growth rate, all that 
will not finally be tangible on the ground unless we control the population. ...(Interruptions) Yes, 
that is why, Vayalar ji is now interested in ‘population stabilisation’. But I know why you are 
saying that. I sincerely say, ‘population control’. I know the international terminology is 
‘population stabilisation’. But I say, ‘population control’. 

 Yesterday, my friend, Mr. Raja said in this House to compare our growth with that of China. 
Why could China achieve that much of growth as compared to us? One of the main reasons is 
that they could control their population. (Interruptions) 

 THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): If they do not 
follow ‘one-child norm’, they will be punished. ...(Interruptions) 

 PROF. P.J. KURIEN: Let me say, they could control their population. ...(Interruptions) 
Vayalar ji says, ‘by coercive methods’. I am not for coercive methods. ...(Interruptions) 
Therefore, unless more effective steps are taken for population stabilisation or population 
control, whatever terminology you may use, all our efforts, I will not say, will come to a naught, 
but will not be tangible on the ground. 

 Sir, I come to my third point which is about the BPL list. It has already been mentioned in 
this House that it is high time that we should revise the BPL list. Sir, my State Government, the 
Kerala Government had always a complaint. In fact, in many respects, I do not agree with them 
but on this point, I agree with them. Because of the difference in criteria of the BPL list prepared 
by the State Government and the Central Government, a large number of our poor people are 
excluded from the BPL list, and, therefore, do not get the benefit. Therefore, the criteria for the 
BPL list should be revised. I think, yesterday, this point was also raised by Mr. N.K. Singh and 
Mr. Raja. I support it. It is an important point. 
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 Sir, I am mentioning only the bullet-points. Next point is global warming. We cannot ignore 
that challenge. If we ignore that challenge, we are just putting our future generation to the 
disaster situations. I do not know what will happen later. Sir, two things have to be done. More 
emphasis has to be given on renewable energy and solar energy usage; more research and more 
emphasis. I think, something more has to be done. Over the last ten years, we had this Ministry 
but even then, I think, the progress in this direction was not satisfactory. I said 
...(Interruptions). No, no, listen to me. ....(Interruptions). I know that everybody is honest. 
What I said is, most of them are ‘reputed’ for their honesty and probity. That is the sentence. 
Everybody is honest. There is no doubt about it. By any scale, by any standard, you measure 
this Government. You compare it with the NDA Government with regard to probity and honesty. 
Nobody can point a finger on the Prime Minister or any other Minister of this Cabinet. But 
political corruption is not the only thing. Corruption among the bureaucracy is also an issue. 
Steps have to be taken to stop it. Even corruption among the Judiciary is also an issue of 
concern. The Judiciary also is not above board. But adequate steps are not mentioned in the 
President’s speech to stop corruption among the Judiciary and the bureaucracy. There was 
already talk of a Judicial Commission. It is already mentioned in the President’s speech. I want 
that the Judicial Commission should be set up and steps should be taken to lessen corruption, if 
any. Yes, it is there. Even the former Chief Justice of the Supreme Court has said that 20 per 
cent of the Judges are corrupt. I hope it should not be. But having said that, I would say that 
more effective steps should be taken to root out corruption. 

 Then, Sir, I am coming to my next point. The hon. Minister Shri Vayalar Ravi is here. We 
have a large number of Non Resident Indians. In fact, one of the reasons why we are getting our 
foreign exchange remittances is because of NRIs. Kerala’s economy is based on NRIs 
remittances. In spite of the CPI Government ruling again and again, we survived because of the 
NRI remittances. But, Sir, something has to be done. I am not satisfied with what is done for the 
NRIs. Mr. Vayalar Ravi, as the Minister for Overseas Affairs has done a lot of things. I admire 
that. I accept that. But, that is not enough. He himself has announced the other day that voting 
rights will be given to the NRIs. ...(Interruptions) Yes, I agree with that. Those Indian citizens 
who are working abroad, they should get voting rights. In fact, even if they are here at the time of 
voting, they cannot vote. That is the present position. You are denying them their fundamental 
right to vote. Something has to be done in this regard. ...(Interruptions). My point is, it should 
also have been included in the 100 days programme. That is my point. It is not included in the 
100 days programme. But, I am requesting, through you, the hon. Minister that this NRI voting 
...(Interruptions). Yes, you have to take an initiative. You take initiative and ask the Law Minister 
to do it. 

 MR. DEPUTY CHAIRMAN: How much more time will you take, Mr. Kurien? 
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3.00 P.M. 

 PROF. P.J. KURIEN: I will also go by everybody else. I will take only ten minutes. 

 MR. DEPUTY CHAIRMAN: But, your ten minutes are over. 

 PROF. P.J. KURIEN: I do not want any extra privilege simply because sometimes I also sit 
on the Chair. 

 MR. DEPUTY CHAIRMAN: I would not like to ring the bell. That is why I am asking  
you. 

 PROF. P.J. KURIEN: I will stop. I know your time constraint because I myself was sitting 
there. 

 Sir, the President in her speech announced about one rank one pension. I welcome it. All 
our Armed Forces protect our country. It is a welcome step. I have got something to say also 
about some people who are neglected or ignored by us because of the British legacy, because 
of the fact that we continued the British legacy. There are some soldiers, some ex-servicemen 
who could not complete 15 years due to some reason or the other. 

 Maybe five or seven years after joining the Army he became sick. Maybe he was 
discharged because of some other genuine reasons. But to get pension, one should have 
fifteen years of service. I am bringing this issue to the notice of the House because some 
people came to me. I found that they served the Army for 12 or 14 years. But now they are 
starving. They do not get a single pie as pension. I feel guilty because a Member of Parliament 
after five years of tenure gets pension. But for an ex-serviceman, to get pension, he should 
have served the Army for fifteen years. I enquired why it is so. I found that it is because the 
law was made by the British. We could not change it. I am not advocating this pension for 
everybody. I am not arguing for those who have been discharged on the grounds of 
indiscipline or those who have been punished and then discharged. I am arguing for those 
soldiers who joined the Army but could not complete fifteen years of service and it was not 
their fault. Such people are not just a few thousands in the country. As per my estimates, they 
are nearly one lakh and most of them are starving. 

 I appeal to the conscience of this House. We all get pension after five years of service. 
What better service are we doing than those soldiers who protect the country’s borders and 
our lives? They are protecting our lives and for them to get pension, service of fifteen years is 
necessary. 

 I raised the matter here and I wrote also, but the system is like that. I am requesting the 
Government, through the Deputy Chairman, that a new law should be enacted, so that all those 
who are discharged due to some other genuine reasons from the Army and who have not 
completed fifteen years of service should also be brought under the pension scheme. With these 
words, I support the Motion. Thank you very much for giving me this opportunity. 
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 ी मोह मद अदीब (उ र देश): महोदय, बहुत-बहुत शुिकर्या िक आपने मुझे ेिजडट एडर्ेस पर बोलने 
का मौका िदया। म उ र देश से आता हंू और इस इलेक्शन के बारे म म यह कहना चाहता हंू िक यह 
इलेक्शन कई मान  म बहुत अहिमयत का रहा है। िपछले बीस साल से उ र देश म जो दशा हुई थी, वहा ंका 
वोटर या तो िबरादरी या जाितवाद या मज़हब के नाम पर बंट कर रह गया था। िवकास का नाम तो वहा ंखत्म 
ही हो गया था। इन बीस साल  के बाद इस बार ऐसा लगा िक वहा ंिक सोच बदली है। अगर उ र देश की 
सोच िगर जाए तो उसका असर पूरे िहन्दु तान की िसयासत पर पड़ता है। म खास तौर से एक बात जरूर 
कहना चाहता हंू और वह यह है िक बाबरी मि जद िगरने के बाद मुसलमान  ने कागेंर्स को छोड़ा और बहुत सी 
छोटी पािर्टय  ने उनको कंधा िदया। वे उनके साथ चले गए, लेिकन छोटी पािर्टय  ने मुसलमान  को कोई लान 
नहीं िदया, कोई ख़ाक़ा नहीं िदया। उन्ह ने उन्ह िसफर्  एक भय बताया बीजेपी का और बीजेपी का काम िसफर्  
एक ही रहा िक वह मुसलमान  को टागट करती रही। भय की जो आवाज थी, उसम मुसलमान िसफर्  एक काम 
करता रहा िक बीजेपी को हराए। इस इलेक्शन म यपूीए ने जो काम िकए थे, जो माइनॉिरटी िडपाटर्मट खोला 
था और माइनॉिरटी को जो एक िज मेदारी दी थी िक वह भी िवकास की तरफ आए और उसी िवकास की 
तरफ यह वोट पड़ा है। इस बार उ र देश से लेकर िबहार तक कोई बाहुबली आदमी अथवा कोई ऐसा 
आदमी जो दाग़दार हो, जीत नहीं पाया है। इसके िलए उ र देश और िबहार के लोग  को, वोटर  को 
मुबारक़बाद देनी चािहए। इसके िलए वोटर  को उ र देश और िबहार के लोग  को मुबारकबाद देनी चािहए। 
यह एक बहुत खुश-आइन्द मामला हुआ है। एक बात यह हुई िक बील साल  म बी0जे0पी0 के appeasement 
के जो नारे थे और जब भी कोई काम करने की बात की गयी तो िसफर्  उनका एक नारा आया िक 
appeasement हो रहा है, हम कहते रहे िक appeasement नहीं है, हम हमारा हक चािहए, लेिकन हमेशा 
यह कहा गया िक appeasement िकया जा रहा है। हमने तो कुछ कहा ही नहीं। म यहा ंएक शेर के जिरए 
अपनी बात रखना चाहता हंू, “न खुलता ये राजे वफा, अब इसम हमारी क्या थी खता। हमने तो जुबा ंसे उफ भी 
नहीं की, बस बात चलायी लोग  ने।” और जब बात चली तो सच्चर कमेटी आई और सच्चर कमेटी ने यह बात 
सािबत कर दी िक यह कौम सबसे िपछड़ी हुई है। कुछ लोग तो शिर्मन्दा हुए, कुछ ढीठ अभी भी यह कह रहे ह 
िक appeasement चल रहा है और अब इनके कहने से यह हुआ है िक कागेंर्स पाटीर् और य0ूपी0ए0 की 
सरकार ने इन बीस साल  म हमको एक रोशनी दी है। म समझता हंू िक 20-25 साल  के बाद मुसलमान  ने 
positive voting की है, उन्ह ने वोिंटग बी0जे0पी0 के भय से नहीं की है। उस िदन भी यहा ंलोग  ने कहा, 
अरुण शौरी जी ने बहुत खूबसूरती से कहा िक म इस बात से तो खुश हंू, लेिकन इसम िफर appeasement की 
बात की गयी है। Minorities के िलए बहुत काम िकए जाएंगे, यह तकलीफ की बात है। वे क्या चाहते ह? अगर 
मायनोिरटी को वे यह समझते ह िक गरीब और अमीर से जोड़ना है तो इसी मु क म अगर कोई दिलत काम 
करता है और वह िकर्ि चयन बन जाता है या बौ  हो जाता है तो उसका िरजवशन रहता है, लेिकन अगर 
िकर्ि चयन मुसलमान बन जाता है तो उसका िरजवशन खत्म हो जाता है। इस बारे म कभी कोई आवाज नहीं 
उठायी गयी। जो आदमी मलैा ढोने का काम करता है, सफाई का काम करता है और अगर convert होकर 
सरदार बन जाता है तो िरजवशन का हक उसको िमलता है, लेिकन अगर वह मुसलमान बनता है तो उसका 
हक छीन िलया जाता है। यह सेकुलर िंहदु तान के आईन की एक बदनज़ीम िनशानी है इस मु क म जो यह 
बार-बार कहा जाता है िक हम गरीब और अमीर को देखना चाहते ह। अब जब सच्चर कमेटी आई तो उसके 
बाद भी तो उन्ह कुछ सोचना चािहए था? हमको भी तो जीने का हक दीिजए। अगर कागेंर्स ने यह कहा िक हम 
आपको  “जय हो”  का नारा दगे तो कहा गया  “भय हो ।”  कब तक भय कराइएगा? इस कौम को कभी फसाद 
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और दंग  के बाद की िंजदगी भी तो िसखाइए। हम को यह भी तो बताइए िक इस मु क म दंग  के आगे भी 
िंजदगी होती है। हमको यह भी बताइए िक हम भी िवकास के रा ते पर चलना चाहते ह। हमको भी बताइए िक 
हम भी तालीम चाहते ह। आज म समझता हंू िक य0ूपी0ए0 की सरकार ने, सोिनया गाधंी और डा0 मनमोहन 
िंसह जी की सरकार ने जो ोगर्ाम िदया है और ेसीडट सािहबा ने जो एडर्ेस पढ़ा है, वह एक खुश-आइन्द 
चीज है और आने वाली कौम और आने वाली न ल इसको याद रखगी। इस बार बी0जे0पी0 ने बहुत अच्छी 
तरह कहा िक हम पॉिजिटव रोल अदा करगे, अगले पाचं साल हम बहुत पॉिजिटव तरीके से opposition का 
role अदा करगे, मेरी ख्वािहश है और दुआ है िक अ लाह करे, वे यह काम पच्चीस साल अच्छी तरह से करते 
रह क्य िक पच्चीस साल से पहले वे आने वाले नहीं ह, अगर कागेंर्स पाटीर् के ेसीडट ने जो खुदबा िदया है, 
अगर उस पर अमल हो गया तो पच्चीस साल तक ये बहुत अच्छी तरह से opposition का रोल अदा करगे इन 
अ फाज़ के बाद बहुत-बहुत शुिकर्या। मने आपका बहुत ज्यादा व  िलया इसके िलए माफी चाहता हंू। 
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 डा0 ( ीमती) नजमा ए0 हेपतु ा : आपने उनकी बात को गलत समझा। आपने “जय हो” और “भय हो” 
की बात कही, तो वह भय महंगाई के िखलाफ था, आतंकवाद के िखलाफ था और मंदी के िखलाफ था। वह 
आपको बी0जे0पी0 से नहीं डरा रहे...( यवधान)... 

 ी मोह मद अदीब : अरुण शौरी जी ने िसफर्  यही कहा िक मुसलमान के नाम पर मत किहए ...( यवधान)... 

 
 डा0 ( ीमती) नजमा ए0 हेपतु ा : आपको समझने म थोड़ी गलती हो गई, एक बार उनकी पीच िफर 
से पढ़ लीिजएगा।  

 ी अहमद सईद मलीहाबादी (पि चमी बंगाल) : जनाबे आली, हमारी मोहतरमा सदर सािहबा ने 4 जून 
को जो खुतबा हम तमाम मै बरान पािर्लयामट के सामने िदया है, उसम उन्ह ने अपनी हुकूमत के अगले पाचं 
साल के िलए एक नक्शा पेश िकया है और वह नक्शा ऐसा है, जो देखने म और सुनने म बहुत अच्छा मालमू हो 
रहा है। अब उसम रंग भरने की जरूरत है और उसम रंग कौन भरेगा? रंग भरगे उनकी हुकूमत के  
वजीरे-आजम साहब और दूसरे वुजरा साहबान। हम यह उ मीद करते ह िक वे इस नक्शे को लेकर चलगे। 
इसम जो कुछ कहा गया है, हम लोग उसकी ताईद करते ह। इकतसादी पॉिलसी म कहींकहीं इिख्तलाफे राय 
हो सकती है, लेिकन मजमूई तौर पर जो ोगर्ाम है, वह िंहदु तान की तरक्की के िलए है। हमारी सदर सािहबा 
ने जो कुछ कहा है, हम उसकी ताईद करते ह, उनका शुिकर्या भी अदा करते ह। 

 सर, यहा ंइलेक्शन की बात आई है, इलेक्शन कमीशन की बात भी आई है। म समझता हँू िक इलेक्शन 
कमीशन ने बहुत अच्छा काम िकया है, हमारा साफ-सुथरा इलेक्शन हुआ है, मजमूई तौर पर पुर-अमन 
इलेक्शन हुआ है, िजस तरह की मार-काट बहुत दफा हो चुकी थी, ऐसी नहीं देखी गई। ये सब बहुत अच्छी 
बात ह। कोई चीज दुिनया म मुक मल नहीं होती है, कुछ और इसलाह की जरूरत होगी, जरूर करना चािहए, 
इसम कोई शक नहीं है। एक बात मेरी समझ म नहीं आती है िक इलेक्शन कमीशन और हुकूमत इतनी भरी 
गमीर् म इलेक्शन क्य  कराते ह, आिखर इसकी वजह क्या है? इस भरी गमीर् म वोटसर् भी परेशान, उ मीदवार 
भी परेशान, जो कमर्चारी काम करने वाले होते ह वे सबसे ज्यादा परेशान होते ह और भरी गमीर् का नतीजा जो 
होता है, वह यह होता है िक अगर िकसी के िसर पर गमीर् सवार हो गई तो वह बावला हो जाता है और जो 
बावला हो जाएगा, तो िफर हमको वह ‘भय’ सुनना पड़ेगा, हमको सुनना पड़ेगा िक हम िसर काट दगे, हम 
हाथ काट दगे, हम यह कर दगे। यह जो भय का पैदा होता है, शायद उसम कुछ गमीर् का असर होता है। हम 
बहुत खुश ह िक हमारे वोटसर् ने बहुत ठंडे िदमाग से फैसला िकया िक हम उन लोग  के हाथ  म इस देश की 
िक मत देनी है, जो इस मु क को अमन, शािंत और भाईचारे के साथ चला सकते ह, उन लोग  के हाथ  म 
नहीं देनी है, जो ऐसे उ मीदवार खड़े करते ह, जो खु लमखु ला ऐलान कर रहे ह और शिमदा भी नहीं ह, िक 
हम लोग  के िसर काट दगे, हाथ काट दगे। यह देश िसर काटने वाल  और हाथ काटने वाल  के िलए नहीं 
बना है, यह उन लोग  के िलए बना है, जो लोग  के िसर  की सलामती के िलए काम करगे, जो लोग  के हाथ  
को िंजदा रखगे तािक लोग अपने हाथ  से मेहनत करगे और मु क म अच्छी पैदावार करगे। हमारे वोटसर् ने 
िब कुल सही फैसला िकया है, हम उसका खैर-मकदम करते ह। 

 सर, यह बात जरूर सही है िक माइनोिरटी अपीचमट की बहुत बात सुनने म आती ह। हमारे वजीरे-
आजम साहब इस व  मौजूद नहीं ह, लेिकन शायद मेरी आवाज उन तक पहंुचे। मई, 2004 म िजस व  वह 
हमारे मु क के वजीरे-आजम बने थे, हम लोग बहुत खुश हुए थे, लेिकन उस व  उनको वजीरे आजम बनाया 
था कागेंर्स पाटीर् की ेिसडट मोहतरमा सोिनया गाधंी जी ने और पूरे मु क ने उनको कबूल िकया था। वह बहुत 
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अच्छे वजीरे आजम सािबत हुए, लेिकन आज इस मु क ने, इस मु क की करोड़  आवाम ने उनको वजीरे 
आजम मुनतिखब िकया है। यह िब कुल एक नु े  की बात है िक एक माइनोिरटी के उ मीदवार को ाइम 
िमिन टर बना कर खड़ा िकया, सोिनया गाधंी जी ने कह िदया िक हम उनको अपना ाइम िमिन टर दुबारा 
बनाएगें और मु क ने उसको तसलीम िकया। एक तरफ लोहे के बने हुए उ मीदवार खड़े थे, आयरन मेन थे, 
बहुत ताकतवर और दूसरी तरफ इ जाम था बड़ा कमजोर। अरे, सरदार तो बहुत कमजोर नहीं होते, हम 
समझते ह िक सरदार तो बहुत ताकतवर होते ह। हा,ं वह बोलते बहुत मीठा थे और आिह ता बोला करते थे। 
मने इलेक्शन म उनकी तकरीर  को सुना है, आवाज म अब कड़क जैसा पैदा हो गया है और वजीरे आजम 
साहब ने, हमारे डा0 मनमोहन िंसह जी ने सािबत कर िदया है िक वह कमजोर वजीरे आजम नहीं ह, वह 
इलेक्शन जीत सकते ह, अपनी पाटीर् को इलेक्शन िजतवा सकते ह। इतनी कामयाबी के साथ िजता सकते ह। 
हम तो यह समझते ह िक यह हुआ है। अब जहा ँतक minorities या appeasement वगैरह की बात है, ये सब 
िक से बहुत पुराने हो गए ह। सच्चर कमेटी की बात आई ह। यह सब कुछ हुआ है। यह बात िब कुल सही है िक 
िपछले पाचं साल तो कागज़ की जीनत बन कर गुजर गये। सच्चर कमेटी के ोगर्ाम बन गये, ये हो गया और वो 
हो गया। अमलदरामद जो था - म उस बात को िफर दोहराना चाहता हँू जो हमारे बहुत से भाइय  ने कही िक 
सरकार का एक रुपया चलता है तो आम आदमी तक 15 पैसे पहँुचते ह। कहीं कहते ह िक 10 पैसे पहँुचते ह। 
हमारा ख्याल यह है िक शायद जब मुसलमान की बात आती है तो वहा ँपाचं पैसे पहँुचते ह। नहीं पहँुच रहा है। 
बच्च  को कॉलरिशप नहीं िमल रही है। हम Minority ministry की तरफ से ग सर् और वायज़ के हॉ टल 
बनाना चाहते थे। वे नहीं बन पा रहे ह। कहीं तो रुकावट पड़ रही है! अब एक ॉ लम और आ गई है और वह म 
मोहतरम, अपने िड टी चेयरमनै साहब की मारफ़त ये हुकूमत के गोशे-गुजार करना चाहता हँू िक हम तो यह 
उ मीद करते ह िक अगर कोई नीचे है तो उसको जब ऊपर उठाते ह तो कहते ह िक उसका मोशन हो रहा 
है। हमारी जो यह Minority ministry है, जो इसी UPA गवनर्मट ने बनाई थी, यह पाचं साल तक उस हालत म 
रही। सच्चर कमेटी ने यहा ँकी मुि लम minorities के बारे म िरपोटर् दी है िक िगरते-िगरते वह दिलत के लेवल 
पर आ गई है। यह Minority ministry भी िगरते-िगरते उस लेवल पर पहँुच गई है। आज बजाय इसके िक 
उसका मोशन होता, इस हुकूमत ने उसका िडमोशन कर िदया है। इस िमिन टर्ी म जो िमिन टर मुकरर्र 
िकया गया है, वह कैिबनेट रक का नहीं है। क्या वजह है िक उसको आप िडमोट कर रहे ह ? यहा ँतक िक 
उसको पाटर् टाइम िमिन टर मुकरर्र कर रहे ह! उनके साथ म कंपनी का भी ओहदा लगा िदया है! अरे साहब, 
60 बरस का बैकलॉग है। लोग बहुत परेशान ह। अभी हमारे दो त ने आपके सामने यह बात कही है िक उ र 
देश के मुसलमान वािपस आए ह। िसफर्  उ र देश के मुसलमान नहीं आए ह बि क बहुत-सी िरयासत  के 
मुसलमान वािपस आए ह। जहा ँकहीं जो भी िरयासती हुकूमत minorities के हुकूक को नजरअंदाज करेगी, 
उनको तरसाएगी, उनको भखूा रखेगी, उनके जो जायज मुतालबात ह, उनको नहीं मानेगी, उनको आइनी 
हुकूक नहीं देगी, वह हुकूमत भी िशक त होगी, चाहे वह िरयासती हुकूमत हो या मरकजी हुकूमत हो। 
Minorities, जो इंिडया की second largest population है, उसको नजरअंदाज करके नहीं चला जा सकता 
है। मेरा अजर् करने का मकसद यह है िक जहा ँकहीं भी होगा - हम उस बात को नहीं कह रहे ह, िकसी का 
नाम नहीं ले रहे ह, लेिकन हम यह बात कह रहे ह िक इस बात का ख्याल रखना होगा। अगर आप मुसलमान  
को कुछ दे नहीं सकते ह तो कम से कम उनके हाथ से छीनना तो नहीं चािहए! एक जमाना था जब हम 
अलीगढ़ मुि लम यिूनविर्सटी के बहुत िक से सुना करते थे। Minority character खत्म कर िदया गया। उसकी 
िकतनी भारी कीमत हमारी मोहतरमा इंिदरा गाधंी को अदा करनी पड़ी थी! आज िफर हम देख-सुन रहे ह। 
अब एक नाम है -जािमया िमि लया इ लािमया, उसका भी minority character नहीं है। तो िफर िकसका 
minority character होगा? मेरा भी minority character नहीं है। मेरा भी minority character नहीं होगा। यह 
तो बहुत अंधेर की बात है। ऐसा नहीं हो सकता है और ऐसा नहीं चल सकता है। उस यिूनविर्सटी को िजसको 
मुजािहिदने आजादी मौलाना महमूद हसन, मौलाना मोह मद अली जौहर, मौलाना अबुल कलाम आजाद और 
हकीम अजमल खा ँ जैसे लोग  ने कायम िकया था, आज उसका minority character नहीं है - यह तो 
minorities को उलझाने वाली बात ह।  मुसलमान  को उलझाना बंद कर दीिजए।  ये  उलझाने वाली  बात  नहीं 
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चलगी। मुसलमान, िहन्दु तान का minorities एक िज मेदार, इंिडयन नेशन का पाटर् एंड पासर्ल बन कर - 
कोई majority-minority की तफरीक हम िब कुल पसंद नहीं करते ह। चूिंक इसका constitutional िजकर् आ 
रहा है, इसिलए हम minority और majority की बात कर रहे ह। लेिकन हम यह कह रहे ह िक यिद आप 
िहन्दु तान के एक िज मेदार शहरी ह तो आपको इनको साथ लेकर चलना होगा। इन काम  के अंदर इनको 
उलझाना नहीं चािहए। हमारा भी हक़ है, वह हमको िमलना चािहए। सबसे बड़ी बात यह है िक सच्चर कमेटी 
के ज़िरये जो कुछ हमको देने के वायदे िकये जा रहे ह, वह खैरात हम नहीं चाहते ह। हम अपना entitlement 
चाहते ह, इ तेहकाफ चाहते ह। जब तक आप मुसलमान  को िरजवशन के ज़िरये से उनका हक़ नहीं दगे, तब 
तक ये मराआत देने से काम चलने वाला नहीं है and the Muslims will not be satisfied. बहुत-बहुत 
शुिकर्या। 

 

[Transliteration in Urdu Script] 
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 ी महमूद ए. मदनी (उ र देश) : नायब सदरे-ज हूिरया, म अज़र् करता हंू िक - 

“हमारा” हाल ए साकी, 
 हुआ जो कुछ जो होना था। 
तेरी महिफल अगर उजड़ी, 
 तेरा अंजाम क्या होगा। 
हम तो रंग-ए-गुलशन देखकर, 
 अफसोस होता है। 
सहर ही का ये आलम है, 
 तो व -ए-शाम क्या होगा।” 

 नायब सदरे-ज हूिरया, िंहदु तान इस majority and minority के सवाल म उलझा हुआ है। िंहदु तान  
म रहने वाली एक बड़ी तादाद है, िजसे अभी मलीहाबादी साहब ने second largest majority करार िदया, जो 
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िब कुल सही है। म इस बहस को बहुत तवील नहीं करना चाहता हंू, लेिकन यह बात जरूर कहना चाहता हंू 
िक अगर इतनी बड़ी तादाद महरूम रह जाएगी, तो हमारा मु क कैसे तरक्की करेगा, इसका िवकास कैसे 
होगा और जो ख्वाब हमने अपनी आंख  म सजाया है, वह कैसे पूरा होगा? देश ने एक ख्वाब सजाया, उस 
ख्वाब को उस व  तक पूरा नहीं िकया जा सकता, जब तक िक वे लोग, िजनकी हालत education म, 
economy म और socially भी दिलत  से ज्यादा खराब हो चुकी है, अगर उनके बारे म बहस नहीं होगी, अगर 
उनकी तरक्की के िलए काम नहीं ह गे। यहा ंमु क की बात हो रही है, अगर मु क को सही मायन  म तरक्की 
देनी है, तो यह मुसलमान  की तरक्की के बगैर मुमिकन नहीं है। म अपनी दािहनी तरफ वाल  से खास तौर से 
माफी मागंते हुए यह बात कहना चाहता हंू। अब appeasement का िक सा है, अब व  आ गया है िक अगर 
मु क को बदअमनी से, फसाद से, बरबादी से बचाना है, तो इस मामले पर इस मु क म बसने वाले सभी लोग  
को एक होना पड़ेगा िक हम िकसी को महरूम नहीं रहने दगे - चाहे वह रंग की वजह से हो, चाहे वह न ल की 
वजह से हो, चाहे religion की वजह से हो, िकसी भी वजह से अब िकसी को इस मु क म महरूम नहीं रहने 
िदया जाएगा और तालीम पर सबका हक होगा। 

 नायब सदरे-ज हूिरया, आज जब एजुकेशन की बात हो रही है, तो तालीम म तारीख को और तारीख म 
मुसलमान  के िकरदार को भलुाया नहीं जा सकता है। म मुसलमान हंू, इसिलए मुसलमान की बात कह रहा हंू, 
यह बात नहीं है, लेिकन हमारे मुसलमान बच्च  को और िबरादराने-वतन िंहदू भाई-बच्च  को भी यह मालमू 
होना चािहए िक मु क को आज़ाद कराने म और इस मु क को बनाने म मुसलमान  का क्या िकरदार रहा है। 
जब उनका िकरदार िबरादराने-वतन को मालमू होगा, तो उनके िदल म कदर् होगी और जब मुसलमान बच्च  
को उनका िकरदार मालमू होगा, तो उनके िदल म ज़ज्बा पैदा होगा िक हा,ं इसे हमने बनाया है, यह हमारा 
मु क है, हम इसम शरीक ह, हम इसम िह सेदार ह, हम पाटर्नर ह। इससे दोन  तरफ से फायदा है, लेिकन 
िपछले 60 साल  से इसको इग्नोर िकया जा रहा है। जान-बूझकर यह कोिशश की गई है िक मुसलमान  का जो 
िकरदार, इस मु क को आज़ाद कराने म रहा है, उसको नज़रअंदाज़ िकया जाए। हम तारीख को दुरु त 
करना चािहए, खासकर वह तारीख, जो बच्च  को िनसाब के जिरए से पढ़ाई जाती है, उस पर खास तवज्जु़ह 
दी जानी चािहए। 

 नायब सदरे-ज हूिरया, जब तक सबके िलए equal opportunity नहीं होगी और उस equal 
opportunity के िलए, बराबर की िह सेदारी के िलए कोिशश नहीं होगी, तब तक सही ज हूिरयत, सही 
इंसाफ, सही मु क, सही कदर और सही तामीर नहीं हो सकती है। हमारा िंहदु तान multi cultured है, यहा ं
गंगा-जमुनी तहज़ीब की बात हम सुनते चले आए ह, यहा ंखूबसूरत गगंा-जमुनी तहज़ीब है, तो क्या तहज़ीब 
िसफर्  जुबान तक है या िसफर्  नार  तक है? जब तक इसंाफ नहीं होगा, तब तक वह तहज़ीब, तहज़ीब कहलाए 
जाने के कािबल नहीं होगी। िजस बात को अदीब साहब कह रहे थे, म उस बात को दूसरे अंदाज़ से कहना 
चाहता हंू िक हमारे इस मु क म सबको बराबरी का हक िदया गया है, हमारे द तूर ने िदया है और हमारे 
द तूर ने यह गारंटी भी दी है िक िकसी को िकसी के मज़हब के नाम पर कोई खुसूिसयत नहीं दी जाएगी, 
िकसी को कोई special treatment नहीं िदया जाएगा िक यह फला ंमज़हब का आदमी है, इसिलए इसको 
special treatment िदया जाए। जब हम िरज़वशन की बात करते ह, तो यही कहा जाता है िक नहीं, तुम 
मुसलमान हो, तु ह इ लाम के नाम पर िरज़वशन नहीं िदया जा सकता है। ठीक है िक मुसलमान को इ लाम 
के नाम पर िरजवशन नहीं िदया जाना चािहए, लेिकन उसकी backwardness की बुिनयाद पर िरजवशन क्य  
नहीं िदया जा सकता? दूसरी बात यह है िक मुसलमान को मज़हब की बुिनयाद पर िरजवशन नहीं िदया जा 
सकता और हम चािहए भी नहीं, लेिकन इस मु क म दूसरे लोग  को मज़हब की बुिनयाद पर लगातार 
िरजवशन िदया जा रहा है। यह क्य  हो रहा है? इसके ऊपर गौर करना चािहए और इसको दुरु त िकया 
जाना चािहए िक िकसी को मज़हब की  बुिनयाद  पर  िरजवशन  नहीं  िमलेगा।  िरजवशन की पूरी पॉिलसी  को 
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revise िकया जाना चािहए और revise करके या तो सब खत्म कर देना चािहए या ठीक से करना चािहए िक 
िकसी के साथ नाइंसाफी न हो और जो लोग महरुम हो गए ह या जो िपछड़ गए ह, उनको बराबर म लाकर 
खड़ा करना चािहए। म िपछली सरकार की हुकूमत का शुकर्गुजार हँू िक वजीरे आज़म िहन्द न सच्चर किमटी 
की िरपोटर् को table िकया, लेिकन उससे भी ज्यादा important report जि टस रंगनाथ िम  कमीशन की 
िरपोटर् थी, उस िरपोटर् को क्य  नहीं पािर्लयामट म table िकया गया? 

[उपसभाध्यक्ष ( ो. पी.जे. कुिरयन) पीठासीन हुए] 

इस गवनर्मट के पास आगे मौका है, चूिंक यह उन्हीं का बनाया हुआ कमीशन है और वह िसफर्  कमेटी थी। 
उसने िसफर्  हालत को बताया था, कोई remedy नहीं दी थी, जब िक जि टश रंगनाथ िम  कमीशन ने हालत 
को भी बताया है और remedy भी दी है। उसको सामने लाया जाना चािहए। Communal Violence Act लाना 
चािहए, िजसका िजकर् इस मतर्बा Presidential Address म नहीं है, जो िक पुराना वायदा है, इसिलए उस 
वायदे को पूरा करना चािहए। हम environment के ऊपर भी तवज्जुह देना चािहए। हमारी निदया ंखराब हो 
गई ह। िपछली सरकार  ने बहुत एलानात िकए ह। इस सरकार ने भी िपछली टमर् म निदय  को दुरु त करने के 
िलए और environment को ठीक करने के िलए ऐलान िकया था, लेिकन उस पर कुछ अमल नहीं हुआ है। 
नौजवान  का motivation हमारी backbone है। मने िजतनी भी बात कही ह, वे सब नेशनल interest म ह, 
चाहे equal opportunity की बात हो, चाहे मुसलमान  को बराबर की िह सेदारी िदए जाने की बात हो। 
नौजवान  को motivate करना चािहए। 

 महोदय, िसिवल िडफस की जो िरपोटर् आई है, म उससे िब कुल मु िफक करता हँू। उनको काम म 
लगाना चािहए, बेकारी से बबार्दी होती है। बेरोजगारी को दूर करने के िलए बहुत सारे ऐलानात िकए जा रहे ह 
और यकीनन हम मौजूदा वजीरे आजम से और उनकी गवनर्मट से उ मीद है, उ मीद ही नहीं, बि क यकीन है 
िक वे बेरोजगारी को दूर करने की कोिशश करगे, लेिकन सवाल यह पैदा होता है िक जो लोग  
self-employed ह, जो अपने हाथ से काम करते ह, जैसे बुनकर ह, हैण्डीकर्ा ट वाले लोग ह, लाख  पिरवार 
ऐसे ह, जो इस काम से जुड़े हुए ह और वे लोग अपना काम खुद कर रहे थे, गवनर्मट को इनके िलए कुछ खास 
नहीं करना था, गवनर्मट ने पॉिलसी बनाते व  इस बात का ध्यान नहीं रखा, िजसके कारण लाख  पिरवार 
बेरोजगार होते चले जा रहे ह। उसको दुरु त िकया जाना चािहए और जो लोग अपने हाथ से अपनी रोजी 
कमाने की ताकत रखते ह, उनके हाथ से रोजी नहीं छीननी चािहए। 

 इसी तरह से औकाफ का मामला है, खािलस मुसलमान  का मामला है। औकाफ के मामले पर  
िदयानतदारी के साथ ठीक तरीके से इसका नया एक्ट आना चािहए और इसको revise करके ठीक से लाना 
चािहए। 

 म इन्हीं चदं अ फाज़ के साथ एक बात और कहना चाहता हँू िक हम लोग  के ऊपर बड़े दहशतगदीर् के 
इ ज़ाम ह। जब म एयरपोटर् के पास से गुजर रहा था तो एक छोटा-सा बच्चा अपनी मा ंसे कहता है िक मा-ंमा,ं 
देखो, िबन लादेन जा रहा है। ऐसी situation से हम लोग गुजर रहे ह। इसिलए म कहता हँू िक 

“जमाना जानता है, िकसका दामन चाक िकतना है - 2 
तेरे बदनाम करने से, कोई बदनाम क्या होगा, 
तु हारे चाहने वाले, मुबारक हो तु ह, 
लेिकन जो हमने कर िदया, वह दूसर  से काम क्या होगा।” 

बहुत-बहुत शुिकर्या। 
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[†Transliteration in Urdu Script] 
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 ी राम नारायण साहू (उ र देश): म आपकी राय से इ फाक रखता हँू ..( यवधान)..। सबके िलए 
एक कानून होना चािहए। आपके िलए भी और मेरे िलए भी एक कानून होना चािहए। 

 DR. JANARDHAN WAGHMARE (Maharashtra): Mr. Vice-Chairman, Sir, thank you very 
much for giving me this opportunity to participate in the debate. 

 Sir, I support the Motion of Thanks on the President’s Address. The Address of the 
President is very comprehensive. It is written in very lucid and simple language. In fact, the 
main focus of the whole Address is inclusive economy, inclusive society, inclusive growth. 
This is, in fact, the destination of our Constitution also — Indian society should be an inclusive 
society in which every section of the society should have its own respectable place and, 
therefore, we have to implement several programmes to improve the economic and social 
conditions of the people whether they are Dalits, Adivasis, Muslims or of any other minority. 
This is the ultimate goal. The President of India has elaborated the concept of the welfare 
state in the Address. In fact, the mandate of the people is for the upliftment of the common 
man. The common man is at the centre of the whole Address and it touches upon various 
points and various aspects of economy and growth. It deals with education, employment and 
health. ‘Education for All’ is our national policy. Programmes like the Sarva Shiksha Abhiyan 
are doing well. But, let me tell you that there is a lot of disparity in the field of education. 
Should we have education for the masses or education for the classes? This is a great 
disparity. Especially, in higher education, students from poor families, marginal sections, do 
not get opportunity in professional and vocational education because it has become so very 
costly. Even though you have made provisions for various scholarships, you cannot give 
scholarships to each and every student. So, this has to be taken into account. Our youth are 
unemployed. Unemployment is the biggest problem. In fact, this is a threat to the very 
security of our country. The Government is going to be stable and with this hope the mandate 
is given. Minorities have spoken about it; they also must have a place of honour in the society. 
The Government is going to take many measures in order to improve the economic situation. 
Women’s Reservation Bill has been pending for a very long time. I urge upon the Government 
and all the people here representing various political parties that they should support this Bill. 
Indian society is going to be really inclusive only when you give equal rights to women. In the 
Address, we have a point about security, internal security and external security. But let me tell 
you there is neither internal security nor external security. In the internal situation, you have 
the Naxalites and various other groups which are creating troubles and that is why  
there is no peace; and there is no peace on our borders. You cannot choose your neighbours. 
We have just to adjust with them and we have to face certain problems also. Terrorism also, 
of course, is the biggest problem, not only in our country but in the entire world. Therefore, 
this particular problem of security has to be given the maximum attention. 
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 Sir, there are people, for instance, the Kashmiri Pandits who are languishing here, and we 
do not see that they go home. There are certain points, which, of course, are like utopia. For 
instance, within five years, we want to have a slum-less India. This is like a dream. In very city, 
you find slums. People are living in jhopar patties. Take the example of Mumbai. In Mumbai, 59 
per cent of the population lives in slums, and it is very difficult to clear the slums from that city. 
The people are just like slumdogs. They lead that particular life. 

 Sir, I would like to draw the attention of this august House to certain points. One is of 
corruption. No mention is there in this particular Address. There is corruption at all levels of 
administration, and it is increasing. It is on the increase. So, one has to take caution about it. In 
our bureaucracy, corruption is there, but there is no sense of accountability, no integrity at all, 
no efficiency, and, therefore, there is this problem. Who is going to implement all the schemes 
that the Government makes? All the measures here, which we are going to have, have to be 
implemented through administrators, through the bureaucracy. Unless you have a very clean, 
very efficient bureaucracy, all your measures, perhaps, will not get the fruits that you want. So, 
that is why we have to be very cautious about it. Let there be debate on the efficiency, on the 
accountability, on the integrity of the bureaucracy. So, the whole nation depends upon the 
bureaucracy. The bureaucrats are not going to contest elections. They will be there always, and, 
therefore, there is this problem. As far as my opinion is concerned, it is really very important. We 
talk about disinvestment. We are not against it. But, at the same time, the public sector has to 
play a meaningful role in our own economy. Therefore, people feel that public sector ultimately is 
their own protector. Judicial reformation is needed. A lot of pendency is there. Corruption has 
entered into the portals of judiciary also. 

 Sir, there is another problem, and the problem is of population. There is no mention about 
this. The population problem is the problem of problems in our country. Every problem is created 
by it. The growth of the economy is nullified by the enormous growth explosion of population. 
Therefore, we have to pay attention to that, and we must have a very, very clear vision about the 
future of this country. Thank you very much. 

 SHRI NARESH GUJRAL (Punjab): Thank you, Sir. Democracy is based upon the 
conviction that there are extraordinary possibilities in ordinary people. The ordinary people of 
India, the aam aadmi deserve our full praise for clearing the haze and providing a stable 
Government at the Centre. Sir, I would like to congratulate the Prime Minister also for creating a 
sense of harmony in the House by reaching out to the Opposition. 

 Sir, the President’s exhaustive Address has shown the roadmap for the Government’s 
priorities. But, since I have limited time, I will touch upon just a few points and make some 
suggestions for the hon. Finance Minister’s consideration. The people of India, specially the 
youth, are impatient for rapid economic progress. 
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 They not only want roti, kapda aur makaan but also access to good education and efficient 
healthcare for their families. 

 The Government needs to kick start the economy and achieve 9 to 10 per cent growth in 
order to meet the aspirations of our countrymen. We are faced with a huge budgetary deficit, 
which could lead to high inflation rates, once the economy picks up. 

 Sir, I hope the Finance Minister, seasoned as he is, will not resort to high taxation regime in 
order to achieve his Government’s objectives as high taxation rates have always proved 
counterproductive in the past. Sir, since the Government has shed the burden of the Left, it can 
now rapidly disinvest from all loss making PSUs in a transparent manner. At the same time, there 
is no need for the Government to keep 51 per cent equity in profit making PSUs. The 
Government can easily keep 30 to 35 per cent equity and yet maintain control especially in large 
cap companies without any fear of management takeover. This would not only provide the 
Government with much needed liquidity but also balance its books, improve India’s credit ratings 
and, at the same time, improve the efficiency of the management. ICICI Bank is a prime 
example. It flourished once the Government decided to disinvest and unshackle its management 
control. In recent years, Sir, we have seen an unprecedented rise in property as well as 
commodity prices. This led to the creation of huge amount of black money despite rational rates 
of taxation. The Government needs to tap this money. Sir, unusual situations call for unusual 
solutions. Even at the cost of inviting ridicule, I would suggest that the Government should 
announce a voluntary disclosure scheme to tap this hidden wealth both within and outside the 
country. Going by historical numbers and keeping in view the inflation rates over the years, it 
would be safe to assume that the Government would collect anywhere between Rs.30,000 to 
40,000 crores as tax revenue. It would not only reduce the Budget deficit but also put in 1,50,000 
to 2,00,000 crores of rupees into the economy thereby giving it a kick start. Sir, when this money 
stays outside the system, it is used for speculative purposes, and it increases the prices of 
property as well as commodity prices which hurt the poor and the middle classes. 

 Sir, today most States are bankrupt and exist at the mercy of the Centre. The Sixth Pay 
Commission has made their plight even more miserable. For true Federalism, we need to rethink 
and rework the formula for Centre-State sharing of revenues. Sir, either the Government should 
increase the States’ share or the States should be allowed to levy a State Income Tax on the 
lines of the system being followed in the United States. 

 Sir, in the past certain States were given blanket Income Tax exemptions for investments 
made by business houses in the States. This has created a strange imbalance. For example, 
since Himachal Pradesh, Uttaranchal and Jammu & Kashmir were given these exemptions, no 
new industry came up in Punjab, and, in fact some of our industrial units moved to these States. 
Since the idea behind the scheme is to uplift the backward areas,  I would urge the Government 
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that instead of giving these concessions to the entire State, it should be done on the basis of 
districts, which are backward. These IT concessions also must have a non-negotiable sunset 
clause so that they do not go on endlessly. 

 Sir, unfortunately, of late, the CBI has come under a lot of flak over the past few years. This 
premier investigation agency must be made free from any kind of Government control and 
pressure. Also, its agenda must be clearly defined. It has now become a huge generalized 
agency. Cases relating to economic crimes must be de-linked from its purview and entrusted to 
a specialized agency. 

 As economy grows, so does corporate crime. The Government needs to set up  
an independent and autonomous Economic Bureau of Investigation which is manned by 
specialists in the field of accountancy, finance and computer sciences to check economic 
misdemeanour.  

 The Government has announced an ambitious skill development initiative. Sir, skill 
development centres without public private partnership will have no meaning as students 
coming out of Government institutions are generally unable or unfit to find jobs in the 
corporate world as has been the past experience with ITIs and other government  
institutions. The Government must give liberal tax benefits to corporate who participate in this 
exercise, so that these skill development centres work as a nursery for small, medium and 
large corporate. 

 Sir, I hope the Government will a pay special attention on the menace of drugs, which is 
completely destroying our youth, especially in the border States. In Punjab, one regrets to say, 
almost 35-40 per cent of our youth has fallen victim to it. While it is essential to control the easy 
flow of drugs from our neighbouring countries and set up rehabilitation centres, it is also 
imperative that we channalise the energies of our youth in a positive direction. Prevention, Sir, is 
always better than cure. For this, we need to invest heavily in sports movements in the border 
districts, so that our young men and women find alternate avenues. Sir, Shri Gill Sahab is sitting 
here. I hope the Government will announce some special sports package for our youth living in 
the border districts. 

 Sir, to maintain the majesty of our democracy of which we are all so justifiably proud, we 
need to bring in more transparency into our election process. Everyone knows that today it is 
impossible to fight election within a limit of Rs. 25 lakhs, yet we live with this hypocrisy. The 
time has come to take a realistic view of election expenses and also think of some State 
funding of political parties, so that vested interests are kept at bay. I would also urge the 
Government to enact a law that truly makes the appointment of Election Commissioners free 
from all political pressures and favours. A collegium consisting of the hon. Prime Minister, 
hon. Leader of the Opposition and the Chief Justice of India must henceforth appoint Election 
Commissioners. 
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 Sir, in order for the various schemes of the Government to succeed, money sanctioned by 
the Government\ must reach the ultimate beneficiary. Regrettably, corruption eats up almost 80 
per cent to 85 per cent of this money. Delivery system will improve only once we fix our judicial 
system. Today, there is no fear of the law as it takes decades to punish the guilty. So, I would 
urge both the Houses of Parliament to hold a special debate on this issue as judicial reforms is 
vital for our survival as a democratic nation. 

 Sir, in the end, may I mention that corruption always flows from top to the bottom. As my 
senior colleague, Mr. Arun Shourie, mentioned yesterday, the hon. Prime Minister must have 
zero tolerance for corruption, especially amongst his Ministerial colleagues as that would send 
a very powerful message down the line. I know that in coalition politics it is easier said than 
done. But, I can assure the hon. Prime Minister that all of us sitting across the Treasury 
Benches and here would lend him our wholehearted support in such an eventuality. Thank 
you. 

 SHRI BHARATKUMAR RAUT (Maharashtra): Thank you very much Mr. Vice-Chairman, 
Sir, for giving me the time to speak on this important discussion. But, before making my 
comments on the hon. President’s Address, let me vent out my grievance which is foremost in 
my mind i.e., when we are talking about bringing in anti-terrorism/anti-communal law at the 
Central level, my fear is that people are, now, thinking that they are to be protected from the 
terrorists and, at the same time, they also need protection from our own politicians. Why I am 
saying this because a person, who held the portfolio of Home Minister in Maharashtra, has been 
booked by the CBI for the charge of murder. My head hangs in shame that we tolerate this. Yes, 
you can say that it is an individual offence and why we should waste time. But it is not an 
individual offence. 

[MR. CHAIRMAN in the Chair] 

What was the Home Ministry of Maharashtra doing when the Supreme Court had asked the 
Government to hand over the case to the CBI? Seven months passed in between. After that this 
case was handed over to the CBI. Why this delay was there? Who is protecting whom? I think, 
the Government should come clean in this matter to protect my faith in democracy and in law 
and order. Having said that, I would also like to say that I liked the President’s Address very 
much. This Government has given so many assurances. Wonderful! I can take it as a mission 
statement of the new Government. But I wonder why is this emphasis on ‘hundred days’? After 
going through the speech, I was wondering whether this Government is elected for five years or 
for 100 days. What is the hurry? Why do you want to complete so many things in 100 days? Are 
we realistic? Do we forget the ground realities? Are we daydreaming? Or, are we taking the 
people, in general, for a ride? What is this? I have many points, but because of paucity of time, 
and now that the hon. Prime Minister has come, I am sticking to only one point, that is, about 
the slum-free India. 
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  I come from a city, which is the biggest metropolis of this nation and one of the biggest 
metropolises of the world. Mumbai is known for its business, for its economy and for its 
slums. When you said ‘slumfree India’, I was happy that slums of Mumbai would go. But let 
me tell you, Sir, that this is only a daydreaming. We have four former Chief Ministers of 
Maharashtra sitting here in Parliament, three of them are in the Government and one former 
Chief Minister, Shri Manohar Joshi, is sitting in THE Opposition. Can they stand up, put their 
hands on their chest and say that slums of Mumbai can be cleared? If they cannot vouch for 
that, why are we taking the people for a ride? In 1987, the then Prime Minister, Shri Rajiv 
Gandhi, had given grants for Dharavi clearance. After that, seven Governments have come 
and gone. In Maharashtra also, probably, the same number of Governments have come and 
gone. What happens to the slums in Mumbai? Have we been able to clear the slums of 
Mumbai? Thousands of crores of rupees have been spent on that. But whenever you clear 
one slum, hundreds of more hutment dwellings come there. Similar situation must be there in 
Kolkota, must be there in Delhi, must be there in Chennai, must be there near Bangalore. 
Therefore, by clearing the slums, India will not become slum-free because though we say that 
‘slums’ is an urban phenomenon, yet the root cause of slums is not urban. The root cause of 
the slums lies in the rural areas. So, it should actually be dealt with by the Rural Development 
Department. No slum dweller comes from Delhi to Mumbai; nobody comes from Kolkota to 
Mumbai. They come from rural India. Why do they come from there when there are great 
picturesque landscapes, when they have good houses there? Why do they come to cities like 
Mumbai and live in slums and lead that kind of dirty life? This is because they don’t have 
livelihood in their own city, in their own village. They do not have opportunities in their farms; 
they do not have the means to earn their bread and butter there; therefore, they are forced to 
leave that place and get settled in cities like Delhi, Mumbai, Calcutta and Bangalore. So, if at 
all, we want to create slum-free India, we need to concentrate on areas like Uttar Pradesh, 
Bihar, Jharkhand and Himachal Pradesh, because those State Governments have failed to 
provide them good livelihood and good living conditions. Therefore, people have to migrate 
from there against their will and wish and settle down in big metropolis. So, my request to the 
hon. Prime Minister and his colleagues is to look into this problem at the grass-root level, find 
out and address the root cause of the problem, only then, we will have slum-free India. 
Otherwise, years after years, Ministers after Ministers, elections after elections, President will 
keep giving the same assurance and it will not be fulfilled. This is my fear. 

 At the end, hon. Chairman, Sir, I only want to congratulate my colleague, Shri Tiruchi Siva, 
who raised the issue of regional languages. He said Tamil is the regional language. In India, only 
Hindi and English are called official languages. English is, perhaps, spoken by less number of 
people than any of the State languages of the country. Though I am speaking English, English is  
spoken  by  less  number of  people in  all  the  States.  Even then, that  is  considered  as  official 
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language. What happens to the regional languages? As Shri Tiruchi Siva said that Tamil should 
be given the status of an official language, I would like to say that Marathi is an equally old 
language. It has written literature for more than 700 years. So, the Government, if at all it wants 
to bring powers to the people, then, give all the regional languages the status of official 
languages, enhance their status, enhance the literature and then we will have homogenous 
India, away from English and other languages. Thank you very much. 

 THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, Sir, at the outset, I 
would like to join other Members of this House in conveying our grateful thanks to respected 
Rashtrapatiji for her thought provoking address. I am also very grateful to Shri Arun Jaitley, 
Leaders of other political parties and all Members who have given their valuable comments on 
the President’s Address. In particular, I would like to congratulate Shri Arun Jaitley. This was his 
first speech as Leader of the Opposition. I apologise to him that because of my pre-occupation 
in the other House, I was not present when he spoke. He is a distinguished Parliamentarian who 
has made a mark for himself and I look forward to working very closely with him for the smooth 
functioning of this august House. 

 Mr. Chairman, Sir, the President’s Address is a broad indication of the overall strategy of 
development, security and Foreign Policy that our Government wishes to pursue in this five year 
period for which we have got a mandate. Let me say at the very outset that in accepting this 
mandate with all humility, I take note of what Shri Arun Jaitley said that there is no scope for 
arrogance. It is an awesome responsibility. In carrying it out, we need the cooperation of all 
sections of this House. 

 I am very happy that this Session has begun on a very happy note. The unanimous election 
of the Speaker and the hon. Deputy Speaker augurs well for the working of Parliament, and I 
sincerely hope that every party and every individual in this House will cooperate with us in 
ensuring that Parliament functions smoothly, that it is the highest forum for reason, dialogue, 
debate and deliberation. 

 Sir, I was saying that the President’s Address is a broad indication of the overall strategies 
of governance that our Government wishes to pursue. What is the most basic problem of our 
country? My thoughts go back to Jawaharlal Nehru’s first statement on the 14th of August 
midnight when he said that our task will not be complete till we have abolished mass poverty 
from our country. Since 1947, important steps have been taken to reduce the incidence of 
poverty. The incidence of poverty, which was over 50 per cent until the late 70s, has come 
down, and, according to the indicators given by the Planning Commission and according to the 
austere definition adopted by our Planning Commission, the proportion of people below the 
poverty line has gone down to 27.5 per cent even though we have no reliable data after 2004-05. 
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My own feeling is that it is going down, whether it is 27 per cent or something like that. Shri N.K. 
Singh said that we should appoint another Commission to enumerate, to find out the extent of 
poverty. That is a worthwhile suggestion but if we wait for the findings of that sort of 
Commission, our term will be nearly over. So, I think, we know the rough dimensions of the 
problem even though there can be quibbling about the precise figure. The very fact that even 
after sixty years of this Republic of ours, there are about 27.5 per cent of people below the 
poverty line is a matter of deep concern and it is our solemn duty to do everything possible to 
see that this poverty comes down and comes down steeply in the next five years so that within a 
single generation we get rid of chronic poverty, ignorance and disease which still afflict millions 
and millions of the people in our country. 

 Sir, how do we deal with the problem of mass poverty? I have often said and I repeat that 
meaningful solutions to the problem of mass poverty that prevails in our country can be found 
only in the framework of a rapidly expanding economy. It is only a rapidly expanding economy 
which provides, which can provide, jobs on a sufficient scale to take care of the growing 
requirements of our labour force. It is a rapidly expanding economy which can generate 
resources, which can then be devoted to programmes of education, programmes of health, 
programmes of rural development, programmes of irrigation, social welfare programmes, 
National Rural Health Mission, Urban Renewable Mission. All these are vital components of a 
coherent development strategy, but to succeed, we need resources and resources can be 
generated only through the mechanism of an expanding economy, expanding fast enough. In 
the last five years, our economy has grown at an average rate of 8.6 per cent. In the first four 
years, the average was close to nine per cent. Then came the international slowdown and our 
growth rate was affected. This year, it seems, that under the impact of the global economic 
crisis, our economy will be growing not at nine per cent but at seven per cent. As I see our 
challenge, it is to raise the growth rate in the next two-three years, back to nine per cent per 
annum. It is not easy when the international climate is so unfavourable, when exports are 
seriously affected, when capital inflows are also affected, but I still believe that we have the 
capacity, on our own, to work for a growth rate of eight to nine per cent in spite of the global 
slowdown. Why do I say this? When I look at India’s savings and investment figures, the savings 
rate in our country is about 35 per cent. And with that sort of domestic savings rate, even with a 
small amount of international capital flowing in, with about 37 per cent of investment being 
sustained by domestic savings and reasonable capital inflows, it should be possible to sustain a 
growth rate of about eight to nine per cent, and that is the challenge that we have to face as a 
Government, so that our commitment to social development can become a reality; Our ability to 
put more resources into the social sector, whether it is food security, whether it is energy 
security, education security, health security— all this is dependent on our ability to grow and 
grow faster. 
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 I take pride in the fact that today we have solid programmes in place which take care of the 
social dimensions of our development problems. The National Rural Employment Guarantee Act 
now covers all districts of our country. It puts a floor on rural poverty because if every family 
takes advantage of the 100 days’ employment offered with an average wage rate of about Rs. 
80, each family is provided with about Rs. 8000 crores of income per annum. I am not saying, 
this can abolish poverty, but it does soften the harsh edges of extreme poverty in a manner 
which was not the case before the implementation of the National Rural Employment Guarantee 
Act. 

 There is the Bharat Nirman Programme, designed to build rural infrastructure, consisting of 
irrigation, rural roads, safe drinking water, housing, electricity and telephone connectivity. I think 
some Members have referred to the loopholes, the weaknesses, in the programme, but 
everyone has agreed that this is a programme which needs to be pursued with renewed vigour. 
Then there is the Rural Health Mission which seeks to reach out to the rural areas in delivery of 
health services. The programme is relatively new, for it has been operational only for about three 
years, but the initial results certainly are encouraging. I have been told, that partly as a result of 
the programme, the maternal death rate will show a decline when the latest figures are 
published. In the same way, Sir, Jawaharlal Nehru Urban Renewal Mission seeks to upgrade the 
urban infrastructure in 63 major cities of our country. This is a programme which is well-designed 
and which has been commended upon favourably and if resources are available it should be 
expanded. Then there is the Sarva Siksha Abhiyan, followed up by the Secondary Education 
Programme which we have launched in this Five Year Plan. If this programme succeeds, 
illiteracy would certainly be a thing of the past. 

 Now, I come to the Integrated Child Development Services. We all have been worried about 
the extent of mal-nutrition among our pregnant women and among our children. The ICDS 
Programme was designed to meet that challenge. There have been contradictory reports. But I 
will be the last one to say that there are no loopholes or weaknesses in the functioning of this 
programme. We have provided resources. But as to how these resources ought to be spent, I 
think, is something which requires a fresh look. 

 Then the last four or five years, we have strengthened social security arrangement for 
workers in the unorganized sector — Aam Aadmi Bima Yojana, provision of pensions to widows 
and people below the poverty line. I believe, all these arrangements can be and should be 
expanded. But once again this is a function of availability of resources. Several Members in this 
House as well as the other House have drawn our attention to the needs of backward areas. I 
sincerely believe that we have today instruments to take care of the problems of backward 
areas. The National Rural Employment Guarantee Act, I think, confers the largest benefit on the 
most populous and yet the most backward parts of our country like Bihar, Orissa and other 
States.  In the same way,  the  Backward  Areas  Grant  Fund  which now covers  250  districts, I 
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think, pays predominant attention to States like Bihar, States like Orissa and other backward 
States. We could certainly expand the programme. Nobody denies the need for accelerated 
development in the State of Bihar; nobody denies the need for accelerated development in the 
State of Orissa and other similarly placed States. But, I think, the essential condition is that we 
should have the resources to meet the challenge in all these areas. At the same time, there is a 
vast scope for improving the effectiveness of flagship programmes. Better outcomes from given 
outlays can be secured by increased involvement of Panchayati Raj Institutions, civil society 
groups and women and that is the agenda for improved governance that we have placed before 
this august House. We are not saying that this is the only means to plug leakages. Shri 
Janeshwar Mishra is not here. He referred to the need of reforming the bureaucracy and of 
controlling corruption. Shri Arun Shourie also said that the word ‘corruption’ was absent from 
the President’s Speech. But it is far away from my thoughts. I do know that many development 
programmes suffer from many leakages which need to be curbed and if they can be curbed even 
with the given resources, I think, we can give better results. That will be our effort to deal with 
the situation. 

 Finally, Sir, the point of critical importance to the functioning of development processes in 
our country is the empowerment of our women for realizing our vision of a truly integrated 
economy and polity. It is also important to ensure that hitherto marginalised groups such as 
Scheduled Castes, Scheduled Tribes, Other Backward Classes and minorities derive adequate 
and equitable benefit from the processes of social and economic change. I think, Shri Arun 
Shourie was unhappy with our reference to covering the minorities under the various social and 
economic development programmes. But, I wish to point out to him that the history of our 
country has been one where many people suffered deprivation as a group, whether they be 
Scheduled Castes or minorities, and so, we can’t be indifferent to that hard reality of our 
country. We need to work through the processes of development to resolve these disparities. I, 
therefore, believe that equal educational and economic opportunities alone would enable people 
to create new identities. That is the motivation with which minorities’ well-being has been 
referred in the Prime Minister 15-Point Programme and subsequently, in the President’s 
Address. 

 Mr. Chairman, Sir, Shri Arun Jaitley brought attention to the question that where are the 
resources for these programmes going to come from. He referred to the high fiscal deficit which 
limits the scope for further expansion of public expenditure. I do agree with him that the fiscal 
deficit, as it has emerged, is high. But, I also submit to him that looking around all over the 
world, I think this is one year in which no country, in the world is paying attention to the fiscal 
deficit, as we traditionally understand it. The whole world is now thinking in terms of expanding 
opportunities for growth of output and employment through purposeful public intervention and 
that is what I believe we should do.  But we should do so with caution and with due care.  As the 
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President’s Address points out, our goal is high growth and low inflation. I do believe that 
despite the fiscal deficit being high by available standards, this is the year in which there is some 
additional scope for further expanding public investment, particularly in the infrastructure sector 
where our needs are enormous. At the same time, it is very essential that along with this 
recourse to short-term additional expenditure, we should put in place a medium-term fiscal 
strategy which would ensure that the fiscal deficit in the medium-term will not get out of hand. 
This will be our effort in addressing the challenges that our economy faces in this difficult year in 
which, I think, the whole world economy is experiencing a global slowdown. 

 Shri Arun Jaitley also referred to the poor functioning of the National Highways Development 
Programme. And, I do agree with him that there have been some inadequacies in the 
implementation of that Programme. We will address them as effectively as we can in months and 
years that lie ahead. 

 Coming to the issues of foreign policy, I think Shri Arun Jaitley drew my attention to the 
non-mention of the problems that are emerging in Australia. In this context, I would like to 
point out that I do agree that our students have been targets of unacceptable attacks in some 
parts of Australia. Australia today has emerged as a major destination for Indian students. I 
have been appalled by the senseless violence and crime, some of which is racially motivated, 
against our students in Australia. I propose to engage the authorities in Australia in a  
high-level dialogue with a view to taking stock of the situation and to provide adequate 
security for our students. 

 In this context, I would like to mention to the hon. House that I have already spoken to 
the Prime Minister Kevin Rudd on this subject. He assured me that any racist attacks on 
Indian students would be strongly dealt with. He made a statement in the Parliament in which 
he condemned and deplored the attacks and said that they were unacceptable. He 
emphasized that Australia is a multi-cultural nation, which respects and embraces diversity. 
He said that these would be countered with the full force of the law. I do not wish to underplay 
or minimise the anxieties of the parents of our students but I wish to request the media to be 
mindful of the fact that there are over 2,00,000 Australian citizens of Indian origin. We should 
be mindful of their interests and avoid creating a situation where they become the target of 
racist intolerance. 

 India and Australia have very good relations and it has been our effort to widen and deepen 
these ties in the last five years. 

 Sir, Shri Arun Shourie referred to the problems that we have with Pakistan. He questioned 
our understanding of the nature of the Pakistan State, whether it is sufficiently embedded into 
our thinking or not. Let me mention to him respectfully that Pakistan is our neighbour. We can 
choose our friends but we have to live with neighbours as we got.  When  I  look  at the history of 
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the modern world, I look at the relations between the United States and Iran. I think, they have 
gone through difficult periods extending over last thirty years, but, ultimately, even a mighty 
power like the United States has found that it is necessary to come to terms with the reality of  
the Iranian situation, and, therefore, there is no other alternative but to pursue the path of 
dialogue. 

 It is in the same context, Sir, that I would say that I have a vision for a transformed South 
Asia where with the cooperation of all our neighbours, we move from poverty to prosperity, from 
ignorance to a knowledge-society, and, from security to lasting peace. 

 I sincerely believe that India cannot realise its development ambition or its ambition of being 
a great power, if our neighbourhood remains disturbed as it is, and, therefore, it is in our interest 
to work with all neighbouring countries to ensure a peaceful neighbourhood. What is at stake, 
Sir, is the future of one and a half billion people of humanity. I sincerely believe that it is in our 
vital interest, therefore, to try again to make peace with Pakistan. But I recognize that it takes 
two hands to clap. I sincerely hope that the Government of Pakistan will create an atmosphere in 
which we can realise this vision. 

 I expect the Government of Pakistan to take strong, effective and sustained actions to 
prevent the use of their territory for the commission of acts of terrorism in India or against Indian 
interests and, use every means at their disposal to bring to justice those who have committed 
these crimes in the past including the attack on Mumbai. I believe that such actions will be 
welcomed by the people of both countries. If the leaders of Pakistan have the courage, the 
determination and statesmanship to take this road to peace, I wish to assure them that we will 
meet them more than half-way. 

 Sir, in this House references were made to the Tamil problem in Sri Lanka. We have 
been grappling with that problem for the last five years. And, I know what is at stake for all 
of us. We have centuries old ties with the people of Sri Lanka and we have an abiding 
interest in the well being of the Tamil population in that country. The Tamil problem is much 
bigger and much larger than the LTTE problem, and I sincerely hope that the Sri Lankan 
Government will show due imagination and courage in meeting the legitimate concerns and 
aspirations of the Tamil people to live their lives as equal citizens and with dignity and  
self-respect. We have been taking an active part in the relief and rehabilitation of the 
internally-displaced persons in Sri Lanka. We have already earmarked Rs. 500 crore for this 
purpose. We are willing to do more to restore normalcy and to return such people to their 
rightful homes and occupations. 

 Sir, there has been concern about internal security, the menace of terrorism, the menace of 
Left Wing Extremism. I would be the first one to say that if these activities are not under control, 
our economic vision can also get affected. If terrorism is not under control and if some important 
parts of our country in Central India are the victims of Left Wing  Extremism,  I think that can have 
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a serious adverse effect on the climate for investment or the climate for development. Therefore, 
we will do all that we can to deal with these menaces of terrorism, aided and abetted from 
abroad, as well as Left Wing Extremism. 

 I would like to inform the House about the several steps that have been taken since 
November 2008 to further tighten our vigilance against future terrorist attacks. As Members 
are aware, the perpetrators of November 26 attack came by sea. We were well aware of our 
vulnerability to such attacks from this quarter and had already taken a number of steps, but 
obviously these steps were not adequate. A massive effort has hence been undertaken to 
streamline our maritime security, which include the setting up of a Maritime Command  
under the Coast Guard with overall responsibility vested in our navy. We have increased the 
number of marine police stations to supplement the efforts of the Coast Guard and the  
Navy. 

 Sir, there have been several other steps that have been taken, but I shall enumerate only a 
few. Improvement in intelligence sharing is one. The Multi Agency Centre has been fully 
energized and subsidiary multi agency centres constituted in more States. The process will be 
completed shortly. A net-centric information command structure is being set up in place to 
achieve online transfer of all actionable intelligence in a streamlined manner. I take note of the 
problem that arises with the institution of this net-centric information centre. Shri Arun Shourie 
pointed out to some drawbacks and vulnerability. I am sure our security agencies will take note 
of the comments that he has made. Generation of actionable intelligence has simultaneously 
been given priority and measures put in place for this purpose. Technical innovation and 
technical support to intelligence production have been given the highest priority. Steps have also 
been taken to improve the quality of intelligence analysis. Investigation into serious terrorist 
offences will from now on be the responsibility of the newly constituted National Investigation 
Agency. Additional legal measures taken include, apart from the new NIA Act, significant 
amendments to the Unlawful Activities (Prevention) Act. The Home Minister is in constant 
dialogue with the Chief Ministers of States keeping them informed of specific aspects of the two 
new pieces of legislation. 

 Following the terrorist attack in Mumbai on 26th November, the imperative necessity to have 
dedicated counter-terrorist forces has been further enforced. The National Security Guard is the 
principal counterterrorist force in the country. A major effort has been made to improve its 
capabilities, including better mobility and state-of-the-art equipment. At least, four new NSG 
hubs are being set up in different parts of the country. In addition, other dedicated counter-
terrorist forces are sought to be created. 

 Similarly, Sir, with regard to Left Wing Extremism, I should briefly mention the strategy  
that is being adopted. While appreciating that many of the crimes committed by Left Wing 
Extremism fall into the domain of the State Government, the Central Government will orchestrate 
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coordinated action. Extremist movements feed on the disaffection of tribes and forest  
dwellers who often face denial of access to natural resources and equal development 
opportunities. 

 I had mentioned in the other House and I would like to repeat it here. We have several 
programmes of tribal development. But they do not seem to have made the desired impact and 
this whole area, therefore, calls for a fresh review to end centuries old inequity that I think has 
been the inevitable lot of a large number of tribal communities. 

 We will undertake a thorough review of development programmes and see how they can be 
revitalized and also ensure that we put some of the best motivated officials in charge of 
development programmes in the tribal areas. 

 The two-pronged strategy of stern action against acts of violence along with concrete 
action to restore access to natural resources and development opportunities will continue. The 
Forest Rights Act to give land under their historical possession to tribes and other traditional 
forest dwellers was an effort to address one of the systemic causes of alienation of these 
communities. 

 The Amendment to the Land Acquisition Bill and the Rehabilitation and Resettlement Bill 
now under consideration of this House is another effort to ensure that people are not displaced 
without adequate compensation and improved life opportunities. It is our hope that we will be 
able to enact these legislations in this Session. 

 Mr. Chairman, Sir, I have indicated the broad contours of development policy, the security 
policies, and the foreign policy. I know that there are several Members who referred to the 
cyclone Aila in West Bengal. We are all grieved at the loss of human lives, destruction of houses 
and property. A Central team is already visiting that area. The House has my assurance that the 
Central Government will do everything in its power to provide purposeful relief and rehabilitation 
to the Government of West Bengal. I myself have been in touch with the hon. Chief Minister of 
West Bengal and there will be no laxity in meeting the relief and rehabilitation needs of the people 
of the cyclone affected areas in West Bengal. 

 Sir, I could go on, but there is limited time, and I believe that I have covered some of the 
broad concerns that have been raised in this House. Shri Arun Shourie drew our attention to the 
problems in the field of Defence, the cost overrun, and the time overrun. I believe there will be 
opportunities to debate these issues in detail when demands of the Ministry of Defence come for 
review in this august House. So, I will not spend more time of this House. With these words, I, 
once again, express my sincere gratitude to the hon. President for her thoughtful Address and, I 
hope, this august House will pass the Motion of Thanks unanimously. 

 MR. CHAIRMAN: I shall now put the Amendments which have been moved to vote. 
Amendments (Nos. 1 to 34) by Shri Shivanand Tiwari. 
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 SHRI SHIVANAND TIWARI: Sir, I am not pressing. 

Amendments (Nos. 1 to 34) were, by leave, withdrawn. 

 MR. CHAIRMAN: Now, Amendments (Nos. 35 to 46) by Shri D. Raja. 

 SHRI D. RAJA (Tamil Nadu): Sir, I press the amendments. 

 MR. CHAIRMAN: I shall now put Amendments (Nos. 35 to 46) to vote. 

Amendments (Nos. 35 to 46) were negatived. 

 MR. CHAIRMAN: Now, Amendments (Nos. 47 to 83) by Shri Sitaram Yechury. 

 SHRI SITARAM YECHURY (West Bengal): Sir, I press the amendments. 

 MR. CHAIRMAN: I shall now put Amendments (Nos. 47 to 83) to vote. 

Amendments (Nos. 47 to 83) were negatived. 

 MR. CHAIRMAN: Now, Amendments (Nos. 84 to 107) by Shri Moinul Hassan. 

 SHRI MOINUL HASSAN: Sir, I press the amendments. 

 MR. CHAIRMAN: I shall now put Amendments (Nos.84 to 107) to vote. 

Amendments (Nos. 84 to 107) were negatived. 

 MR. CHAIRMAN: Now, Amendments (Nos.108 to 116) by Shri S.S. Ahluwalia. 

 SHRI S.S. AHLUWALIA: Sir, I am not pressing the amendments. 

Amendments (Nos. 108 to 116) were, by leave, withdrawn. 

 MR. CHAIRMAN: Now, Amendments (Nos. 117 to 158) by Shri Prakash Javadekar. 

 SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, I am not pressing the amendments. I will 
give them 100 days. 

Amendments (Nos. 117 to 158) were, by leave, withdrawn. 

 MR. CHAIRMAN: Now, Amendments (Nos.159 to 172) by Shri Lalit Kishore Chaturvedi. 
Not present. I shall now put Amendments (Nos. 159 to 172) to vote. 

Amendments (Nos. 159 to 172) were negatived. 

 MR. CHAIRMAN: Now, Amendments (Nos. 173 to 205) by Shri Prabhat Jha. Not present. I 
shall now put Amendments (Nos. 173 to 205) to vote. 

Amendments (Nos. 173 to 205) were negatived. 

 MR. CHAIRMAN: Now, Amendments (Nos. 206 to 243) by Shri Ramdas Agarwal. 

 SHRI RAMDAS AGARWAL (Rajasthan): Sir, I am not pressing the amendments. 

Amendments (Nos. 206 to 243) were, by leave, withdrawn. 

 MR. CHAIRMAN: Amendment Nos.244 to 263 by Shrimati Brinda Karat. 
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 SHRIMATI BRINDA KARAT (West Bengal): Sir, I press the amendments also because the 
amendments include an important point of our opposition to the disinvestment process which 
was mentioned in the Presidential Address and which the hon. Prime Minister also has not 
mentioned in his reply. So, I press the amendments. 

 MR. CHAIRMAN: Okay. I shall now put Amendment Nos. 244 to 263 to vote. 

Amendment Nos. 244 to 263 were negatived. 

 MR. CHAIRMAN: Amendment Nos.264 to 283 by Shri Tapan Kumar Sen. Not present. I 
shall now put Amendment Nos. 264 to 283 to vote. 

Amendment Nos. 264 to 283 were negatived. 

 MR. CHAIRMAN: I shall now put the Motion of Thanks to vote. The question is: 

 “That an Address be presented to the President in the following terms:— 

  That the Members of the Rajya Sabha assembled in this Session are deeply grateful to 
the President for the Address which she has been pleased to deliver to both Houses of 
Parliament assembled together on June 4, 2009.” 

The motion was adopted. 

 MR. CHAIRMAN: Hon. Members, we have admitted Special Mentions for today. Kindly 
read the subject and lay it on the table. 

 SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, you are not allowing us to read the 
text. 

 MR. CHAIRMAN: No. Just lay it on the table. Read the subject and that is considered as 
‘laid’. 

_________ 

SPECIAL MENTIONS 

Concern over the delay in laying of railway line and financial loss being 
incurred due to shifting of the Katra-Banihal stretch of railway  

track in Jammu and Kashmir 

 SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, with the funding of Jammu and 
Kashmir Railway Line from the Consolidated Fund of India, Budgaon-Anantnag-Srinagar Rail link 
has been commissioned in October 2008. Now change in alignment of 34 kilometres  
(Katra-Banihal) stretch of the railway line to dispense with the mega arch bridge on Chenab, 
has dampened the enthusiasm. Was instability of the slope on the gorge in Himalayas for the 
foundation of the mega steel arch bridge discovered now despite expertise of Konkon Railway 
Corporation with back-up from an international consortium called Ultra Afcons VSL? Does this 
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not show that this much-touted bridge had been planned without any regard to its safety and 
durability? Apart from delaying completion of this first Railway Line for the Kashmir valley, 
shifting of railway track alignment from gorge to a wide valley two to three kilometres upstream, 
envisaging lesser height of the bridge and standing on pillars on Chenab’s banks, will 
undoubtedly result in huge unproductive spending of more than Rs.800 crores. This unfortunate 
last-minute change obviously adversely reflects on the financial health of the Railway Ministry, 
which otherwise has beaten all records in substantially lowering the operational cost, and no 
increase in passenger fare had been made since May 2004 when Congress-led UPA 
Government assumed office. While experts may comment on this change in alignment for safety, 
but those responsible for this huge financial loss, must be identified and suitably dealt with. 
Could the technology adopted by China-Tibet Rail link be taken advantage of? Let us hope that 
safety factor, time-bound laying of newly aligned railway track, commissioning of Kashmir valley 
railway link project is executed on highest priority. Thank you. 

Demand to Stop Construction of 11 Barrages over River Godavari by  
Government of Maharashtra 

 DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Government of Maharashtra and 
the Government of Andhra Pradesh had agreed on 16-10-1975 over utilisation of waters of river 
Godavari. According to this, the State of Maharashtra can use 60 TMC of water for its new 
projects above Pochamapad Dam and the State of Andhra Pradesh can go ahead with 
Pochampad project with FRL +1091 feet and MWL +1093 feet. The Pochampad Dam Project 
was constructed across the river Godavari by the Government of Andhra Pradesh to cater to the 
irrigation and drinking water needs of its seven districts. 

 The Government of Maharashtra has started constructing 11 barrages across river 
Godavari between Jaikwadi and Sri Ram Sagar Project. The entire stretch of about 430 kms of 
river Godavari would turn into a perennial source providing unlimited scope for drawl on both 
sides. 

 In this connection, the Central Water Commission had convened an inter-State meeting on 
11-7-2005 wherein representatives of Government of Maharashtra had submitted a written 
account of 60 TMC of water. It was decided that the CWC will separately examine the account 
60 TMC utilization by State. During the second inter-State meeting held on 5-10-2005, it was 
decided that Maharashtra shall provide details of 158 minor projects, but they have decided to go 
ahead with construction of barrage. 

 Sir, the Government of Andhra Pradesh has requested the Union Government to 
intervene and instruct the Government of Maharashtra not to proceed further and utilize 
their share as proposed. Hence, I urge the Government to take immediate steps in this 
regard. 
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Demand to formulate comprehensive action plan to solve problems being  
faced by minorities in the country 

 ी सािबर अली (िबहार) : सभापित जी, अ पसंख्यक  के िलए पंदर्ह सूतर्ी कायर्कर्म का वािंछत लाभ 
अ पसंख्यक , िवशेषकर मुसलमान  को इसिलए नहीं िमला क्य िक उसके अंतगर्त ल य िनधार्िरत नहीं िकए 
जाते। रा टर्ीय अ पसंख्यक आयोग को जब तक संवैधािनक दज़ार् नहीं िदया जाता, तब तक इसका वजूद 
साथर्क नहीं होगा। वक्फ कानून 1995 म बहुत से संशोधन होने ह, जो काफी समय से लंिबत ह। रा टर्ीय 
अ पसंख्यक िव  एवं िवकास िनगम का कायर् संतोषजनक नहीं है। इसके ारा उिचत मातर्ा म ऋण उपल ध 
नहीं कराया जा रहा है तथा इसकी िकर्या जिटल है और पारदशीर् भी नहीं है। इसम फंड भी कम है। मौलाना 
आज़ाद एजुकेशन फाउंडेशन को और अिधक पैसा िदए जाने की जरूरत है। सेन्टर्ल वक्फ काउंिसल को भी 
मज़बतू करने की जरूरत है। मुि लम इलाक  म और अिधक कूल और कालेज खोले जाने की जरूरत है। 
वक्फ कमेटी की िसफािरश  पर अमल दरामद िकया जाना चािहए। अ पसंख्यक कायर् मंतर्ालय का बजट 
बढ़ाकर पाचं गुना करने की जरूरत है। अ पसंख्यक  को सही मायने म सुरक्षा दान िकए जाने की जरूरत  
है।  

 सभापित जी, सच्चर कमेटी की िसफािरश  पर अब तक कोई खास अमल नहीं िकया गया है, उनको 
ज दी लाग ूिकया जाना चािहए। रंगनाथ िम ा कमीशन की िरपोटर् को सावर्जिनक िकया जाए और उसम की 
गई िसफािरश  को लाग ू िकया जाए। सरकारी नौकिरय  म मुसलमान  का अनुपात अभी भी बहुत कम है, 
उसको बढ़ाया जाना चािहए। हज और मुि लम िशक्षा, जो िक केवल मुसलमान  से संबंिधत है, ये िवषय दूसरे 
मंतर्ालय  के पास ह, इनको अ पसंख्यक कायर् मंतर्ालय के अधीन लाया जाना चािहए। मुि लम इलाक  म 
औ ोगीकरण को बढ़ावा िदए जाने की जरूरत है। म सरकार से अनुरोध करता हंू िक वह इन सारी सम याओ ं
के िनराकरण के िलए एक िव तृत कायर् योजना बनाए और इनको शीघर्ाितशीघर् लाग ूकरे। 

Demand to revise NREGA scheme to increase the working days and the wages 

 SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, the National Rural Employment Guarantee 
Programme of the UPA Government is a unique scheme which has given employment to nearly 
four crores of rural poor in India. But the Scheme ensures 100 days’ employment, which is not 
adequate for a poor labour family. The guaranteed days of employment should be increased to 
240 working days. The minimum wages of NREGA workers should be increased and the rate 
and measurement of price-related contract work should also be revised as a NREGA worker is 
not getting the minimum wages as per the old measurement. 

 The Government should also start new National Employment Guarantee Scheme for urban 
poor and employment and self-employment schemes for non-matric, matric, intermediate, 
graduate, post-graduate and non-technical students who can neither do the hard physical work 
nor can they do the technical jobs. Their number is much more and they are the real problems 
for everybody. 

 All NREGA workers should get rice and wheat at a subsidized rate i.e. @ Rs.2/- per kg. All NREGA 
workers should be covered under Aam Aadmi Bima Yojana and also should get free medical care 
and creche facility at the work place. 

 MR. CHAIRMAN: Dr. Najma A. Heptulla. 
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 DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, my statement is “Attacks on 
Indian Students in Australia”. I have a point of order, Sir, because the statement which I have 
made ...(Interruptions)... Just one minute. ...(Interruptions)... 

 SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, in that case, you should also allow 
us.....(Interruptions)... 

 SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, let me also explain the matter. 
...(Interruptions)... 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: Just one minute, please. ...(Interruptions)... It is 
in your own interest...(Interruptions)... It is a procedural matter. ...(Interruptions)... You don’t 
know the point. ...(Interruptions)... 

 MR. CHAIRMAN: Just one minute. 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, only the Chairman has the right to remove any 
word.....(Interruptions)... 

 MR. CHAIRMAN: What is your point of order? 

 DR. (SHRIMATI) NAJMA A. HEPTULLA: My point of order, Sir, is that my statement is 
being corrected by the Secretariat. The same language the Prime Minister has spoken. I feel that 
those articles should not be deleted and it should be submitted as it is. 

 MR. CHAIRMAN: Fair enough. Thank you. 

Concern over attacks on Indian students in Australia 

 DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, I propose to commend the 
attention of the House to recent series of racial attacks on Indian students and professionals. 
Hon’ble Prime Minister and Minister of External Affairs have taken up the issue with their 
Australian counterparts. Despite assurance given by the Government of Australia, the police 
brutalities against peaceful demonstrations continue. Even there are apprehensions that 
demonstrators may lose their work visa. It is now gradually emerging that Indians have been 
facing regular discrimination at work place and in public. The advisories that appeared in 
media suggest Indians to remain submissive and low profile without being making one’s 
cultural identity obvious. One wonders if a society could be called genuinely pluralistic if it 
expects different ethnic groups to surrender their cultural identity. Education is the third 
largest export industry in Australia and Indian students constitute roughly one-fourth of total 
foreign students in Australia. Indian students pay higher fee as compared to other students. 
Therefore, Indians make significant contribution to sustain the higher education in Australia 
and we must use this leverage to protect our students. If need be, we must take up the issue 
of racial discrimination in Australia at multilateral forums, including the commonwealth and 
WTO. 
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Demand to take effective steps to control increasing population in the country 

 ी रुदर्नारायण पािण (उड़ीसा) : महोदय, “Global Warming”, “Climate Change”, “Food 
Insecurity”, आिद िव व तरीय सम या का कारण तो जनसंख्या वृि  है ही, लेिकन हमारे देश की हालत 
यापक रूप से गभंीर होने का मूल कारण भी जनसंख्या म यापाक बढ़ो री है, इसम कोई दो राय नहीं है। 

1949 को आधुिनक चीन का गठन हुआ। जनसंख्या पर ढंग से िनयतंर्ण करके कैसे वह देश दुिनया म तरक्की 
कर रहा है, यह सबको पता है। चीन तो दुिनया के राजनीित का धर्ुव बन गया है। 

 उससे दो साल पहले यानी 1947 को आधुिनक भारतीय संघ बनने के बावजूद हम हर मामले म बहुत 
िपछड़े ह। यह बात अव य सत्य है िक जनसंख्या िकसी रा टर् की ताकत होती है, लेिकन हर बात की एक सीमा 
होती है। भारत की जनसंख्या इतनी बढ़ रही है िक इस मामले म अब वह चीन की जनसंख्या का भी अितकर्मण 
कर जाएगा। केवल आबादी बढ़ने से भी काम नहीं चलेगा। नौजवान  को रोजगार भी मुहैया कराना होगा। उन्ह 
कुशलतायु  भी करना होगा। लोग  को काम न िमलने से उनम असंतोष बढ़ता है। बेरोजगार नौजवान  को 
गलत राह म लेने के िलए दुिनया म बहुत सारी भारत िवरोधी ताकत सिकर्य ह। इनम अितवामवाद या 
नक्सलवाद मुख ह। लोग  की संख्या िपछले 62 साल  म इतनी बढ़ गई है िक उनके िलए पीने का पानी तक 
उपल ध कराना मुि कल हो रहा है। रोजगार की तलाश म गावं  से शहर  की ओर पलायन हो रहा है। अत: 
शहर  या महानगर  म लम  की संख्या म यापक वृि  हो रही है। 

 इसके अितिर  भारत के पड़ोसी देश  से आिर्थक दुरव था को बहाना बना कर यहा ंघुसपैठ हो रही है। 
ऐसा लगता है िक भारत की जनसंख्या को यापक रूप से बढ़ा कर इस देश का सवर्नाश कराने का ष ंतर् 
कहीं-न-कहीं रचा जा रहा है। अत: सरकार इस बारे सचेत ह , ऐसी मेरी मागं है। 

 जनसंख्या िनयंतर्ण म धमर् या मज़हब का कोई बहाना न बनाया जाए। िहन्दू, मुसलमान, ईसाई - इन 
सबको इस महा  कायर् हेतु ेरणा दी जाए और आव यकता पड़ने पर समान नागिरक कानून बनाया जाए। 
छोटा पिरवार बनाने वाल  को कई कार के ोत्साहन िदए जाएं। सभी नागिरक  को बुिनयादी सुिवधाएं मुहैया 
कराने हेतु और उन्ह रोजगारयु  बनाने हेतु सुिनयंितर्त जनसंख्या हमारा आज का ध्येय होना चािहए। 

Demand to give the special status to the State of Bihar 

 DR. C.P. THAKUR (Bihar): Sir, after separation of Jharkhand from the State of Bihar, 
Bihar was not left with any minerals or other resources with which to shape its economy. 
The State of Bihar abounds with land suitable for agriculture and people with intellect. But, 
15 years of misrule resulted in the collapse of all infrastructure. As a result, Bihar became 
the poorest State in the country. In the light of the above-mentioned circumstances, such a 
big State with a huge population should not be allowed to continue in that state for long. On 
the one hand there is dismal poverty in Bihar and on the other hand, havoc created by 
floods in the Kosi and other Himalayan rivers has further aggravated the miseries of the 
people of that state. Therefore, it is high time that the Government gave Special Category 
State status to Bihar and provide special tax holiday schemes for industries. This would 
attract investments from industrialists into the State, thereby helping it to rebuild its 
financial capacity. It should not be regarded as a political stunt but a necessity for a big 
State with a huge population and extreme poverty. Once this stimulus is provided, the State 
would regain its lost glory. 
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Concern over the imposition of ‘Jaziya’ like tax on the Sikhs and 
the Hindus in Pakistan 

 SARDAR TARLOCHAN SINGH (Haryana): Sir, it is a matter of regret to mention here that 
the Government of India has not raised any objection when a tax was imposed on Sikhs and 
Hindus who were living peacefully for centuries in the North of Pakistan. In the present world 
when people are striving for communal harmony and inter-faith relations, one community is 
imposing a tax on the people who don’t believe in their faith and the tax is collected forcibly. We 
were taught in the schools that some hundred years back even in India Jazia, a tax by the ruling 
Government, was imposed, because of the different religious beliefs, on the residents of other 
community, which remained prevalent for a long time. 

 The Government of India should raise this issue in the United Nations and also through our 
Embassies apprise every country about this harsh action and the treatment given to Sikhs and 
Hindus in Pakistan and effort should be made that the Pakistan Government should give the 
entire money collected from these families back to them. It is further a matter of concern that till 
today the Government of India has not sent any senior official to Pakistan to meet the 
unfortunate victims who are living as refugees. No aid has been sent by India to them. Thank 
you. 

Concern over increasing number of dowry deaths in the country 

 SHRIMATI T. RATNA BAI (Andhra Pradesh): Sir, thank you very much for giving me this 
opportunity to speak about the dowry deaths in this august House. Sir, it is a matter of great 
concern that the dowry deaths are increasing day by day in the country. Hundreds of innocent 
women are being burnt to death. Really, it is an uncivilized act. Being a woman, I know the 
sufferings of such victims. 

 Sir, in our country, on the one hand, people regard women as a devi; on the other hand, 
they burn them alive. This is against the norms of civilised society. It is barbaric. Sir, one should 
not show mercy to those accused of burning women to death over dowry demands. They should 
be hanged till death. Then only, the society will fear to do an unlawful activity against women. 
This is the immediate need of the hour to save our women and their children from such dowry 
deaths. 

 Sir, I also request the Government to provide immediate financial relief to the children of 
such women who die in dowry related deaths by changing the law. 

Demand to restart the earlier system of voting by using ballot papers in the country 

 SHRI N.R. GOVINDARAJAR (Tamil Nadu): Sir, I would like to urge upon the Government 
to take steps to revert to ballot paper for conducting public elections, since the authenticity of 
Electronic Voting Machine is questionable among the public. Our country has nearly above five 
thousand villages and majority of the people do not have access to  knowledge  about  electronic 
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voting machines. Even election officers appointed by the Government for the election duty do 
not have adequate knowledge about this machine. In cases where problems occur in the voting 
machine, the concerned polling officers at the polling booth face severe difficulties to rectify the 
problem, which also obstructs the normal polling. 

 Such a situation paves way for many anti-social elements to indulge in malpractices, which 
certainly could not be proved. Further, even the voter does not know as to whom he has voted 
for. It is not a healthy thing for our country, which is the largest democratic country in the world. 
If this situation continues in every public election, I can certainly say that the people of this 
democratic country may lose their confidence in the largest democratic system in the coming 
years. Many developed countries have already reverted back to ballot paper after the 
manipulations in electronic voting machines were detected. 

 Therefore, I urge upon the Government, through you, Sir, to take necessary action to revert 
back to the earlier ballot system in the coming public elections. 

Concern over the problems being faced by people living in the border areas 
due to the barbed fencing 

 SHRI MOINUL HASSAN (West Bengal): Sir, in order to safeguard the people of their 
livelihood who are living in the periphery of the border area of our country, barbed fencing was 
erected in different districts of West Bengal, namely, Nadia Murshidabad, West Dinapur, etc., to 
protect from the influx of comedowns from the other country. 

 Although it is far from the zero point across the border, plenty of cultivable land owned by 
the farmers belong to that area. They are crossing the border to cultivate different types of crops 
in their own land. But they are now facing immense problems to cross the fencing for cultivation 
of their land. They are also experiencing hurdles to cross the entry point due to unnecessary 
harassment and unnecessary checking. In many places our common people are not in a position 
to have access so that they can cultivate their own farmland. But, panic in the border area is 
becoming worse leading to mounting problems. 

 A notice on behalf of the Border Security Force was hung up and a public meeting was 
convened. In the said meeting, the Border Security Force authorities appealed to the common 
people of the area and directed the people to cooperate so that they can cultivate the crops in 
their own land, but the height of the crop should not be more than 3 feet. Under the 
circumstances, the livelihood of the local farmers is at stake which may lead to other 
complications affecting the livelihood of the farmers community. 

 In view of the situation stated above, I would request the Government to take proper and 
just action so that the farmers and common people of our country can cultivate their own land 
and produce their livelihood. 
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Demand to release funds for the Southern Splendour Luxury Train Project 

 SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): Sir, the Andhra Pradesh Government 
had requested for release of funds for the Southern Splendour Luxury Train Project. This project 
was conceptualized by the Department of Tourism, Government of Andhra Pradesh, and this 
train is to travel through Southern States of India and to present a unique opportunity to tourists 
to get acquainted with rich heritage, culture and natural beauty of Andhra Pradesh and other 
Southern States. The train is modelled on the lines of Palace on Wheels of Rajasthan. The 
Department of Tourism submitted the project report costing Rs.40 crore to the Ministry of 
Tourism, Government of India, for sanction of Rs.10 crore as Central financial assistance under 
the Large Revenue Generation Scheme. 

 The Department of Tourism, Government of India, considered the project and keeping in 
view its importance which would promote tourism in Southern region have agreed in principle to 
the proposal and said that the funds would be released only after the project has been worked 
out with the Ministry of Railways. Funding/private participation has been clarified as the project 
would have to be sanctioned under the Large Revenue Generation Scheme and the Ministry of 
Railways have not approved the proposal so far. Therefore, the approval of the Ministry of 
Railways is necessary, only then the Ministry of Tourism may release funds for the prestigious 
project. 

 I, therefore, appeal to the Ministry of Railways to approve the proposal, so that it is easy for 
the Ministry of Tourism to release funds for the prestigious project at an early date. 

Demand to expand the Air Travel Services in Chhattisgarh 

 ी ीगोपाल यास (छ ीसगढ़) : महोदय, छ ीसगढ़ राज्य बनने के बाद हवाई यातर्ा करने वाल  की 
संख्या म अच्छी वृि  हुई है और यह औ ोिगक, यावसाियक गितिविधय  तथा पयर्टन के्षतर् म वृि  के कारण 
उ रो र बढ़ती जा रही है। छ ीसगढ़ मुख रूप से दो संभाग  म बंटा है - रायपुर व िबलासपुर। अभी मातर् 
रायपुर म िवमान सेवा है। वहा ंसंख्या बढ़ने के कारण याितर्य  के िलए थान कम पड़ता है। 

 एयर इंिडया की शाम को िद ली से उड़ान नहीं है, वैसे ही िद ली के िलए शाम को उड़ान नहीं है। मेरा 
सरकार से आगर्ह है िक रायपुर म एयर इंिडया की उड़ान  एवं अन्य सुिवधाओ ंका िव तार हो। दूसरे, 
िबलासपुर म सेवा उपल ध कराने की संभावना, आव यकता आिद का अध्ययन होकर थापना हो। 

Demand for a documentary on the life and works of Shri M. Boyer,  
A Noted Konkani theatre artist of Goa 

 SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, a noted Konkani theatre artist, Shri M. 
Boyer, of Goa expired recently in Goa. Shri Boyer had dominated the Konkani theatre 
(drama) stage for well over half a century and was awarded the Padma Shree in 2005 for his 
immense contribution to art and culture at the hands of former President of India, Abdul 
Kalam. 
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 He has to his credit around 28 awards, including the prestigious Sangeet Natak Academy 
award in 1994, which he received at the hands of the former President of India, late Shankar 
Dayal Sharma. 

 In his long career, Shri Boyer staged over 5000 shows in India and abroad and composed 
and sang over 1000 songs.  

 Experts say that the theatre (drama) stages by late Shri Boyer were in Italian format, which 
format has died in Italy. Shri Boyer in his lifetime kept the format alive. 

 Shri Boyer, who basically performed in comedy roles and sang comedy songs, entertained 
the people of Goa for over five decades. It is only a mad love for Konkani drama which made him 
to struggle and perform in every nook and corner of Goa. He was an icon to those who watched 
him regularly. 

 It is my earnest appeal to the Government of India, especially the Ministry of Art and Culture 
that a documentary depicting the life and works of this great Konkani artist be produced with the 
inputs that his colleagues in Goa will be glad to provide. 

Demand to expedite the completion of Subarnarekha Irrigation Project in 
Orissa 

 MS. SUSHILA TIRIYA (Orissa): Sir, the “Subarnarekha Irrigation Project” was started in 
1980. It was financed by the World Bank and was scheduled to be completed within ten years, 
including the “Jambhira and Haldia bandh” reservoirs. 

 But during the last ten years, the progress in work of the project was very slow. Allocation 
of World Bank funds was stopped. 

 Again, it has been started during 2008-09. The pending rehabilitation work is also being 
started. But they have not covered woman (single)-headed family though the Executive 
Engineer & Special Land Acquisition Officer-cum-Rehabilitation Officer assured them to 
expedite the rehabilitation works and finalise all the pending compensation to the affected 
inhabitants during the first part of 2009. 

 “Mayurbhanj” is the biggest undivided District in Orissa, which is thickly populated with 
tribals. And they depend only on agriculture and forest products. Scarcity of drinking water is 
also seen during summer. There is also a project of drinking water concerning District 
Headquarter “Baripada”. 

 The District has no industry or any such type of income-generating project initiated by the 
Central Government or by the State Government. Therefore, irrigation is the only source to feed 
“aam admi” of the District. 

 The people of the District are peace-loving people. During the period of “Mayurbhanj 
State”, and till date, they do not believe in any agitational programme. 

 Therefore, I request the Government to speed up the work for completion of the project in 
Mayurbhanj, Orissa, keeping in view the interest of the people. Thank you, Sir. 
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Concern over irregularities in Central Council for Research in  
Unani Medicine 

 SHRI MOHAMMED ADEEB (Uttar Pradesh): Sir, there have been irregularities in 
C.C.R.U.M. in the appointment of its present Director. The prescribed procedure was not 
followed. Many Members of Parliament raised these matters but the same were not properly 
inquired into. The Audit Report in respect of R.R.I.U.M., Mumbai clearly indicated many 
irregularities but the same were not taken into consideration. Likewise, the Audit Report in 
respect of C.R.I.U.M., Hyderabad also indicated irregularities in the security contract on 
which Government incurred a loss of almost Rs.28 lakhs. As per rules, the Governing Body 
should meet once in every six months but it is not taking place. The Unani Hospital run by  
the C.C.R.U.M. at Abul Fazal Enclave, New Delhi is not functioning properly and there are  
not only malpractices but also mismanagement. These matters call for a comprehensive 
inquiry. 

 There is an urgent need for a complete overhaul of the C.C.R.U.M. I request the 
Government to institute a comprehensive inquiry into all these matters and take all other 
corrective measures to rid the C.C.R.U.M. of malpractices and irregularities. 

Demand to grant special relief package to people affected by the Cyclone ‘Aila’ 

 ी समन पाठक (पि चमी बंगाल) : सभापित महोदय, म आपके माध्यम से केन्दर् सरकार का ध्यान गत 
25 तथा 26 मई, 2009 को हुए भीषण ाकृितक कोप “आइला” की ओर आकृ ट करना चाहंूगा िजसम 150 से 
अिधक लोग  की जान गयीं। 

 महोदय, गत 25 और 26 मई को आए “आइला” तूफान के कारण पि चमी बंगाल राज्य के अंतगर्त दिक्षण 
बंगाल, दािर्जिंलग पावर्त्य के्षतर् पूरी तरह से भािवत हुआ िजसम 126 से अिधक लोग  ने अपनी जान गंवाई ह, 
65 लाख से अिधक लोग बेघर हो गए तथा करोड़  की स पि  न ट हो गयी। इसी तरह 26 मई को दािर्जिंलग के 
पहाड़ी के्षतर्  म भीषण बािरश के कारण हुए भू खलन से 26 लोग  की मृत्यु हो गई तथा अभी भी कई लोग 
लापता ह। वहा ंसकड़  लोग बेघर हो गए िजससे जन-जीवन काफी अ त- य त हो गया, लोग  की जीवन भर 
की पूंजी न ट हो गयी। लोग  के पास कोई आिर्थक साधन भी उपल ध नहीं है िक वे अपना जीवन सुचारू रूप से 
चला सक। अभी भी कई लोग राहत िशिवर  म ठहरे हुए ह। 

 महोदय, आइला से भािवत लोग  की मदद के िलए थायीन शासन, राज्य सरकार और सारे 
सामािजक कायर्कतार् एव ं सं थाएं जुटी हुई ह, लेिकन महोदय, इस ाकृितक कोप से भािवत लोग  की 
मदद के िलए केन्दर् सरकार को भी आगे आना चािहए। 

 अत: म आपके माध्यम से केन्दर् सरकार को अनुरोध करना चाहंूगा िक इन लोग  की मदद के िलए केन्दर् 
सरकार की ओर से “िवशेष राहत कोष” की घोषणा की जाए तािक उन्ह पुन: जीवन िनवार्ह करने म मदद 
िमले। साथ ही सरकार से यह गुजािरश करता हंू िक िजन लोग  के पिरवारजन  की “आइला” ाकृितक कोप 
म मृत्यु हो गयी है, उन्ह उिचत मुआवजा दान िकया जाए। धन्यवाद । 
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Demand to give special rehabilitation package to Non-Resident Indians who 
lost their livelihood in Gulf countries 

 SHRI A. VIJAYARAGHAVAN (Kerala): Sir, nearly four million Indians are working in the Gulf 
Region. Their remittance back to India is the main source of income for lakhs of families in our 
country. In States like Kerala, one-third of the State’s GDP is emerging from the financial 
support of the NRIs working in the Gulf Region. 

 Now due to the international financial crisis, millions of workers lost their employment. Since 
most of the Indians working in this region are unskilled labourers, they are the first victims of the 
economic shortfall. 

 Recently, the State of Kerala has announced a package to support the economically 
backward Gulf returnees. 

 However, the intervention of the Central Government is needed to address this serious 
problem. 

 In these circumstances, I would urge upon the Central Government to announce a special 
financial package in order to provide employment and other rehabilitation facilities to those who 
have lost their means of livelihood in the Gulf and have returned back to our country. Thank you. 

_________ 

VALEDICTORY REMARKS 

 MR. CHAIRMAN: Hon. Members, the Two Hundred and Sixteenth Session of the Rajya 
Sabha comes to a close. It commenced on 4th June, 2009 with the Rastrapatiji’s Address to 
both the Houses of Parliament. The Address was discussed in the form of Motion of Thanks 
which was spread over three days and lasted for more than fifteen hours. I have directed the 
Secretary-General to make available statistical information regarding the session. 

 I thank the Leader of the House, the Leader of the Opposition, the leaders of various parties 
and groups, and all the hon. Members for the immense cooperation extended that has enabled 
the smooth conduct of the House proceedings. 

 I also thank the Deputy Chairman, Members of the Panel of Vice-Chairmen and officers and 
staff of the Secretariat for their help and cooperation. 

(The National Song, “Vande Mataram” was then played.) 

 MR. CHAIRMAN: The House stands adjourned sine die. 

The House then adjourned sine die at forty-eight minutes  
past four of the clock. 


